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991
LOK SABHA
Friday, 21st March, 1958.

The Lok Sabha met at Eleven of the
Clock.

[Mg. Drpury SeeAkex in the Chair|

ORAL ANSWERS TO QUESTIONS

Hindustan Machine Tools Factory,
Bangalore
Shri Bhakt Darshan:
*1119. 4 Shri 8. C. Samanta:
Shri Suhodh Hansda:

Will the Minister of Commerce and
Indastry be pleased to state:

(a) the present installed capacity
of the Hindustan Machine Tools Fac-
tory, Baugalure;

{b) the total number of machines
produced at the Factory during 1957-
58 so far:

(c) the varieties of machines pro-
duced;

(d) whether any quantity of machi-
nes or tools produced therc has been
exported; and

(e) if so, the quantity thereof?

The Minister of Industry (Bhri
Manubhai Shah): (&) The present
installed capacity of the works of the
Hindustan Machine Tools (P) Ltd,
Bangalore, is estimated at about
Rs. 1'56 crores worth of machine tools.

(b) The total number of machines
produced at the Factory during the
period 1st Aprll, 1957 to 28th
February, ‘1958 was 348, worth
Rs. 1:31 crores in eleven montbs.
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(c) (1) Lathes 1000 mm. centre

(2) Lathes 1500 mm. centre dis-

tance
(8) Horizontal Milling Machine,
Size 2
(4) Vertical Milling Machine,
Size 2
15) Universal Milling Machine,
Size 2
(6) Horizontal Milling Machine,
Size 3
(7Y Vertical Milling Machine,
Size 8
(8) Universal Milling Machine,
Size 3

(d) & (e). Not so far.
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Shri V. P. Nayar: The hon. Minis-
ter came out with different varieties
of machines which will be produced
and also the targets. I want toknow
whether there is any separate target
for universal building machines and
if so, what is the target?

Shri Manubhai Shah: Yes, Sir; the
universal milling machinc also has
a target, but the exact numbers have
not been determined. One of the
committees which went into this fix-
ed it at 1,000 numbers up to 1960-61.

Shri Joachim Alva: What is the
state of efficiency, management and
production of this factory in the
public sector? Does this factory take
the pride of place amongst the fac-
tories in the public sector?

Shri Manubhai Shah: Having too
many factories under this Ministry, I
would not like to put one over the
other. But this is one of our best
factories., As regards productivity, as
1 said in the House day before yes-
terday, about 180 workers have
reached '9 Indian and 1 Swiss wor-
ker. For about 350 workers, it is
2'4 Indian and 1 Bwiss worker. This
is creditable performance indeed, by
any standard.

Indo-Pakistan Border
4+
Shri Gajendra Prasad
Sinha:
*1120. / Shri D. C. Sharma:
Shri Damar:
[Shﬂ Bangshi Thakur:

Will the Prime Minister be pleased
to state:

(a) the progress so far made in
regard to the demarcation of Indo-
Pakistan border; and
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(b)” the time by which it is expect-
ed to be completed?

The Deputy Minister of Extermal
Affairs (Bhrimati Lakshmi Menon):
(a) A statement giving the informa-
tion is laid on the table of the House.
[See Appendix V, annexure No. 98]

(b) The demarcation of boundaries
is a highly complicated process in.
volving joint operations by the two
countries. It is, therefore, not
possible to give even an approximate
estimate of the time that would be
reguired to complete it.

Shri Gajendra Prasad Sinha: From
the statement 1 find that the progress
is better as far as West Bengul-East
Pakistan is concerned in comparison
to Tripura. May I know what is the
reason? -

Shrimati Lakshmi Menon: There
are certain difficulties with regard to
the other two sectors—Tripura East-
Pakistan and Assam-East Pakistan
due to misinterpretation of the Rad-
cliffe Award and therefore in some
sectors, the work is suspended.

Shri Gajendra Prasad Sinha: Has
there been any decrease in the bor-
der raids because of the demarca-
tion?

Mr. Deputy-Speaker: It is con-
nected with  the boundary being
marked or not.

The Prime Minister and Minister
of External Affairs and Finance
{(8hri JYawaharial Nehru): As @
matter of fact, the boundary has been
marked, to begin with, over areas

- where there is no dispute necessarily;

the disputed areas are for the moment
left over to be decided upon. There-
fore, the regions of trouble remain
regions of trouble.

Shri Hem Barua: May I know if
Government are aware of the fact
that on 21st December, 1957, three of
our officials engaged in joint inter.
national survey work on the border
areas were arrested near Tripura
by Pakistan military forces and if so,
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may I know what steps we have s0
far taken to ensure security to our
workers engaged in survey work?

Mr. Depuly-Speaker: The question
refers to demarcation of boundaries.
This is a different thing, security and
all that.

Shri Jawaharlal Nehru: 1 have a
recollection that a question to this
effect was put and answered wery
briefly. We are aware of this inci-
dent and ultimately the Pakistan
Government expressed its regret im-
mediately after this. But this delay-
ed the work there for some time.

Shri Tangamani: From the state-
ment we find that go far as the eas-
tern zone dividing Pakistan and
India is concerned, regarding Tripura-
East Pakistan, although the length
of the boundary is 522 miles, the
length of the demarcated boundary
is only 55 miles and on the Assam
border, we find that only 180 out of
609 miles have been demarcated..

Mr. Deputy-Speaker: What is con.
tained in the statement is knewn to
the Minister; the hon, Member might
come to the question straight.

Shri Tangamani: The point is, so
fas as Assam is concerned, we have
got figures only up to the end of
December, 1957. May 1 know how
far we have progressed up to Feb-
ruary, 18587

Mr. Deputy-Speaker: He wants
the progress during the last two
months.

Shrimati Lakshmi Menon: Whatis
given in the statement is the progress
made up to February, 1858.

Shri Tangamani: Not for Assam.

Shrimati Lakshmi Menon; Yes, for
Assam it is up to December, 1857. 1
have pointed out that the work in
Assam has to be suspended because of
disputes regarding the border.

Shri D. C. Sharma: May I know
i## the machinery entrusted with the
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work of carrying out the demarcation
will be augmented, so that the demar-
cation may be finished in the shorlest
possible time?

Shri Jawaharlal Nehru: Quite apart
from the question of any dispute, it
is a very complicated process—trigo-
nometrical surveys and measures by
two parties, one on that side and one
on this side. Even when there is com.
plete agreement, it is a complicated
process. It is not a question of putt-
ing in.pegs here and there. So, it
does take time and it may be that
we can add to the strength of our
team, but then a similar addition has
to be made on the other side too.

Shri Bangshi Thakur: May I know
whether it is a fact that sometimes
some of the pillars indicating the
boundaries of Tripura, India, are re-
moved and consequently some areas
which belong to Tripura seem to be
belonging to Pakistan in the absence
of these pillars?

Shrimati Lakshmi Menon: Accord-
ing to the Radcliffe Award, some of
thc tea estates which are on the
Indian side should go to the Pakistan
side and some of the lands which are
on the Pakistan side should come in
the Indian side. The reluctance of
Pakistan to release that arca has na-
turally created trouble with regard to
the demarcation.

Shri Tyagi: May | know if the
demarcation line on the western bor-
der iz being drawn on the basis of
the Radcliffe Award or on the basis of
mid-stream system or on the basis of
possession, as they are factually today?

8hri Jawaharlal Nehru: Obviously
it is drawn on the basis of the Rad-
cliffe Award. If any minor variation
has to be made, because of the river
changing its course, that has to be by
consent. The mid-stream question
arises where there is no other indi-
cation. Where there is some other in-
dication, the mid-siream idea would
not be applicable.
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Shri Anil K. Chanda: The actual
scheme is really operated by the
State Government, the Union Terri-
tory of Delhi. Up till now, they have
been giving these loans only to peo-
ple living within the Delhi Munici-
pal areas, where certain facilities
like water and sewerage, etc. are
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5

available. They have now taken
hand the question of acquiring
suitable land with a loan from
funds for removing some of
villages subject to recurrent floods in
the Yamuna.

31
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AT R @Y F AT WIS AAT FTRE T
ot fis a1 ofar & wid &, =7 wry gE
it Y 3t 75 oy T AT &7

Shri Anil K, Chanda: There is no
bar against giving these loans to peo-
ple living in the rural areas. 1 in-
dicated in my answer that up till now
in the Delhi Union territory, no loans
have been given to rural pcople.

s we wia o faeA a9 wadm
0 @ ¥ A 7 g7 Ao & 49t fe
arrr 541 4 far g grafanr e
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Shri Anil K. Chanda: That is a
different scheme altogether. This is
with regard to the low income group
housing scheme. What the hon. Mem-
ber refers to now is what is known
as the Rural Housing Scheme. That
is an entirely different scheme,

Shri Supakar: May I know Iif,
under the Low Income Group Housing
Scheme, any loan has been given any-
where to the rural population?

Shri Anil K. Chanda: I again repeat

this is not the Rural Housing Scheme.
It is called the Low Income Group

* Housing Scheme. We have no bar to

giving loans to people living in the
rural areas. In most of the States
I find that loans are being advanced
to people lving in municipal areas.
I know of some States like the Pun-
jab and the former P.EP.S.U. where
considerable amounts of loans have
been advanced to rural people,
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Shri Kasliwal: This guestion relates
to the Low Income Group Housing
Scheme in rural areas, May I know
whether the Government make any
distinction between low incorhe group
in rural areas and low income group
in urban areas in respect of housing
schemes and if so, in what respects?

8hrl Anil K. Chanda: No, Sir. Gov-
ernment makes no difference so far
as this scheme is concerned. It isfor
the State Governments to decide
where the loans will be given, to a
man living in a city or to a man
living in a village.

Shri Tangamani: The Low Income
Group Housing Scheme as originally
formulated did not exclude the peo-
ple living in the villages also. May
1 know why so far no loan has been
advanced to people living in the
rural areas adjoining Delhi?

Shri Anil K. Chanda: We can only
sanction the loans. to schemes which
are forwarded to us by the State
Government. The money, so far as
the Government of India is concern-
ed, is passed on to the State Govern-
ment. The State Government makes
the disbursement. Schemes and in-
dividual plans are put up before the
State Government. It is for the
State Government to accept these
plans or not. We are only the pay
masters,

wat § avwara faaw w1 =Toe

-+
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Shri D, C. Sharma: This bhall is
going to be a Class-cum-lecture hall
May I know what efforts be
made to justify the name i
beingsgiven to it?

will
that
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The Prime Minister, and Minister
of External Affairs and Finanoe (Shri
Jawaharial Nehru): All this has been
setiled in consultation with the
Burmese Government. Naturally,
Mandalay is in Burma and the jail
js in Mandalay. The Burmese Gov-
ernment is in charge. We can only
offer suggestions. What they sug-
gested, we discussed with them and
we agreed. 1 forget what the origi-
nal proposal was. But, they them-
selves suggested that instead of put-
ting up some kind of a plaque, it is
better to have a hall which will be
useful. So, we acceptad that and
hence the name.

o T A W AR AW
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Second .Five Year Plan

*1123, Shrl D. C. Sharma: Will
the Minister of Planning be pleased
to refer to the reply given to Starred
Question No. 541 on the 27th Novem-
ber, 1957 and state:

. (a) whether the promiseg detailed
comprehensive review of the working
of the frst year of the Second Five
:;;.r Plan has since been completed:
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(b) if so, whether a copy of the re-
view will be laid on the Table?

The Parliamentary Secretary to the
Minister of Labonr and Employment
and Planning (Shri L. N. Mishra):
(a) & (b). A document entitled ‘Pro-
gress Report for 1958-57 and Plan for
1957-58' has been under preparation.
It is hoped {o present it in April

Shri D, C. Sharma: May I know to
what this delay is due to the Planning
Commission or to the State Govern-
ments?

Shri L. N. Mishra: There has not
been any delay on the part of the
Planning Commission. The Planning
Commission has been all along anxious
to do it sometime in February, 1957.
It addressed all the State Govern-
ments to submit figures and progress
report by mig May. The figures start-
ed coming only in August and this is
still eontinuing. Moreover, they came
in a piecemeal manner. Therefore, it
was not possible to submit the report
so fur. We hope it wil] be submitted
in April,

Shri D. C. Sharma: May | know
which of the States have taken the
longest time in submitling these re-
ports”

Shri L. N. Mishra: It is difficult to
say which are the States that have
taken the longest time. The States
have got genuine difficulties, They
had the re-organisation of States and
they had their own problems. There-
fore, they took some time.

Shri 8. M. Banerjee: May | know
the additional number of men who
would have found employment during
the first year of the Second Plan?

Mr. Deputy-Speaker: Unless the
report comes, it will be difficult, to
SRy.

Indian Handicrafts and Handloem
Products

*1128. Shri Bishwanath Rey: Wil
the Minister of Commerce and Indus-
try be pleased to state whether any
proposal is under consideration for the .
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display of the Indian handicrafts and
handloom products in other countries
besides India’s participation in the
foreign exhibitions?

The Deputy Minister of Commerce
and Indusiry (Shri SBatish Chandra):
The Government of India maintain in
several foreign countries Trade Cen-
tres, Showrooms and Showwindows
which provide continuous opportuni-
ties for display of Indian goods in-
cluding handicrafts and handloom
products,

Indian handicrafts have also been
dislayed in London and Paris by
arrangement with certain department
stores.

Shri Bishwanath Roy; May 1
know if ag a result of the arrange-
ments for display of these articles,
there has been any increase in the
export of these commodities to these
countries?

Shri Satish Chandra; These centres,
showrooms, etc. are maintained
mainly for the promotion of trade.
The actual trade takes place through
private importers and exporters.
There has becn some increase in the
export of handloom fabrics and
handicrafts.

Shri Bishwanath Roy: May I know
the countries where these arrange-
ments have been made?

Shri Batish Chandra: There are 33
ecentres, 11 showrooms, 5 show-
windows and 10 showcases. There
are also 6 depots of the All Indin
Handloom Fabrics Marketing Co-
operative Society. I can give a list 10
the hon. Member. It is a long list.

Mr. Deputy-Speaker: He wanted
the names of the countries.

Shri Satish Chandra: There are 35
countries, Shall I read their names.

Mr. Deputy-Speaker: They need
not be read out.
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Shri Ranga: Could we have some
information—if not now later on it
may be circulated to Members—as to
the number of countries in which we
have pur own Embassies where we
have taken part in these exhibitions
and other shows, and also have main.
tained certain showcases in our own
Embassy offices?

Mr. Deputy-Speaker: If that state-
ment is laid on the Table, that might
give that information.

Shri Batish Chandra: 1 will place
it on the Table. There are ten coun-
tries where we have show cases in
our Embassies.

Shri Joachim Alva: When Indians
o abroad, some of them are inclined
to buy small things from these handi-
craft showrooms and give them as
small presents of insubstantial sums.
Are there any facilitier with the
Ministry for making purchases by
our own nationals abroad and gua-
ranteeing their payment here?

Shri Satish Chandra: Wherever
we have showrooms, they could be
purchased, but where there are only
show windows or show cases, they
are not for sale

Colr Industry

*1127. Shri V. P, Nayar: Will the
Minister of Commerce and Industry
be pleased o state whether the Coir
Industry has made any progress after
the setting up of the Coir Board and
if so, the details thereof?

The Minister of Industry (8hel
Manubhai Shah): The programmes
for the development of Coir industry
fall into two parts, namely, those
implemented by the State Gowvern-
ments with financial assistance from
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the Central Government, and those
implemenied by the Coir Board.
Organisation of the industry on co-
operative lines has been the main
programme implemented by the
State Governments, while the Coir
Board has been taking steps for con-
ducting research, promoting jinternal
and exlernal markets and improving
standards of production. The
Industry has derived substantial
benefits as a rcsult of these pro-
grammes.

Shri V. P. Nayar: May I know
whether, as a result of the function-
ing of the Coir Board, there has been
any increase in the per capita earn-
ings in any of the sections of that
coir industry?

Shri Mannbhai Shah: As I informed
the hon. House a few days before,
a committee of evaluation has been
appointed, and their report is expect-
ed by May, 1958, but from what gene-
ral information we have been able
to gather, there has been a sizable
increase in the wage-earning of the
coir workers, Also, production has
gone up, and as matter of fact, a
stabilising influence has come in an
industry which was disintegrating.

Shri V, P. Nayar: The hon. Min-
ister said that the State was also
implementing certain schemes. I
want to know whether the Kerala
Government had made any demand
for additional sums, and if go, whe~
ther all the amounts required by the
Kerala Government have been given?

Shri Marnbhai Shah: There has
been a large amount of correspond-
ence in this connection with the
different State
the House will be glad to know that
the allocations have been raised for
the whole of India for coir develop-
ment from Rs. 1 crore to Rs. 23
crores, and e gizable amount has been
increased to the State Government of
Kerala.

Bhri V., P. Nayar: That was not
my question. My question was whe-
ther the allocations asked for by the
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Keralg Government have been maet in
full, and if not for what specific rea.
s0Ns.

Shri Manubhai Shah: We had
make a cut of over 30 per cent.
what they asked for. They asked
Rs. 90 lakhs, we gave them about
Rs. 65 lakhs,

Evs

Shri Kumaran: May 1 know whe-
ther the Government of India have
received any scheme from the Kerula
Government for the reorganisation
and better working of the coir in-
dustry and if so, what action has
been taken thereon?

Shri Manubhaji Shah: No, Sir,

Shri B. Das Gupia: May I know
whether any scheme was received
from West Bengal regarding the coir
industry, and if so, what steps the
Coir Board has taken regarding that?

Shri Mannbhali Bhah: We have
been able to make every State Gov-
ernment take interest, particularly
the maritime States. The West Ben-
gal Government has also been taking
very keen interest in this recently,
Therefore, a second branch of the
Coir institute from Kerala is also
proposed to be started in West Bengal.

Shri V. P. Nayar: The hon. Min-
ister said that there was a cut of
30 per cent. in the demand of the
Kerala Government. May I know
whether this cut was made at the
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Medical Team for Naga Areas

*1129. Shri Raghunath Singh: Will
the Prime Minister be pleased to state:

(a) whether a medical team was
sent to the Naga areas;

(b) if so, the
Nagas; and

{c) how it is working in that area?

The Parliamentary Secretary to the
Minister of External Affairs (Shri J. N.
Hazarika): (a) Yes,

(b) and (ec). In the short time that
this team has been there, it has been
engaged In carrying out a medical
survey in the Zonehoto Sub-division
and has also been treating patients.
The response of Nagas in this area
is good and a number of them are
coming forward for seeking medical
ajd

Shri Raghunath Singh: What are
the findings of the team?

Bhri J. N. Hazarika: The finding
ig that the team examined 400 per-
song of all ages and both sexes, and
it was found that goitre and malaria
are endemic in those areas; also 25
per cent of the population s suffering
from malnutrition and anaemia, and
38 per cent from skin diseases.

Shrimati Mafida Ahmed: May I
know whether the team consisted of
any medical personnel from the
Assam Medical Service?

reactions of the

Jawaharlal Nehru): We have not got
information, but the team was sent
from Delhi. The Health Ministry sent
that team, and they were instructed
to add to their number available doe-
tors and others from Assam, What
they did I do not know.
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and psychology of the Nagas without
giving them an impression of making
an inroad into their traditional
beliefs?

Shri Jawaharial Nebhru: Perhaps

we may make a8 beginning in that in
Delhi itself, and even perhaps with
all the hon. Members of this House!

8hri Joachim Alva: Was there any
woman medical practitioner in this
team? Did they ofer their services,
and were their services accepted?

S8hri Jawaharial Nehru: 1 think a
nurse has been sent,

Shri Ranga: Are we giving adequate
additional allowances to these people
who are being recruited for these
services, in view of the special cir-
cumstances in which they have got to
live there?

Shri Jawaharial Nehru: To whom?

Shri Ranga: To the medical men
and women we are sending there

The Minister of Health (Shri Kar-
markar): Yes, Sir. We are making

provision for special allowances in
that area.
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Dr. Ram Subhag Singh: May |
know whether the funds received
from the Ford Foundation and under
the TCM scheme are utilised on any
specific projects or they are going to
be used for general purposes?

Shri Manubhai Shah: They are all
ear-marked for specific purposes. The
Ford Foundation fund is generally for
the extension centres,—we have estab-
lished a major institute for small-
scale industries in every State—and
also for the production-cum-training
centres and other training program-
mes, The TCM aid is meant for a
prototype workshop, and exclusively
for that.

Dr. Ram Subhag Singh: May 1
know whether any production-cum-
training centres have yet becn opened,
and if so, where?

Shri Manubhai Shah: As 1 said,
14 institutions are today working and
about 15 production-cum-training
centres have been pregrammed of
which four have already started pro-
duction, and the rest will go into pro-
duction.

Shri Panigrahi: May I know how
much of this external assistance has
been given to the different States in
India, and how mauch Orissa has got?

Shri Manubhal Shah: These are not
allocated State-wise. It should be
understood that this is meant really
for the promotion and sort of servic-
ing of the various industrialists who
are working in the small-scale indus-
tries sector. Orissa has got its share
by having cne institute for small-
soale industries service,
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Shri N. B. Munisamy: May I know
whether, alongwith this financial aid,
we also get a programme from the
various foreign countries as to how
we should spend the money in the
various categories of small-scale indus-
tries?

Shri Manubhai Shah: 1In the main
answer that I read out it is clearly
specified for what the assistance from
a particular country is to be utilised,
The Ford Foundation assistance |s
meant for what I mentioned—the ax-
tension services and the tralning pro-
grammes. The TCM aid and the aid
from West German Government which
they offered when our Prime
Minister went there, was for a pro-
totype machine tool centre which is
heing established in Delhi. Another
has been offered by TCM, and the
Japanese Government have specifically
offered a small-scale industry deve-
lopment institute in Calcutta.

Shri Shankaraiya: In view of the
fact that for betier quality of manu-
facture of the small-scale industry
products, tools and implements of the
latest type are found to be necessary,
may I know what steps have been
taken to see that the new types of
tools and implements are imported
and supplied to the small-scale indus-
tries in India?

Shri Manubbai Shah: We are not
going to use any obsolete machinery
anywhere. We always try to buy
what is the latest, as far as possible.

Shri Tangamani: The Minister stat-
ed that more than $4 million out of
the Ford Foundation fund is being uti-
lised for small-scale industries, and
in particular for the production-cums=
training centres. May 1 know whe-
ther the suggestions given by the
recent seminar held at Coimbetore
about the nature of the production-
cum-training centres have been consi-
dered?

Shri Manubhai Shak: That seminar
related to a larger orbit, and was not
necessarily .confined to small-acale
industries. It related to village tndus-
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tries, the handicrafts industry, cottage
industries and particularly those In
the rural sector. But everywhere the
suggestions which are thrown up by
different seminars are always taken
into consideration as we go aleng the
line.
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Shri Joachim Alva: We have some
first rate boys and girls who have
acquired double Indian degrees and
have also had three years’ training
in foreign universities acquiring pro-
ficiency in those languages. 1 want
to know wiacthar the Externul Affairs
Ministry has requisitioned or enlist-
ed their services or it has raised
technical objections saying that they
just cannot come in because they
have not passced the examination.

Mr. Deputly-Speaker: I am afraid
thiz is not relevant lo this question.
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Central Advisory Council of Industries

Shri Ram Krishan:
‘lm{m Tangamani:

Will the Minister of Commerce ana
Industry be pleased to lay a statement
on the Table showing the decisions
taken at the meeting of the Standing
Committee of the Central Advisory
Counci] of Industries heid on the 10th
February, 1958 at New Delhi?

The Minister of Industry (Shri
Manubhai Shah): The Standing Com-
mittee is an Advisory Body. A state-
ment showing the main recommenda-
tions made by the meeting of the
Standing Committee held on the 10th
February, 1958, is placed on the Table
of the House. [See Appendix V, an-
nexure No. 99.]

Shri Ram Krishan: From the slate-
ment 1 find that some State Govern-
ments have withdrawn the permit sys-
temn for distribution of cement. May
1 know the names of those States?

Shri Manaobhal Shah: So far, the
indications are that the Mysore Gov-
ernment are taking steps to remove
the permit system. Perhaps, the
Rajasthan Government may follow
suit. But at a recent meeting of ajl
the representatives of the State Gov-
ernments, it was generally agreed that
T6 per cent of the stocks would be
relessed without permit and 25 per
cent might be retained against per-
mits.

Shri Ranga: May [ know whether
any representation has been given on
this council to the representatives of
labour such as the INTUC?

Shri Manubhal Shah: Yes, the re-
presentatives of labour are given re-
presentation.

Shri Tangamani: In the statement,
there is reference to the cement indus-
try and the automobile industry, May
I know whether the suggestions made
by the Import Advisory Council which
met on Bth February, 1958—and which
were given out in reply to Starred

No. 539 on 27th February,
1938—about the imports of raw mate-
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rials like steel plates and mild steel
sheets etc. necessary for the automo-
bile industry, have been

and if so, what action has been taken
to facilitate those imports?

Shri Manubhal Shah: If the hon.
Member refers to page 2 of the state-
ment, recommendation No. 9 he will
see:

““A suggestion was ‘The Govern.nent

made: that import uf India would
licenees might be cxanine the
rauicd 0 manu- proposition **

acturers of auto-
mobiles on the basis
of 12 inoiiths' re-
quir¢inents,

Shri Braj Raj Singh: May I know
the reaction of the Government of
Uttar Pradesh towards the abolition
of the permit system in regard to dis-
tribution of cement?

Shri Manubhai Shah: More or less
all are agreed that a stage has come
when a large number of restrictions
should be withdrawn. But because,
in the past, we had been faced with
situations of great scarcity, caution is
indicated everywhere, but I hope that
as the supplies increase, the restric-
tions will to a great extent be removed
and perhaps completely withdrawn.

Shri Hem Baraa: May I know whe-
ther Government propose to produce
cement-producing machinery
country as recommended by the Cen-
tral Advisory Council, and if so, whe-
ther it is a fact that Government have
already contacted some foreign coun-
tries over this matter?

Shri Manubhal Shah: As the House
is aware, it is not as if the country
does not make any cement-producing
machinery at all; it dees make a siz-
able quantity. But, of course, when
it comes to the principal units, the
manufacture iy not of a very great
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peries are progressively made in this
country,

Bhri Bimal Ghose: May I know
the Government of India's advice to
the State Governments with regard
to the distribution of cement?

Shri Manubha!i BShah: As I have
already indicated in the House several
times, we told them that they could
do away with the permit system
entirely, but once bitten, twice shy,
the State Government, would not like
tn do so because they have got to
see the transport position, the avail-
ability, the stock position, the release
position, the priority requirement of
different projects etc., and it is for
them to tske necessary steps in the
light of the supply position.

8hri Tangamani: May I know whe-
ther restrictions have been imposed
upon cotton yarn and filnished goods
like motor starters, as suggested by
the Import Advisory Council?

Shri Manubhai Shah: That does not
arise out of this question. But I can
always assure the hon. Member that
we meet these august bodies really
to benefit from what they tell us.

Shri Sonavane: May I know whe-
ther the representative of the leather
industry has been taken on the Cen-
tral Advisory Council as well as on
the standing committee thereof?

Shri Manubhai Shah: As far as the
standing Committee is concerned, it
is a recent innovation under the
rules. We thought that the bigger
body, namely the Central Advisory
Council of Industries, would not be
in a position to meet too often. So,
the smaller group is meeting, and
whenever a particular industry comes
up on the agenda, the representa-
tives of that industry are called in
in order to discuss the problems with
them,

Shri Sonavane: I wanted to know

Mr. Deputy-Speaker: Next gques-
tions.
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Industrial Estate

-+
o112a J Shri Ghosal:
lmlm Snbiman Ghose:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there has been any
progress in establishing Industrial
Estate in West Bengal; and

(b) if so, what?

The Minister of Industry (Bhrl
Manubhai Shah): (a) Yes, Sir.

(b) A statement is laid on the
Table of the Housc [See¢ Appendix
V., annexure No. 100.]

Shri Ghosal: May I know whethes
the common service facility centre
has got any connection with the
industrial estate?

Shri Manubhai Shah: All these
extension centres are going to be
located henceforth in the industrial
estate so that they can serve a con-
centrated orbil of working.

8hrl Ghosal: May I know what is
the amount allotted under the head
‘common service facilities centre'?

Shri Manubhai Shah: Those are not
separate headings. I have given the
total cost. If the hon. Member will
look into the statement, for the first
it is Rs. 54-20 lakhs, for the second
Rs. 545 lakhs, and then progressively
for each of them, figures have been
given,

Bhri Manaen: May I know whether
there is any proposal to have an
industrial estate at Siliguri? If so,
what is the nature and extend there-
of?

Shri Manubhsai Bhah: For an indus-
trial estate in Siliguri, as mentioned
in the statement, land has already
been selected and provision for the
development of land has been made
during the current year. We are all
the time stressing on State Govern-
ments the very great necessity to
give acceleration to this programme.
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While in the last year, the numb:

of estates was only 11, during the
current and the coming years, 51
estates will be completed.

Recognition of Unions
#
Shrli 8. M. Banerjee:
Shri Prabhat Kar:
Shri Muhammed Elias:
| Shri Sarju Pandey:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether there is a proposal to
bring any law regarding recognition
of unions;

(b) if not, what steps are benig
taken to settle this problem; and

(c) whether a tripartite Conference
is likely to be called to discuss this
issue?

The Deputy Minister of Labour
(Shri Abld Al): (a) and (b). At
present there is no proposal to enact
any legislation regarding recognition
of trade unions.

(c) It is proposed to include the
entire question of industrial rela-
tions for discussion at the next Indian
Labour Conference.

Shri S. M. Banerjee: The Minister
has just stated that there is no propo-
sal to have legislation for recognition,
May I know whether it is within his
knowledge that with the introduction
of clause 4(b) in the Government Ser-
vants’ Conduct Rules, where it is said
that no worker can become member
of a trade union which does not seek
recognition within six months of its
registration, and in the absence of
legislation, it is not possible for a
union to have recognition? If so,
what steps are being taken by the
Labour Ministry to scrap that amend-
ment?

Mr. Deputy-Speaker: He wanted to
know whether legislation was being
contemplated, and the answer was
‘no’. Now he is entering into an argu-
ment that it is requircd and must be
undertaken.

*1138.
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- Shri 8. M. Banerjee: No argument.

Mr. Deputy-Speaker: What else is
it?

Shri S. M. Banerjee: Then I shall
point is that with the introduction of
the new amendment....

Mr. Deputy-Speaker: Now, he is
pressing that it is necessary and they
should go forward with that legisla-
tion.

Shri 8. M. Banerjee: Then I shall
ask my second question. May I know
whether some of the central trade
union congresses have suggested a re-
ferendum to judge the representative
character of the various unions and
their subsequent recognition? If so,
which are those organisations and
whether Government agree to the
most democratic method?

Shri Abiq Ali: 1f the hon. Member
wants a list of those organisations, he
will have to give notice. But the
position is that legislation will only
secure technical recognition for
unions. We want recognition to be
purposeful. At present, most of the
unions are recognised; it may not be
so in technical terms, but it is recog-
nition for all practical purposes.

Shri S. M. Banerjee: Various unions
have suggested this. I want to know
whether the central trade union con-
gress organisations have suggested
that there should be a referendum to
judge the representative capacity of a
particular union and for its  subse-
quent recognition. Has the AITUC
made that suggestion? If so, has the
suggestion been accepted by Govern-
ment? If not, why not?

Shri Abid Ali: In practice, a union
which deserves recognition gets
recognition.

Shri 8. M. Banerjes: I know hon.
Deputy Minister is supposed io be a
moving encyciopaedia on labour pro-
blems. But he says that......
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Me. Deputy-Speaker: Why these
comments? He makes a hypothesis
which is not accepted on the other
side.

Bhri 8. M. Banerjee: This is a com-
pliment.

Mr. Deputy-Speaker:  He should
come straight to the question.

An Hon, Member: It should be
‘walking encyclopaedia’

Mr. Deputy-Speaker: During the
Question hour, compliments need not
be paid. We have to elicit informa-
tion. The gquestion should be quick
and brief and the answer prompt.

Shri 8. M. Banerjee: The hon.
Deputy Minister has said that unions
which deserve recognition get recogni-
tion. May 1 know the definition of
the word ‘deserve'?

Mr. Deputy-Speaker:
not to be got here.

Shri Tangamani: May 1 know
whether Government have given up
this policy of bringing forward legis-
lation for recognition of trade unions
as formulated in the labour policy of
the Second Plan? Will at least a dir-
ective be issued to State Governments
to bring forward such legislation?

Definition is

Shri Abid All: Some States have
got Acts through which recognition is
secured by the unions deserving re-
cognition. As I have said earlier, a
very large number of trade unions is
recognised for all practical purposes.
At present, as I have indicated earlier,
there is no intention of bringing in
legislation for this purpose.

Anti-S8ea Erosion Work In Kerala

*1189, Shri Kodiyan: Will the Min-
ister of Planning be pleased to state:

(a) the progress made so far in the
anti-sea erosion work in Kerala;

(b) the total expenditure so far in-
curred in this regard; and
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(c) the nature and extent of finan-
cial aid given by the Centre to the
Kerala State since the work began?

The Parliamentary Secretary to the
Mintster of Labour and Employment
and Planning (Shri L. N, Mishra): (a)
Construction of one mile of experi-
mental sea wall with groynes near
Cochin Harbour was completed by
1956-57. Work on 6 miles of sea walls
in Trichur and other districts is in
progress and a length of 4 miles s
nearing completion,

(b) The expenditure incurred dur-
ing the first Plan was Rs. 0°17 lakhs.
Under the Second Plan the expendi-
ture incurred upte January, 1958.
was reported to be about Rs. 37
lakhs.

(c¢) Assistance amounting to about
Rs. 9 lakhs was given during the first
Plan. During the Second Plan the
scheme is eligible for assistance with-
in the allotment aveilable each year
for loans for miscellaneous develop-
ment schemes.

Shri Kodlyan: What was the nature
of the financial assistance sought by
the Kcrala State to implement this
work?

Shri L. N. Mishra: From a recent
communication from the Kerala Gov-
ernment, we find that they want 200
miles of sea walls, and each mile of
wall costs about Rs. 10 lakhs.
Originally the Plan provisiun was
Rs. 258 lakhs; it has been reduced to
Rs. 185 lakhs,

Shri Kodlyan: May 1 know whether
the Kerala Government has submitted
any new scheme to extend the anti-
erosion work now carried on in sel-
ected parts of the coast to other affect-
ed areas along the rest of the coast-
line? .

The Deputy Minister of Planning
(Bhri §, N. Mishra): The reply given
was with refereance to the new schema
which is a larger scheme.

Shri V. P. Nayar: The hon. Parlia-
mentary Secretary has said that one
mile of ses wall has been constructed
for experimental purposes. May I
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know whether, with particular refer-
ence to sea erosion in Xerala, any
research has been carried out to find
out the best possible way of prevent-
ing the continuous onslaught of waves
on the coast?

Shrl L. N. Mishra: I require notice.

Shrl Ranga: Are Government
aware of the same difficulty being
met with on the east coast, especially
in Orissa and northern part of Andhra
Srikakulam district? If 80, have
Government any proposals to  start
gimilar experiments on the east coast
also?

Shri L. N. Mishra: There must be
some programme, but it is better the
question is addressed to the Ministry
of the Irrigation and Power.

Export of Iron Ore

*1140. Shrl Heda: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the quantity of iron ore the
S8tate Trading Corporation of India
(Private) Ltd. contracted to export
during the period from July, 1857 to
June, 1958;

(b) the quantity that has been al-
ready exported; and

(¢) whether the State Trading Cor-
poration is ahead of schedule?

The Minister of Commerce (Shri
Kanungo): (a) The total quantity
contracted to be exported by the State
Trading Corporation during the period
from July, 1857 to June, 1858 is
23,43,980 tons.

(b) A guantity of 10,71,973 tons has
already been exported upto the end of
January, 1858.

(¢) No, Sir. The State Trading
Corporation, however, is keeping upto
the agreed schedule.

Shri Heda: How does the Btate
Trading Corporation get supplies?
Does it buy through the association of
miners or through individual miners?
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Shri Eanungo: The State Trading
Corporation buys its suppliess from
miners and shippers and traders,
wherever they are conveniently awail-
able.

Shri Heda;: My question was whe-
ther it bought through the assoclation
or directly from individual miners?

Shri Kanungo: It buys from associa-
tions preferably, where there are as-
sociations, and from individual miners
and shippers wherever the rates are
convenient.

Shrl Achar: May I know to which
couniries the ore is exported? Is Italy
also included therein?

Shri Kanungo: Yes, Italy is includ-
ed.

Shrl Vishwanatha Reddy: In view
of the fact the State Trading Corpo-
ration is obliged to export a large
portion of these 23 lakh tons of iron
ore from minor ports particularly in
the west coast, may I know what co-
ordination, if any, there is with the
Ministry of Transport in order to
develop these minor ports on the one
hand, and the State Governments
which have got to develop the roads,
on the other?

Shri Kanango: Constant consults-
tions go on and there is a represen-
tative of the Transport Ministry, and
of the Railway Ministry, on the
Board.

Shri Panigrahi;: May I know what
amount has been invested in the
Orissa Mining Corporation by the
Government of India, and what
amount of export has been done
through the Orissa Mining Corpora-
tion so far as iron ore is concerned?

Shri Kanungo: The question may
conveniently be asked of the Minis-
try of Mines and Oil.

Shri Gajendra Prasad Sinha: Re-
cently, there was a fresh agreement
with Japan for the export of bem
ore. May I know whether some
agreement has been made for the ex-
port of low content iron ore?
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Bhri Kanungo: Yes, the low content
fron ores are also exported and in-
cluded in the contract.

Shri V. P. Nayar: May I know whe-
ther Government has considered the
possibility of developing the handling
capacity of Cochin Port for the ex-
port of iron ores to Japan and, if so,
what are the specific steps taken to
divert a portion of this through the
Cochin Port?

Bhri Kanungo: The difficulty about
Cochin Port is that the hinterland
from which ores are available is at a
long distance. The capacity is there
but it is a question of taking the sup-
plies there.

Shri Thirumala Rao: May I know
from which part of the country the
largest part of this contract is being
fulfilled hitherto and will be fulfilled
in the near future also?

Shrl Kanungo: The traditional
source has been Calcutta for the Bihar
and Orissa sector.

Shri Panigrahi: May I know what
amount of iron ores the State Trad-
ing Corporation has bought from
Orissa?

Shri Kanungo: I have not got the
break-up because in Calcutta port all
figures are linked up together.

Shri Tyagi: May I know if this ex-
port is conducted on the basis of
f.ob, or cif.; and, in case, the import-
ing countries are not using their own
ships, do the State Trading Corpora-
tion invite tenders from various ship-
ping companies and give the shipping
custom to those companies which are
offering better rates?

Shri Kanungo: F.o.b. contract is
usual; but c.if. is also there. It all
also depends on the availability of
shipping and the convenienme of the

21 MARCH 1858

Oral Answers €04

of ten years affect the supply of iron
ore to our industries?

Shri Kanungoe: No, Sir.

Mr. Deputy-Speaker: Shri Heda—the
last question. We shall not get stuck
up in iron ore only.

Shri Heda: The hon. Minister had
replied that the State Trading Cor-
poration gets its supplies through as-
sociations wherever they are. Has it
been brought to the notice of Govern-
ment that the individuals in those
areas where these associations are
have a heart-burning that they are
not getting adequate quotas and that
the association is discriminatory in
its dealings?

Shri Kanungo: We have no com-
plaint about that from any worth-
while Association.

Central Assistance to Orissa State

*1141. Shri Panigrahi: Will the
Minister of Planning be pleased to
state:

(a) the Central assistance given for
the first and second year of the
Second Five Year Plan to the State of
Orissa;

(b) whether there was any shortfall
in the plan expenditure of the State
Government in these two years; and

(c) if so, to what extent?

The Parliamentary Secreiary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) In 1856-57 Central Assistance
for the Orissa Plan amounted to
Rs, 12,7 crores, The same amount of
Central assistance was intimated in
1957-58.

(b) and (c). In 1856-57 expendi-
ture in Orissa’s Plan amounted #»
Rs. 18.7 crores; the budgetted outlay
was Rs. 24.4 crores.

In 1957-58 the budgeted outlay
was 19°1 crores. Preliminary revised
estimates at present avallable place
the expenditure at Rs. 19'4 crores.



T M,
6oks Oral Answers

Shri Panigrahi: May I know in
which of the schemes of Orissa
shortfalls were recorded and how far
this affected the Planning Commis-
sion's targets of increasing food pro-
duction and increasing water supply
facilities in the State?

Shri L. N, Mishra: In 1956-57, most
of the shortfall-—out of Rs. 7.64
crores, Rs. 4 crores—has been under
Irrigation and Power and Rs. 2.31
crores on the Hirakud multi-purpose
projects and these shortfalls have
been mainly because of want of tech-
nical personnel and the schemes for
irrigation not being finalised on the
technical side.

Shri Panigrahi: May I know whe-
ther, in fixing the allocation for 1858-
50, this factor of the inability of the
Government of Orissa to spend
money was taken into consideration?

The Deputy Minister of Planning
(Shri 8. N. Mishra): It will have to
be explained at some length as to
what were the difficulties even
though my hon. friend has already
pointed out some of them.

Mr. Deputy-Speaker: It should be
such as can be permitted during the
question hour.

Shri 8. N. Mishra: Yes, Sir. One
thing to be noted particularly is this
that the shortfall is more apparent
than real because some of the adjust-
ments that had to be made in the
accounts on account of expenditure
fncurred could not be shown. That
is the difficulty.

Muslim Shrines In India

*1143. Bhri Radha Raman: Will the
Prime Minister be pleased to state:

(a) whether his attention has been
drawn to a recent answer given by
the Prime Minister of Pakistan regard-
ing desecration and destruction of
Muslim shrines and grave-yards in
India in which he disclosed that this
has taken place in Punjab and Delhi
areas in & specified form;
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(b)l!lo,memctimot Gom-
ment thereto;

(c) whether any protest was lodged *
with India by the Pakistan Govern-
ment;

.

(d) whether any reply was given to
that protest; and

(e) if so, the nature thereof?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Ehan): (a) and (b).
Government have Seen a press
report of the answer. The allegations
made therein are not corect.

(c) The Pakistan High Commis-
sioner called at the Ministry of Ex-
ternal Affairs on the 4th January,
1958, and left a note with the Com-
monwealth Secretary seeking infor-
mation about eight instances of alleg-
ed desecration of Muslim shrines and
grave-yards in India. He made it
clear that as the allegations were
based on ncwspaper reports he was
only bringing these to the Govern-
ment of India's notice and had no
intention of making a formal or in-
formal protest.

(d) and (e), Yes. The Pakistan
High Commissioner has been inform-
ed that the alleagtions made in res-
pect of seven Muslim shrines and
grave.yards have been found on en-
quiry to be baseless and that one
case is still under investigation.

Shri Radha Raman: May I know
whether the Government of India
have obtained an authentic copy of
the reply which the Pakistan Prime
Minister gave in the Pakistan
National Assembly in answer to =
question which was asked?

The Prime Minister and the Miaks-
ter of External Affairs and Finance
(Bhri Jawsharial Nehru): I do not
quﬂeknowwhntthhhumthdl
with Muslim shrines here.
question has absolutely no lem
As a matter of fact, another question
was put to me on this subject and
answered it long ago. : .

E
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‘Mr, * Deputy-Speaker: The hon.
Member only wanted to know whe-
ther the information of the Gov-
ernment is based on the  reports
that have sappeared in the Press
about the statement made or whether
the Government has got an authentic
copy of the statement made by the
Prime Minister of Pakistan, This
was the question, I suppose.

8hri Radha Raman: Yes, Sir,

Shri Jawaharlal Nehru: Which
statement, about what? 1 do not
know, Sir.

Mr. Deputy-Speaker: The reply
that the Prime Minister of Pakistan
gave regarding desecration and des-
truction of Muslim shrines and
grave-yards. The hon. Member wants
to know whether Government's at-
tention has been drawn to a recent
answer given by the Prime Minister
of Pakistan regarding the desecration
and desiruction of Muslim shrines
and grave-yards in India, in which he
disclosed that this takes place in
Punjab and Delhi.

Shri Sadath Ali Khan: We have a
statement which appeared in the
Statesman of Calcutta—Mr, Noon's
statement in the Assembly—about
destruction of holy places.

Mr. Deputy-Speaker: This was
what the hon. Member enquired,
whether Government relied on the
statement as it appeared in the Press.

Shri Sadath All Ehan: I said that
the High Commissioner called on us.
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Shri Radha Raman: From the Press
report it appears that the reply, which
the Pakistan Prime Minister gave in
answer to a guestion in the National
Assembly of Pakistan, stated that in
India hundreds of grave-yards have
been cleared and buildings are being
erected. Much generalisation has
been made about this, May I know
if the Government has taken any note
of it,

Mr. Deputy-Speaker: That answer
is given already. It has already
been given.
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Evacuee Gardens in Delhi

#1128, Shri Ajit Singh Sarhadi: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether it is a fact that eva-
cuee gardens in Delhi had been allot.
ted to displaced persons from N.W.
F.P. Sind and other non-
Punjabis in lieu of their gardens left
in Pakistan;

(b) whether it is a fact that orders
have now been issued for their auc-
tion; and

(¢) if so, the reasons therefor?

The Parlinmentary Secrefary to the
Minister of Rehabilitation and Minor.
ity Affairs (Shri P. 8. Naskar): (a)
Gardens in Delhi have been allotted
to displaced persons from N.W.F.P.
and Sind and other non-Punjabis,
All the allottees do not hold verified
claims for gardens.

(b) No. Only the saleable gardens
are being sold by public auction.

(c¢) Does not arise.
Rubber Tyre Factorles

*1132. Bhri Aniradh Sinha: Will the
Minister of Commerce and Industry
&pluudwuyamtm-

(a) the number of factories manu-
fasturing rubber tyres for the Auto-
Industry in the country and

their annual out-turn (in tons);

(b) the annual requirements of each
type of tyre in the country;
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(c) the gap indigenous -
production and mu(k thersof and
the gteps taken to meet the internal
demands; and

(d) whether any new company or

companies are proposed o be started
in the country for this purpose?

The Miniater of Industry (Shri
Manubhai Shah): (a) There are at
present two units in the country em-
gaged in the manufacture of automo-
bile tyres and their out-turn during
1957 was 000,148 Nos. (25,200 tons)

(b) Passenger Tyres—3,20,000 Nos.
per year. Giant Tyres—8,10,000 Nos.

per year,

(¢) During the current year the
production is expected to meet the
demand so far as passenger tyres are
concerned but in the case of giant
tyres, a gap of 30,000 tyres is expect-
ed before the expansion schemes ma-
terialise and this will be met by im-
ports.

(d) Yes, Sir. Three firms have al-
ready been licenced to establish new
units for the manufacture of automo-

bile tyres.
Cigarefte and Tobacco Industry

*1133. Shri Kalika Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount of foreign invest-
ment in India in the cigarette and
tobacco industry;

(b) the extent of Indian capital in-
vested in the industry at present; and

(¢) the steps taken or proposed to
be taken to increase the Indian capl-
mlnvutmmhinﬂaabovohdm-
try?

The Minister of Industry (Shei
Manubhal Shah): (a) Rs. 258 crores
at the end of 1958,

(b) Precise information i not
available.

(¢) Government can consider this
matter when a suitable opportunity
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Damodar Water Supply Scheme

*1135. Pandit D. N, Tiwary: Will the
Minister of Labeur and Employment
be pleased to state:

(a) whether the request for grant-
in-aid of Rs. 15 lakhs and loan of Rs.
30 lakhs from the Coal Mines Labour
Welfare Fund to the Jharia Water
Board, Dhanbad for implementation
aof Damodar Water Supply Scheme has
since been sanctioned by Govern-
ment; and

(b) if s0, the progress of the scheme
30 far?

The Deputy Minister of Labour (Shri
Abld Al): (a) In 1953 a grant-in-aid
of Rs. 15 lakhs and a loan of Rs. 80
lakhs was sanctioned to the Govern-
ment of Bihar from the Cval Mines
Welfare Fund for undertaking the
Water Supply Scheme for the Jharia
Coal-fields. However, no payment
was required to be made as the Scheme
was subsequently included in the Na-
tional Water Supply and Sanitation
Programme and the State Govern-
ment was getting the necessary finan-
cial assistance under that Programme,

(b) According to available informa-
tion 75% of the work concerning the
Scheme has been completed.

Settlement of Partition Issues

#1137. Shri Damani: Will the Prime
Minister be pleased to refer to the
reply given to Starred Question No,
728 on the 6th August, 1956 and state
how far the issues arising out of parti-
tion and which remained pending have
been settled?

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru): A statement of
the major outstanding financial issues
between India and Pakistan was laid
on the Table on the 31st August, 1858
in reply to Unstarred Question No.
1184, There has been no progress in
the settlement of these issues as they
are proposed to be discussed at Fi-
nance Ministers’ level between the
two countries and it has not yet been
possible to fix this meeting.
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Export of Monkeys

*1142. Shrimati Ila Paichoudburi:
Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether it is a fact that the ex-
port of monkeys weighing 6 lbs. and’
less has been banned by the Govern-
ment of India;

(b) whether it is also a fact that in
the case of about 3,000 small monkeys
the restrictions imposed were waived
very recently: and

(c) if so, the reasons therefor?

The Minister of Commerce (Shrl
Kanungo): (8) Ng, Sir. The ban ap-
plies only to monkeys weighing below
6 1bs.

(b) Yes, Sir.

(¢) The monkeys in gquestion had
already been brought to Delhi by the
exporters for onward shipment to
overseas buyers and commitments in
regard to export & freight had been
agreed to before the ban on the ex-
port of monkeys weighing less than 6
1bs. was imposed.

Satyagraha in Cochin Port

*1144. Dr, E. B. Menon: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether a satyagraha is going
on the Cochin Port in connection with
some disputes between two rival Har-
bour Labour Unions;

(b) if so, what are the points of dis-
pute; and

(¢) the steps Government  have
taken in the matter?

The Deputy Minister of Labour
(Shri Abld Ali): (a) No, the g0 cal-
led satyagraha has no connection with
any dispute between the Harbour La-
bour Unions.

(b) and (c). Do nhot arise,
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Incidence of Pneumocenioxis

#1145, Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No. 315 on
the 19th February, 18586 and state:

(8) who has been entrusted to con-
duct the survey of the incidence of
pneumoconiosis in Coal Mines; and

(b) the procedure being adopted in
this survey?
The Deputy Minister of Labour

(Shri Abid AM): (a) The Medical Ins-
pector in the Department of Mines,

(b) A Questionnaire was issued by
the Medical Officer. On the basis of
the replies received the work of selec-
tion of various categories and numbers
of employees in different Coal Mines
for medical examination was taken
in hand. As soon as this is complet-
ed the men will be examined in col-
laboration with the All India Insti-
tute of Hygiene and Public Health
and a report submitted.

Irrigation Schemes in Second Five
Year Plan

*1146. Shri Pangarkar: Will the
Minister of Planning be pleased to
state:

(a) whether the Bombay Govern-
ment have submitted the Centre any
fresh irrigation schemes to be includ-
ed in the Second Five Year Plan;

(b) if so, what are the schemes;

(e) the estimated cost of the schem-
es; and

(d) the action taken by the Centre
in this regard?

The Deputy Minister of Planning
(Shri 8, N, Mishra): (a) to (d). A
statement is laid on the Table of the

House. [See Appendix V, annexure
No. 101.]
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Trade with Malays and Pakistan

#1147, Shri Gajendra Frasad Sinhy;
Will the Minister of Commercs and
Industry be pleased to state;

(a) whether it is a fact that India
is having adverse balance of trade
with Malaya and Pakistan; and

(b) if so, what steps are being
taken to improve the position?

The Minister of Commerce
Eanungo): (a) Yes, Sir,

(b) In so far as Malaya is concern-
ed, our efforts are directed towards
increasing exports of products of our
new industries. As regards Pakis.
tan, we are trying to increase indige-
nous production of raw jute and pe-
rishable foodstuffs, which constitute
the bulk of our imports from that
country
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Survey of Unemployment

Shri D, C. Sharma:
'u”‘{smr Igbal Singh:

Will the Minister of Planning be
pleased to state:

. Written Answers

(a) whether the survey of unem-
ployment carried out under the aus-
pices of the Research Programmes
Committee has been completed; and

(b) it so, the nature of the report?

The Deputy Minister of Planning
(Shrl 8. N. Mishra): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix V, annexure
No. 102.]

Cashew-shell 0Oil

*1151. Shri V, P. Nayar: Will the
Minister of Commerce and Industry
be pleased o state:

(a) the cost of production of
Cashew-shell oil at present and its
export price; and

(b) the indigenous use of this oil,
if any, at present and the quantity
consumed thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) Cost of produc-
tion of one ton of Cashew-shell oil at
present is approximately Rs. 800/-
and its export price F.O0.B. Cochin
is about Rs, 840/- per ton,

(b) Cashew-shell liquid is indige-
nously used to a limited extent in
the manufacture of Resins, Varnishes
and Stoving Blacks; the liquid also
finds application as a preservative in
the bonding of boards, fishing nets,
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light wood works, painting bottoms
of rafters, boards etc. Internal con-

sumption is of the order of 400 tons
per annum. :

Workers in Rayon Factories

#1152, Shri T, B, Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No. 178 on
the 14th February, 1958 and state:

(a) the reasons for the delay in
finalising the report of the survey
undertaken to study the deleterious
effect on the health of workers in
Rayon factories;

(b) when the same is likely to be
received; and

(c) the total number of workers
employed in these factories?

The Deputy Minisier of Labour
(Shri Abid Ali): (a) Examination
and interpretation of the data collect-
ed require careful consideration and
this takes time.

(b) In about four months.

{c) About 3,700 at the time of the
survey.

Assistance to Retired Scientists

*1153. Shri D. C. Sharma: Will the
Prime Minister be pleased to state
the amount so far given by way of
assistance to retired Indian Scientists
for carrying out fundamental research
in Nuclcar Science?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru): There have been
no requests from retired Indian sci-
entists for financial assistance in car-
rying out fundamental research in
nuclear science. There are, however,
three retired scientists who are work-
ing under the Department. It ia
Government’s policy to encourage
scientific research, and all poasible
assistance will be given where neces-

- BATY.
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Plastic Industry

*1155. Bhrli V. P. Nayar: Will the
Minister of Commerce and Indusiry
be pleased to state the position re-
garding the indigenous manufacture
of synthetic resing and intermediates
required for the Flastic Industry?

The Minister of Industry (Shrl
Manuabhal Shah): A statement giving
the required information is laid on the
Table of the House. [See Appendix
V, snnexure No, 103.]

Bartyes Mines at Ragupalle

*1156. Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No. 156 on
the 14th February, 1958 and state:

(a) the total amount of compensa-
tion paid to the dependents of 11
workers Kkilled in the accident in
Bartyes Mines at Ragupalle in Cud-
dapah District; and

(b) the total number of workers
in these mines at the time of acci-
dent?

The Deputy Minister of Labour
(8Bhri Abid Ali): (a) The Commission-
er for Workmen's Compensation,
Hyderabad has directed the owner of
the mine to deposit a sum of
Rs. 9,360/- towards compensation.
Information as to the total amount so

, far paid to the dependents of the
workers who were killed is not avail-
able,
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gq afeaat & of@rd Y o fafes
gfaad & o @ §;

(&) = adt g€ gfrardi & s
forae stfafcm a4 s @1 98m; WX

(1) =@ ag gu &= &1 fFaar w
wifes} & faem WX fegan aaTc
& ?

ww Iuaft (9 wfer welt):
(%) @ 53 nd safrml & ofard
® o 5 0 fafeer gl a8
dardrd
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wfiers sfower & g § qg wat o
ot v e

(%) = geus & fewelt # fiv-
e eqml 9T {s AW GTHTIS wTai-
wat & fot ferd ax fag 1A

(&) (e & TTHI IO IAFT
favar feran e
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(7) &7 st &1 feoar few
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waferr ft I6 & oI 9T € WA
w1 e Frwrifi fisar mar ¢4

faost WA & fog fasage

1435 ot wo wro fyad : wmw
wrfwen g It %1 ag Tarq A Fv
war fF faoelt ans & o faaamet
¥ SR W GIOEAT AT FTaifaT v
Frraafrgid?

arfarey aq awhT Hat (S Ao
o ¥ef) ¢ o o arg F Ao o
[aferg afifarz ¥, sqaew der ou]

Goa

1537. Shri Vajpayee: Will  the
Prime Minister be pleased to lay on
the Table a statement showing details
of the protests lodged with the Portu-
guese authorities in Goa in respect of
border incidents or other events dur-
ing the years 18565, 1956 and 19577

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru): Two statements,
one in respect of land border incidents
and the other in respect of violations
of Indian air space about which pro-
tests were lodged with the Portuguese
authorities, are placed on the Table
of the House. [See Appendix V,
annexure No. 108.]

Border Incidents

- Shri Vajpayee:
‘“&{sm Sublman Ghose:

Will the Prime Minister be pleased
to lay on the Table a statement show-
ing:

(a) details of the protests lodged
with the Government of Pakistan in
regard to border incidents during the
year 1857; and

(b) how many times the protests
proved effective?

e
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The Prime Minister and Minister
«of External Affairs and Finance (Shri
Jawaharial Nehru): (a) A statement
:giving details of protests lodged with
ithe Government of Pakistan on bord-
«er incidents during 1857 is attached.
[See Appendix V, annexure No. 108.)

(b) It is not possible to classifty
wprotests as effective and non-effective.

Remedial action is taken in some
-cases as 8 result of the protest but,
-even in those cases where responsi-
'bility for the specific occurrence is
-denied by the other Government, the
‘making of the protest by itself does
influence future policy and prevent
repetition of such occurrences.

Planning Committes for Hilly
Regions

1539. Shri Daljit Bingh: Will the
Minister of Planning be pleased to
state:

(a) whether a representation has
been made to form a separate Com-
mmitte for planning the hilly regions
under the Planning Commission with
Members of Parliament representing
the Hill areas of Punjab, UP. and
Himachal Pradesh; angd

(b) if so, the action taken thereon?

The Deputy Minister of Planning
{8hri 8. N. Mishra): (a) Yes, Sir.

(b) The Planning Commission pro-
poses 10 hold shortly a meeting with
the members of Parliament from the
hill areas in Uttar Pradesh, Punjab
and Himachal Pradesh. Information
on the subject has been called for
from the Governments of Uttar Pra-
desh and Punjab and from the Hima-
<hal Pradesh Administration,

Faridabad Administration

1540. Shri V. P. Nayar: Will the
Minister of Rebabilitation and Mino-
rity Affairs be pleased to state:

(a) whether it is a fact that Officers
of the Faridabad Administration are
charged house rent, at 10 per cent.
af their salaries or Standard Rent,
whichever is lower while the subor-
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dinate employees are charged mctual
rent which is generally more than
10 per cent. of their salaries;

(b) whether in the case of officers,
cost of land is not calculated for
standard rent, a3 is done in the
case of the subordinates; and

(c) if so, the reasons therefor?

The Parliamentary to the
Minister of Rehabilitation and Mino-
rity Affairs (Shri P. 8. Naskar): (a)
In the case of bungalows and Nissen
Huts in the occupation of some sub-
ordinate employees of the Board,
standard rent or 10 per cent. of the
pay, whichever is lower, is charged.
Some staff occupying Nissen huts are,
however, charged standard rent and
their cases are being reviewed.

Some employees of the Board are
in occupation of tenements construct-
ed for displaced persons &nd are
charged the same rent as is applicable
to displaced persons in genersal.

(b) Cost of land is not included in
calculating rent in respect of bunga-
lows and Nissen Huts allotted to offi-
cers and staff. It is, however, in-
cluded in calculating rent of tene-
ments.

(¢) The tenements were originally
not intended to be allotted to the em-
ployees, as they were meant for sale
on hire-purchase basis to displaced
persons. However, when some sur-
plus tenements became available and
specific applications for their allot-
ment were received from the em-
plovees of the DBoard, allotments
were made but the normal basis of
charging rent from displaced persons
we adopted. It may be added that
in the case of these tenements the
displaced employees of the Board
have been given the right to become
owners of the tenements in their
possession, under the Compensation
rules, This concession is not avail-
able to the officers and to the other
employees of the Board in occupation
of bungalows and Nissen buts.
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Schedaled Castes and Behoduled
Tribes registered in Employment
Exchanges

Shri 8. M. Banerjee:
154, Shri Prabhat Kar:

Shri Muhammed Elias:

Shrl Sarju Pandey:

Will the Minister of Labour and
Empioyment be pleased to state the
number of graduates belonging to
Scheduled Castes and Scheduled Tri-
bes separately who are registered
with the Employment Exchanges all
_over India for securing employment?

The Deputy Minister of Labour
(Bhri Abig All): The information is
given below:
No. om Live Register at the end of
31st December, 1957,
Graduates belonging to.

1. Scheduled Castes. 798

2. Scheduled Tribes. 63

Milk Imporied into Tibet

1542, Shri Gajendra Prasad Sinha:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the quantity and the value of
powdered milk imported into Tibet
through India during 1957-58 so far;
and

(b) the nameg of the concerns
which have been granted transit per-
mits by the Government of India
during this period for this purpose?

The Minister of Commerce and In-
dustry (Shrl Morarji Desal): (a)
Statistics for export of milk powder
to Tibet from or through India are
not recorded separately.

(b) According to the information
available, only one firm {e. M/s. Par-
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Ambar Charkha Programme in
Bombay State

1543. Shrl Assar: Will the Minister-

* of Commerce and Industry be pleased.

to state:

(a) the amount given to Bombay
State as grants and loans for the im-
plementation of the Ambar Charkha
Programme from the date of its in--
troduction;

(b) the amount spent so far;
(c) the result achieved; and

(d) the number of centres opened’
in 1956-57 and 1857-58 so far?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a)
The amounts of grants and loans

given to Bombay State are as:

under:—

Year Grant Loan
Rs. Rs.

1956-57 16,76,545 a1,21,

1957-58 5,92.546 6,91,

(upto 31-1-58)

(b) The information is not avail-
able.

(¢) and (d), A statement showing:
the information is attached. [See-
Appendix V, Annexure No. 110].

Handleom Indusiry in Bombay State-

15¢¢. Shri Assar: Will the Minister
of Commerce and Industry be pleaged
to state:

(a) the amount spent in the State-
of Bombay for the development of"
handloom industry during the yeas
1957-58 so far; and

(b) the items on which the ex--
penditure has been incurred?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): (a)
Rs, 34,67,T49/- upto 3lst January
1958,

(b) A statement iz attached. [Ses
Appendix V, annexure No. 111].
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Small Scale Industries

Shri 8, C. Bamanta:

Shri Bhakt Darshan:
1548, Shri Subodh Hansda:

Shri B. Das Gupta:

Shri Ghosal:

Shri Subiman Ghose:

Will the Minister of Commerce and
'Industry be pleased to state:

(a) the names of small scale indus-
tries in West Bengal which have been
benefited so far by the financial aid
from the Central Government;

(b) whether Government have
recently approved some more schemes
for the development of small scale
industries in that State; and

(¢} if so, the details thereof?

The Minister of Commerce gnd In-
-dustry (Shri Morarji Desal): (a)
.Sports goods, Lock Industry, Brass
and Bell metal, Small Enginecring
Industry, Carpentry, Blacksmithy,
Pottery, Wood Industry, Glass beads,
Baby Shoes, Cutlery, Mechanical
toys, Cycle parts, Footwear, Surgi-
«<al instruments, Handloom acces-
sories, Sanitary ware and electrical
goods.

(b) and (c). The Government of
‘India have given financial assistance
to the Government of West Bengal
for the execution of 30 schemes for
the development of Small Scale In-
dustries during 1857-58. A  state-
ment showing brief details of the
schemes and the quantum of financial
.assistance sanctioned and released
for each of the scheme is attached.
{See Appendix V, annexure No. 112]

Incidence of Leprosy In N.E.F.A.

J Shri Subodh Hansda:
1 Shri S. C. Samanta:

“Will the Prime Minister be pleased
10 state:

(a) the total number of leprosy
cases treated in the leper colonies in
North Eastern Frontier Agency since
1852 upto date;

1540,
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(b) whether the incidence of lep-

rosy among the Tribal people of
North Eastern Frontier Agency has
increased; and

(c) what preventive measures in
addition to curative have been taken
to check the spread of disease?

The Prime Minister and Minister of
External Affairs and Finanoe (8hrl
Jawaharlal Nehru): (a) 255.

(b) The entire Agency area has
not yet been thoroughly surveyed.
Therefore, there is no basis on which
definite opinion can be informed whe-
ther the incidence of leprosy among
the tribal people of NEFA hag in-
creased or decreased. It is, how=-
ever, true that more and more cases
of leprosy come to be detected as the
area of survey extends.

(c) In addition to the Health Pro-
panganda made with a view to create
consciousness among the people
about communicable diseases, vil-
lage-wise survey, detection of fresh
cases and their isolation in leprosaria
are the measures adopted for check-
ing the spread of the disease.

Liaison between National Labora-
tories and Depariment of Ato-
mic Energy

1547, Shri D. C, Sharma: Will the
Prime Minister be pleased to state:

(a) whether there is
between the National Laboratories
in India and the Atomic Energy
Establishment;

(b) it so, the names of the labo-
ratories; and

(c) the nature of the liaison? ™

The Prime Minister and Ministor of
External Affairs and Filoance (Shri
Jawaharial Nebru): (a) Yes

(b) and (c). The Secretary
the Government of India in the
partment of Atomic Energy is a
member of the Governing Body of

any liaison

¥s



which the National Laboratories ean
be utilised. The Director of the Na-
tional Physical Laboratory was a
Member of the old Atomic Energy
Commission, which has just been
superseded, and is the Chairman of
the Board of Research in Nuclear
Science, which is a Standing Advi-
sory Committee of the Department of
Atomic -Energy. In addition, other
scientific and technical officers of the
National /Leboratories are members
of the various advisory committees
of the Department, and vice versa.
There is thus close ligison between
the two organisations,

Employment Exchanges in Punjab

1548, Shri D, C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of persons register-
ed with the Employment Exchanges
in Punjab State during 1957-58 so
far; and

{(b) the percentage of persons
registered who have been provided
with cmployment, trade-wise?

The Deputy Minister of Labour
(Shri Abid AID: (a) 1,24,705 during
April, 1957—January, 1958.

{b) Perccntage of placement to re-
gistrations for all categories of ap-
plicantg is 14*7. Trade-wise informa-
tion is not available.

Foreign Trade Credits

1549. Shri V. C. Shukla: Will the
Minister of Commerce and Industry
be pleased to state the
Rs, 2:7 crores shown as outstanding
on the 30th June, 1957 on account of
Foreign Trade Credits?

The Minister of Commerce and In-
dustry (Shri Morar)i Desal): The
amounts were outstanding against the
National Bank of Egypt, Cairo on
account of credits extended to the
financing of Indian Exports to Egypt
in the wake of SBuez crisls.
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smmm;cupuﬂuo!“
(Private) Lid

1550, Shri V. C. Shukla: Will the
Minister of Commerce and Industry
be pleased to state the total value
of business done by the State Trad-
ing Corporation of India (Private)
Ltd. departmentally without any
part of the deal having been worked
through the  established business
houses of distributicn, handling and
brokerage?

The Minister of Commerce and In-
dustry (Shri Morarji Desal); The total
value of the business done by the
State Trading Corporation depart=
mentally is;—

Ores «.Rs. 31,72,70,874 (up.o 31-1-58)
Other than
Ores Rs. 2,89,77,803 (upio 31-12-57)

State Trading Corporation of India
(Private) Ltd.

1551. Shri V. C. Shukla: Will the
Minister of Commerce and Industry
be pleased to state the total quantity
of exports made by the State Trading
Corporation of India (Private) Ltd.
since its inception in regard to
Manganese Ore:

(i) with Manganese percentage
45% and above;

(ii) with Manganese percentage
below 45%?

The Minister of Commerce and
Industry (Shri Morarji Desal): The
total quantity of manganese ore ex-
ported by the State Trading Corpora-
tion of India (Private) Ltd. since its
inception, that is from 1st July 1958
to 31st January, 1858 is 3,80,464 tons.
Of this
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Import of Foodstuffs from Esst
Pakistan

1552, Shri Mohammea Ellas: Will
the Minister of Commerce and
Industry be pleased to state the reason
why Government have put restric-
tions on the import of egg and other
perishable foodstuffs, from East Pak-
istan?

The Minister of Commerce and
Indusiry (Shrl Morarji Desal):
Restrictions on imports of eggs and
other perishable foodstuffs from East
Pakistan were imposed with a view
to conserve foreign exchange as well
as to encourage dependence on in-
digenous production, particularly, in
perishable foodstuffs.

Rm ot W afe

txRR. ot vgary fag: ¥ frmie,
wrae WX Eaew ft g T Y g
w0 fermr g e g fs foet &
Forlt gureTer AW A qf e
W BT A G & fraroniia & 2

fmfw, werw st wwow s
(W %o wo xgh): Tar W€ gAry
woer ¥ faaronfir i @)

Import of Rice from North Viet-
Nam

1554, Shri Raghunath Singh: Will
the Minister of Commerce and
Industry be pleased to state:

(a) whether the State Trading
Carporation of India (Private) Limit-
ed has negotiated any deal to import
rice from North Viet-Nam on barter
basis; and

(b) if so, the terms thereof?

The Minister of Commerce and
Iedustry (Shri Morarfi Desal):
(a) Yes, Sir. But not on barter basis.
The sale proceeds will, however, be
utilised for the purchase of Indian

(b) Two contracts for 7,000 tons of
rice each have been concluded.
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Visit of Pakistan Natiomals %o India
and vice versa .

1555. Shrl Raghunath Singh: Wil
the Prime Minister be pleased 1o
state how many Pakistani Nationals
from West Pakistan visited India
during 1957 and Indians visited West
Pakistan during the same period?

The Prime Minister and Minister of
External Affairs and Finance (Shrl
Jawaharlal Nehru): 131410 Pakis-
tan nationals came to India and
1,03,335 Indian nationals visited Pak-
istan during the calendar year 1957

Films

1556. Shrl Kalika Bingh: Will the
Minister of Information and Broad.
casting be pleased to state:

{a) the number of films produced
in India during the year 1957; and

(b) the languages in which these
films were produced during that
period?

The Minister of Information and
Broadcasting (Dr. B. V. Keskar): (a)
and (b). As stated in reply to Un-
starred Question No. 832 on the 4th
March, 1958 there is no control on the
production of fllms in India. It is,
therefore, not possible to furnish pre-
cise information about the number of
films produced in a particular year.
Mowever, a language-wise statement
of the films certified for public exhi-
bition by the Central Board of Film
Censors in 1957 under Cinematograph

Act, 1952 is attached. [See Appendix
V, annexure No. 113.]
Export of Mats

lmfshrimn-l:

* 7\ Shri Subiman Ghose:
Will the Minister of Commerce
and Industry be pleased to state:
(a) whether there has mg
exports of mats produced
palmyra, straw and special fikwe
in the district of Midnapur, West
Bengal; and
(b) if so, which are those count-
‘ries? .
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~ The Minkster of Commerce and (1) T | A Fewww -
Industry (Shri Morarii Desal):

and (b). District-wise agm-(::: ¥ 8 @ & W wmar § e 3% o oot

exports of mats are not maintained. *!ij —3 wriT
However, the total value of exports of n= 1‘“'{0@' '
all kinds of mattings comes to Rs. 179 (%) v werfer % & R

crores for the period January—Sep- :

tember, 1057. These exports take i W Qepft sy o P a4
place mostly to the U.S.A., the UK,

the Continent, Australia, New Zea- Land Reform

land and countries in West Asia.

1559, {Blu'l Goray:

2 & ae & §R w1 3@ Shri Surendranath Dwivedy:

e W e Tw o W Will the Minister of Planning be
A f ‘mm : #ﬂnami pleased to state:
. (a) the total amount of compensa-
# w34 f tion and rehabilitation assistance
paid to intermediaries in each State
(‘,m%ﬁiﬁ;mm of Indis as a result of land reform
WUAT THAT W AT QSO 97 measures adopted by them since
W 3T 2EA & AT W HT FH 1047;
% fod femrmar §; (b) the total amount that is pay-
able to them; and
&) afg zf, A 39 and  w9A ’
(me&m“wm (c) the respective contributions of
LLEIE] : the tenants and the States concern-
gt e mar ¢ ; - ed?
(7) = ag 7w & fr 9w A m'r:lesn;nty%ﬂ ﬂnﬁ
. N. Mishra): e informa!
AT AT T Y T A is being collected and will be placed
g At fear mar § 5 W on the Table of the House as soon as

(¥) shem o b wq d o fery 0 Teeived
yrafr Tk ot ? Creche Training Superintendent at
Pathardek (Dhanbad)
fratw, emamm sie swow A 1560, Shrimati Rema Chakravartty:
(ht wo wo XwAY) : (%) &) Will the Minister of Labour and Em-

ployment be pleased to state:
(w) i fergear Sfaew fofir- (a) whether there have been num-

¥, wdarw (ofewly dmw) W fs erous complaints regarding Creche

Wm‘lﬁmffﬁmg | ETHTC Attendants examinations;

wrat st arafaat A fdee gl ame (b) whether Bengali is no longer
. allowed to be used as a language for
"““Wﬁ““mgi ™ such examinations; and

Wi T 2o Sfrerr G WY g (¢) whether English is allowed to
# v W W "'1?-“-*”-;:; be used in these examinations?
:‘fu mTesnm #few The Deputy Minister of Labour

(Shri Abid All): (a) There were &
(ynderground  telephone  cables) g0y complaints regarding the exami-
e WOt 3w feqr m g nations,
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(b) Bengall is not one of the langu-
ages used for the examination.

(c) Yes, optional.

Central Assistance to Orissa

1581. Shri Panigrahi: Will the Minis-
ter of Planning be pleased to state:

(a) whether the amount of Central
assistance to Orissa State for 1958-859
under Second Five Year Plan has
been finalized; and

(b) if so, what is the allocation?

The Deputy Minister of Planning
(S8hri 8. N. Mishra): (a) and (b).
Yes. Rs. 1250 crores.

Ministers' Residences

1562. Bhri H. N. Mukerjee: Will the
Minister of Works, Housing and Sup-
ply be pleased to state the amount
that has been spent during 1956 and
1857 on account of furniture, electri-
city and water-supply in the residence
of Ministers of the Central Govern-

ment, their Deputy Ministers and -

Parliamentary Secretaries, the figures
in relation to each to be shown sepa-
rately?

The Mibister of Works, Housing and
Supply (Shri K. C. Reddy): The infor-
mation is being collected and will be
laid on the Table of the House.

Creches

1563. Shri Sadhu Ram: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of Creches
{Welfare Centres) opened during the
years 1954-85, 19855-56 and 1856-57
respectively;

(b) how many of them are working
at present;

(c) the total number of officers in
these centres;

(d) whether such centres have
been opened throughout the country;
and ot
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(e) if not, the reasons therefor?
The Depuiy Minister of Labomr

(Bhri Abid AH): (a) The number of.

creches opened in mines during the

years 1954-55, 1955-56, and 1956-57 is
as follows:—

Coal Mines
1984-55 55

Noun-coslmines

216 35 on 31-3-57.
Years wise inform-

1955-56 6o ation not availsble.

1956-57 8

(b) 330 creches in coal mines and
291 creches in non-coal mines as on
the 31st January, 1938.

(c) Owners of mines are required
to appoint staff for creches, such as,
creche-in-charge, cook, aya, sweeper
etc. Information regarding the total
number of such staff is not available.

(d) Yes, in most mining areas,
(e) Does not arise.

T o B Wiz~ arew W agerr
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#gi #gr § WY 37 wfufedy & ov o
v wafa T § ; W
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w7 sgrgaT Y g ?
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Indians in Ceylon

(a) whether any method has been
sdopted to prevent the illicit migra-
tion of Indians to Ceylon; and

(b) the number of pending appli-
c:ti_m of Indians at present for

of External Affairs and Finance (Shri

i
:
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with the help of the Customs and
Immigration Departments, under a
Deputy Superintendent of Police, con-
duct special reids to stop this evil.

(b) 17,773 applications for Ceylon
citizenship were pending at the end
of January, 1888,

Andhra Pradesh Mica Mines
" Labour Welfare Fund

1567, Shri T. B. Vitial Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the total amount at the credit
of Andhra Pradesh Mica Mines
Labour Welfare Fund at present;

(b) the nature of welfare activities
undertaken by the Mica Labour Wel-
fare Fund Organisation, Andhra Pra-
desh; and

(c) the reasons for not constructing
any quarters?

The Deputy Minister of Labour
(Shri Abld AH): (a) About
Rs. 11,33,000 on the 1st April 1957.

(b) Welfare measures in regard to
medical, educational, recreationaland
drinking water facilities have so far
been undertaken in this area,

(c) It is understood that as most of
the mica mines get exhausted soon,
the mine owners do not want to
invest money on the construction of
pucce houses in mining areas. They
have therefore not taken advantage
of the Subsidy or the Subsidy-cum-
loan scheme formulated by the Mica
Mines Labour Welfare Fund Organi-
satlon for the construction of houses
for mica miners.

Export of Black Pepper

1568, Shrl Assar: Will the Minister
of Gemmerce and Industry be pleased
to state:

(a) the total exports of black
pepper during 1857-58 so far;

(b) the names of the countries to
which exports have been made and
the guantity in each case; and

(¢) how the above exporis compere
with those of the year 1066-877

The Minister of Comumerce and
Industry (Shri Morarji Desal): () to

(¢). A statement showing exports of
black pepper during 1856-57 and
1957-58 (April—September) is attach-
ed. [See Appendix V, annexure
No. 114.]

Weavers Cooperatives in Assam

Shri Bhagavati:
““‘{smnmhﬂ:
Will the Minister of Commerce and
Industry be pleased to state:

(a) how many weavers co-Opera-
tives have been formed in Assam;

(b) how many handlooms have
come under them;

(¢) how many such co-operatives
have got credit facilities from the
Reserve Bank of India;

(d) what iz the total amount of
credit for 1956-57 and 1857-58; and

(e) how many handlooms have been
converted into powerlooms in Assam
either in the co-operative fold or
otherwise?

The Minister of Commerce and
Industry (Shri Morarji Demi): (a)
920, as on 30th September, 1857.

(b) 25,563 handlooms as on 30th
September, 1957.

(c) None.
(d) Does not arise,
(e) Nil

Food dropped in NEF.A,

1570. Shrl Hem Barus: Will the
Prime Minister be pleased to state:

(a) the names of air services
engaged in food dropping for North
East Frontier Agency; and

(b) the terms and conditions entes-
ed into with different companies?



The Prime Minlstor and Minister of
External Affalrs and Finamoe (Shri
Jawaharial Nehrn): (a) The Indian
Alrlines Corporation Ltd.

(b) A statement i{s placed on the
Table giving the terms being finalised
with the IAC. [See Appendix V,
annexure No. 115.]

Flims on Mineral Areas in Himachal
Pradesh

1571, Shri Daljit Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

() whether it is a fact that Gov-
ernment have a proposal to produce
flims on the mineral areas in Hima-
chal Pradesh; and

(b) it so, the details thereof?

The Minister of Information and
Broadcasting (Dr. B. V, Keskar): (a)
and (b). There is no proposal to pro-
duce films on the mineral areas in
Himachal Pradesh.

Employment Exchanges

1572. Shri Daljit Singh: Will the
Minister of Labour and Emplioyment
be pleased to state the number of
Employment Exchanges proposed to
be opened in the Punjab State during
1958-507

The Deputy Minister of Labour
{Shri Abid All); Four.

Small Scale Industries in FPunjab

1573. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state what are the
types of machines provided for the
development of small scale industries
in Punjab by the National Small
Industries Corporation upto the 3lst
December, 19577

The Minister of Commerce and
Indusiry (Shrli Morarji Desal): Elec-
tric Motors, Lathes, Power Punching
Press, Welding Set, Grinding Machi-
nes, Shaping Machines, Milling
Machines, Drilling Machines, Calen-
dering Machines, Hobbing Machines,

mMonon Jor So04
Knitting Machines, Band Saws, Wood
Working Machines and Nut Making
Machinery.

Khadl and Village Industries
Beard, Punjab

1574. 8kri Daljit Singh: Will the

(a) the total amount of Govern-
ment aid or loan received by the
Khadi and Village Industries Board
of Punjab during 1956-57 and 1957-
LN

(b) the total amount of non-official
grants received by them; and

(c) how many people have been
benefited by this disbursement?

The Minister of Commerce and

Industry (Shri Morarji Desal): (a)
Year Granis Loans
Rs. Rs.
1956-57 Nil Nil
1957-58 290,675 6,55.400

(b) and (c). The Khadi and Village
Industries Board of the Punjab is a
statutory authority set up under the
Punjab Act No. 40 of 1956 and is not
primarily responsible to the Central
Government for its activities, Infor-
mation is, however, being collected
from the State Government and will
be laid on the Pable of the House in
due course.

MOTION FOR ADJOURNMENT
Fme 1IN Sapar Bazar
13 hrs,

Mr. Deputy-Speaker: 1 have receiv-
ed notice of an adjournment motion
from Shri Braj Raj Singh. It reads:

“Failure of the Delhi Electri-

occurred yesterday in that area
resulting in a devastating fire in
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o Adjotirnment to a Magiter of Urgpent .
Public Importance
[Mr. Deputy-Speaker]
Sadar Bazar gutting about 40 facts thaf are available at present, it

shops and partislly destroying
another 20 shops causing an esti-
mated damage of Rs. 25 lakhs to
the shopkeepers in that area and
practically ruining their busi-
ness.”

I would not have brought it up for
consideration, but because the dam-
age was considerable, 1 thought I
might get the fact from the hon.
Minister if he is in a position to give
them.

Shri Bra] Raj Singh (Firozabad):
Sir, it is alleged that they had
repeatedly written to the Delhi Elee-
tricity Board that fires had been
occeurring there since long and that
short circuiting was taking place,
That this accident should have hap-
pened in these circumstances cannot
be imagined. I would wurge drastic
steps to be taken,..

Mr. Deputy-Speaker: The hon
Member has given notice and I have to
give my decision so far as admissibi-
lity is concerned. He is now going
into the merits of the case. Let us
hear if the hon. Minister has got any-
thing to say.

The Deputy Minister of Irrigation
and Power (Shri Hathi): Sir, we are
collecting the information and as soon
as possible I shall place it before the
House. It appears that the accident
was perhaps not because of short
circuit—it is subject to further
check—in the main distribution sys-
tern because the switch in the Lahori
Gate system from which power is
supplied did not trip off. Otherwise,
when there is & short circuit in the
main distribution line, the switch
would trip off. That is the informa-
tion available with me at present.
We are waiting for the enquiry into
the matter.

Shri Braj Raj Simgh: It may be
held over till 4 o'clock.
Mr. Depuiy-Speaker: There is_no

question of its being kept pending.
1 only wanted the facts, From the

cannot be presumed that there was
failure on the part of somebody for
which the Government be
responsible, It is not
when that statement would
ing up. Then the hon.
got wvarious ways of

matter if he wants to.

think that I could give
to this. So, I refuse consent.
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PAPER LAID ON THE TABLE

SuMMARY OF PROCEEDINGE Or INDUS-
TRIAL COMMITTEE ON PLANTATIONS

The Deputy Minister of Labour
(Shrli Abid Al): Sir, I beg to lay on
the Table a copy of the Summary of
Proceedings of the Industrial Com-
mittee on Plantations held in Shillong
in January, 1858. [Placed in Library.
[See No. LT=-610/58]

ESTIMATES COMMITTEE
Seconp RerorT

Shri B. G. Mehta (Gohilwad): Sir,
I beg to present the Second Report
of the Estimates Committee (Second
Lok Sabha) on the action taken by
Government on the recommendations
contained in the Fourteenth Report of
the Estimates Committee (First Lok
Sabha).

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

SrruatioN 1N HINDUSTAN AIRCRAFT LaD.

Shrimatl Parvathi Krishnan ¢Coim-
batore): Sir, under Rule 187, I beg
to call the attention of the Minister
of Defence to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:

‘“The lock-out situation in the

Hindustan Aircraft Factery, Lid,
Bangalore”.
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Bir, may I make one point?

Mr. Deputy-Speaker: The notice is
there, Let us have the statement.
Only a statement has been called for.

Shrimati Parvathi Krishnan: The
wording has been changed. We had
given notice in a different form. We
want to know whether the state-
ment would cover other points raised
in the notice that we have given,
such as the cause of suspension.

Mr. Deputy-Speaker: The hon. Min-
Ister.

The Minister of Defence (Shri
Krishna Menon): I am glad to have
this opportunity of informing the
House that there is at present no
leck-out situation in the Hindustan
Aircraft (Private) Limited, Banga-
lore. A lock-out existed for a few
days. It had to be declared by the
management on the 26th of February
last because of the situation then pre-
vailing.

1 would like to inform the House
that this lock-out, at any of its stages,
was not declared on account of, or in
relation, to any labour dispute bet-
ween the management and the work-
ers, but because of certain acts of
violence by some workers, against
other workers, and some damage to
government property had occurred
and greater violence and damage
appeared possible or imminent.

The menagement, therefore, as a
measure of essential precaution and
the safety of the workers themselves,
and of valuable and vital government
property, considered it necessary to
close the factory until a calmer situa-
tion emerged.

The House will be pleased to know
that as from the 4th of March, this
lock-out was progressively lifted and
the entire factory in all departments
was open by the eleventh of March.
The workers have returned. On the
16th of March, about 8000 workers
out of a gross total of just over 10,000
had resumed work. Government hope
that in the new situation and the

resumption of normal work, no fur-
ther acts of violence or damage to
Government property will take place
and looks forward to the co-operation
of all concerned.

I would like to take this opportunity
of stating that all legitimate griev-
ances of the workers will receive the
attention of the management and of
Government and will be sought to be
resolved by discussion and negotia-
tion. There will be no victimisation
and no discrimination. No action
will be taken against any one for
Trade Union activities which the Gov-
ernment have always recognised as
legitimate and indeed  purposeful.
Matters of law and order in the State
are however issues concerning the
Government of Mysore,

There have been certain matters of
concern to the workers pending, some
of which are before the Labour Tri-
bunal. The management will at all
times be willing subject to any esta-
blished procedure, to settle them and
resolve problems of concern to the
workers by discussion and negotia-
tion. The management has the sup-
port of the Government in pursuing
all such measures of negotiation and
settlement.

I feel sure that the workers of the
Hindustan Aircraft Factory who are
cngaged in an undertaking that is
not only national, but primarily and
in a large measure for defence pur-
poses, will respond readily to the
needs of production and help to
creaie and maintain good relations
among themselves and also with the
management, who are also employees
of the Government. I would like to
assure them once again that the Gov-
ernment and the Management will
seek to meet their reasonable demands
and remove their legitimate griev-
ances.

I would also like to inform the
House that I myself hope to visit the
factory at not too distant a date. .

Bhri A. K. Gopalan (Kasergod):
8ir, I want to know one thing.



6069  Business cf the .
i Howse

Mr. Deputy-Speaker: As the hon.
Member is aware, no questions are
allowed.

Shrli A. K, Gopalan: 1 am not put-
ting any question. I want a clarifica-
tion on some facts.

Mr. Deputy-Speaker: Whether any
question is put or it is asked by way
of clarification, the purpose is the
same. What is the clarification that
he wants?

Shri A. K. Gopalan: I want to know
waather there had been more than
200 suspensions. Orders had been
passed against workers. Had they
been suspended?

Mr. Deputy-Speaker: He has said
that there would be no victimisation.

Shri A. K. Gopalan: That is why I
ask this question. Suspension orders
had been given.

Shri Krishna Menon: I have no
objection to clarify. There are no
suspensions with respect to trade
union activity. There have been
breaches of the rules of the factory
or breaking up of things. It is only
a normal practice that we do not ask
for more trouble by allowing them to
break them up.

BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairs (Shrl Satya Narayan Sinha):
8ir, with your permission, I rise to
announce that in accordance with the
order of discussion and voting of
Demands for Grants announced by
me on 12th March, 1958, and the allo-
cation of time for them as approved
by the House, business for the week
commencing 24th March will consist
of discussion and wvoting of Demands
for Grants in respect of the Minis-
tries of—

Health, Irrigation and Power,
Transport and Communications,
and Works, Housing and Supply.

21 MARCH 1958, _ e -

GENERAL BUDGET—DEMANDS
FOR GRANTS—contd.

MiINISTRY OF EDUCATION AND Bm
Researcu—contd.

Mr. Depaty-Speaker: The House
will not resume further discussion on
the Demands for Grants relating to
the Ministry of Education and Scien-
tific Research. Out of five hours
allotted for this 2 hours and 7 minutes
now remein. How much time would
the hon. Minister like to take for
reply? Is the Deputy Minister inter-
vening?

The Minister of State in the Minfs-
try of Education and Sclentific Re-
search (Dr. K. L, Shrimall): I expect
Dr. Das to speak. I will need at least
45 minutes.

Mr. Deputy-Speaker: Would 15
minutes be sufficient for the Deputy
Minister?

The Deputy Minister of Education
(Bhri M. M. Das): I need a little more,
Sir.

Mr. Deputy-Speaker: “Little more"
is very vague. How wmuch time
exactly does he want?

Shri M. M. Das:
half an hour.

I want at least

Mr. Deputy-Speaker: That means
1} hours for both of them.

Shri Bra]j Raj Singh: (Firozabad):
Out of 5 hours, it would be too much
for the Ministers.

Mr. Deputy-Speaker: I would look
into that. (Interruptions.) When once
a decision is taken by the House,
should ordinarily be adhered to.

=

Shri Barrow (Nominated—Anglo-



Shri C. R. Pattabli Raman (Kum-
bakonam): Mr. Deputy-Speaker, Sir,
Yesterday 1 had referred to the
department of education, to the libra-
xies and to the cultural activities with
apecial reference to the archaeological
section with which the education de-
partment is concerning itself. 1 ghall
now, before I go to the question of
scientific research, refer to one matter
-which I think is very important, and
that is the matter of scholarships.

,

Bir, about Rs. 2 erores are being
given by way of scholarships to poor
students. I am afraid that it is a one-
way traffic. Let the river of charity
run into many branches. By all means,
let us give all help to the depressed
<lasses, to the Sheduled Castes and
Scheduled Tribes; they deserve all
encouragement. But let a portion of
this scholarship amount go also to the
‘Backward Classes and to the so-called
higher classes. Poverty is not restrict-
ed to Scheduled Castes alone. We
have no idea, Sir, with regard to the
figures so far as many States are con-
«cerned vis-o-vis what are called the
higher classes. There are instances
where a student gets what is called
‘D' Distinction—that is, more than 75
per cent. in all subjects. In one case
I am aware a student got 100 marks
out of 100 in mathematics and still he
was unable to get a seat in the en-
gineering college and continue his
studies. I submit that the giving of
scholarships should not be confined
only to Scheduled Castes. This amount
should be increased. After all, who
are going to be masters, the rulers,
the cream of society as they say, the
intellectual classes tomorrow? It is
only the students of today, students
who are brilliant and good students.
They should not be handicapped or
hampered on account of poverty.
Therefore, let some amount be given
to the so-called higher classes and
backward classes also, By all means,
increase the amount from Rs. 2 crores
to a higher amount. I submit this Is
2 sine qua non so far as the future Is
concerned. I dread to think what will

happen it the deserving brilliant stu-
dents are not able to continue thalr
studies simply because they are poor.

Yesterday, Sir, I was referring to
the University Grants Commission, I
And they have referred particularly to
these features. They have also refer-
red to, what they say is a deteriora-
tion in the standarde so far obtaining
in the various universities. I have no
doubt the Ministry will pay due heed
to this aspect of the matter.

I now come to the scientific research
section. I am very happy to say that
in this Ministry there has been a good
record from the word ‘go’. We have
had a great savant, a great classical
scholar, Maulana Azad, in charge of
the Department. Even before inde-
pendence we had the famous Radha-
krishnan Commission on education,
and now we have the University
Grants Commission. I sincerely hope
that so far as university education is
concerned, so far as higher education
is concerned, it will be enabled to
carry on its magnificent work without
political interference in seclusion if
necegsary, and I am very happy to
note that so far as this aspect of the
matter is concerned the Education
Ministry are not suffering from
‘Delhi-itis’. I find they are spread far
and wide.

The universities of Osmania and
Delhi are specialising in astronomical
studies, Banaras and Andhra in geo-
physics, Kashmir and Aligarh in
cosmic rays; Annamalai, Andhra and
Kerala in biological and oceano-gra-
phical studies; Calcutta, Andhra, Delhi
and Agra are doing very good work
so far as nucleay physics is concerned,
and I also find that biological survey
is carried on effectively in Caleutta.
That is very important. I am also
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After all, Sir, where is really good
work being done? The Raman Insti-
tute conducted by the great scientist
Shri C. V. Raman is doing magnificent
work., He is the National Research
Professor in Bangalore. He has been
recently awarded the Lenin Peace
Prize, His work, in Bangalore and
Homi Bhabha's work in Bombay are
monumental, Similarly, there is re-
search in textile work being carried
on in Bombay. Therefore it is, I am
saying that wherever else you may
allow a conglomeration of these umits
you must not allow it so far as the
field of education is concerned. Ox-
ford and Cambridge are nowhere near
London, the Massacheusetts Institute
of Technology, Yale and Harward are
nowhere near Washington and, simi-
larly, Golttingen and Heidelburg are
nowhere near Berlin. Therefore, we
have to see to it that these various
scientific research sections are spread
out far and wide.

There are magnificent palaces in
Udaipur, Gwalior, Indore and so many
other places where former princes
were ruling. Why not make use of
them? They are good enough to be-
come universities in themselves, We
can make use of the various palaces
spread all over India. They are al-
lowed to fall into disrepair and
destitude; they are being neglected.
The other day I was referringto what
is happening in Nagpur. In Nagpur you
have a Government House. There is
the Secretariat and the High Court.
All that is not beng utilised; at least
a good bit of it is not being utilised.
I submit that the Ministry of Educa-
tlon must get hold of all those magni-
ficent buildings and make vse of them
for scientific research.

Sir, yesterday 1 referred to the
teachers. I find that g concerted move
is being made to improve their lot.
But it is also important that the re-
mmhtiom so far as the univer-
sity professors are concerned are
given effect to. 1 do not know why
‘we do not have an Indian Edueational

Service as we had in olden days. You
have the I1.AS and other all-India
Services. It is very jmportant that
you should have an Indian Educafion-
al Service, so that you will have pro-
fessors from the South teaching in the
North and teachers from the North
teaching in the South. In the olden
days it wag a very common thing.
For example, Professor Dey from
Bengal and also Principal Roy
Chaudhury were great institutions in
Madras. Similarly, we hall our dis-
tinguished Vice-President in Calcutta
and Professor Sheshadri in Ajmer.
That should not be stopped now. You
must see that there is an All India
Educational Service so that professors
are shifted from place to place. That
will add to the homogeneity of the
country.
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Shri M. M. Das: Mr. Deputy-
Speaker, Sir, 1 am extremely grateful
to the hon. Members of this House,
who have taken part in this discussion
on the Demands for Grants of the
Ministry of Education, for the indul-
gence and kindness they have shown
during the discussion. Sir, perhaps
the memory of the services and life-
long suffering of the great man who
presided over this Ministry has re-
strained hon. Members, and we have
been spared of a harsher criticism.
Glowing tributes have been paid by
Members from all gectiong of this
House to the hallowed memory of
that great leader. I associste myself

g A
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fuu, with hon. Members, and I join
in paying my humble tribute to that
great departed person under whom
I had the proud privilege to serve,

1 propose to deal with only two
sections of the Education Ministry,
pamely, technical education and
sciertific research. The other sec-
tiong will be dealt with by my
senior colleague Dr. Shrimali.

Sir, although the first technological
institution in this country was estab-
lished more than 100 years back, yet
technical education remained static
till the beginning of the Second World
War. During the Second World War
there was a great demand for techni-
cians, and the bitter experience of the
Second World War awakened the
authorities and led to the post-war
development plans. It was realised
for the first time that for the develop-
ment of the country, in whichever
branch it may be, the expansion and
development of technical education
should be the sheet anchor.

Sir, during the post-war period, the
then authorities took two important
steps. One step was on the recommen-
dation of the Ceniral Advisory Board
of Education. They established the All-
India Council of Technical Education.
The second step was that an ed hoc
committee was established under the
chairmanship of Shri N. R. Sircar, and
that committee recommended that
there should be four higher technolo-
gical institutions in four zones of the
country. Out of these four institu-
tions we have already established
one—the Kharagpur Institute—and
the other three are being established.

The need for a great improvement
in technical education was first rea-
lised after the country became inde-
pendent, and especially under the
impact of the first Five Year Plan, the
natlonal Government appointed the
Scientific Manpower Committee. This
Committee emphasised both a quali-
tative and quantitative approach.
From this time, the Government of
India bas been making strenuous
efforts towards the expansion and de-

velopment of technical education. I°
am glad to inform this hon. House-
that the efforts of the Government of”
India in this direction have been oms
the whole successful. .

We do not claim that we have:
worked wonders. We do not claim.
that we have done something mira-
culous, but with all humility I want
to place before this House this view-
and to state that the achievements of
the Government of India in this direc-
tion have been of no mean order and!
that significant progress has been.
made in the fields of technical educa--
tion and scientific research.

I would like to place before this
House some comparative figures which
will prove to the entire ratisfaction of’
all sections of this House the .ruth of
my statement. In the year 1947 there
were only 32 institutions for confer-
ring degrees in engineering and
Technology, that is, 32 enginering
colleges, In the year 1957 the total:
number of engineering colleges con-
ferring degrees has gone up to 785,
From 32 it has gone up to 75, an in-
crease of 134 per cent. The admission
capacity in the year 1947 was 2,900
so far as degree courses are concern.
ed, In the year 1957 this figure has
gone up to 9,600. From 2,900 it has
gone up to 9,600, an increase of 231
per cent.

I come to the output of engineering'
graduates. In the year 1947 the an-
nual output of engineering graduates
was 1,300. This number has gone up-
to 4,025 an increase of 209 per cent,
I next take the diploma cotrses.
In the year 1947 there were 50 institu-
tions conferring diplomas in engineer-
ing technology. In the year 1957 thig
figure has gone up to 127. From 50-
institutions it has gone up to 127 ins-
titutions, an increase of about 154 per
cent. The admission capacity in our:
diploma courses was 3,700 ir. 1947.
This has gone up to 18,000 in the year-
1857, an increase of 382 per cent. The
output of diploma courses in the year
1047 was 1,450. This figure has gone
up to 4,900 in the year 1837, an in-
crease of 337 per cent.



{{Shri M. M. Das]

/At the present rate of development
wof technical education in this country
it Is estimated that the annual admis-
sions will exceed 11,000 so far as
degree courses are concerned and
20,000 in the diploma courses, By the
end of the Second Five Year Plan.
“This will result in an estimated out-
put of 8,500 graduates and 16,000 dip-
‘loma-holders per year.

Schemes for the establishment of
additional technical institutions during
the current Plan period are under
active consideration. When the new
institutions start functioning, the pro-
vision of facilities will be for an
.annual admission of 13,000 students
for degree courses and 25,000 students
for diploma courses.

Two hon. Members of this House—
Shri H. N. Mukerjee from the opposite
benches and Shri Harish Chandra
Mathur from this side of the House—
raised suspicions whether the Govern-
ment of India will be able to meet
the demand of engineering personnel
that will be created at the end of the
Second Five Year Plan. I think Shri
Harish Chandra Mathur guoted some
figures to show that perhaps it will
not be possible for us to meet the
demands. With all respect to the hon.
Members 1 beg to state that there
‘has been some contfusion in this mst-
ter. The only committee that has
assessed the requirements of the en-
_gineering and technical personnel
which will occur at the end of the
Second Five Year Plan is the En-
_Eineering Personnel Committee. If
the original Second Five Year Plan, so
far as technical education is concern-
-ed, were implemented, then the total
admission figure for the degree cours-
.es would have been 5,735 and for the
diploma courses it would have been
*8,600. The Engineering Personnel
Committee which assessed the re-
-quirements that will occur at the end
-of 1961 said that there will be a short-
fall of 2,794 degree seats and 8221
diploma seats. That is, instead of
*5,785 in the case of degree courses,

we have to raise it to 8,529, and in the
case of the diploma courses we have
to raise it to 17,821.

It our plans go all right—the plans
that have already been formulated
and some of which are being worked
out now—then, by the end of the
year 1861, the total number of admis-
sions in our degree colleges will go
up to 8,300, and in the diploma inati-
tutions the total number of admissions
will go up to 18,730. This will not
only meet the requirements as assess-
ed by the Engineering Personnel
Committee but it goes further up.

Moreover, we have got schemes for
the establishment of some new insti-
tutions. If these institutions come
into existence, then the total admission
figure in degree courses will go up
to 13,000 a year and that in the
diploma courses will go up to 25,000—
which will be much greater than the
requirements assessed By the Engi-
neering Personnel Committee.

Some confusion has been created by
quoting the figures of some other com-
mittee. The then Ministry of Indus-
try and Supply set up a committee
under the chairmanship of Mr. P. P.
Advani, retired Director of Industries,
Bombay. That committee assessed the
requirements of craftsmen. He assess-
ed the requirements of craftsmen to
be very high. That committee dealt
with the reguirements of craftsmen
and not of engineering graduates and
diploma-holders. Some confusion has
been created about that committee’s
report.

Moreover, some reports have ap-
peared in the papers which give some
figures about the requirements, but
they have no basis at all. With the
exception of the Engineering Person-
nel Committee, no other committee
has been established by the Govern-
ment of India and which has assesyed
the requirements of the engineering
personnel that will be met by the end
of the Second Five Year Plan. Of



course the Planning Commission is
now collecting data for making
another survey, but I think it will
take sometime before the Planning
Commission is able to make a fresh
assessment.

Then I come to qualitative develop-
ment. The crux of the problem of
technical education, qualitatively
speaking, is the provision of three
things: adequate accommodation, ade-
quate equipment and adequate teach-
ing staff. The All India Council for
Technical Education and its regional
committees have carried out compre-
hensive examination of each and every
technical institution in this country—
1 want to put emphasis upon the
words “each and every technical insti-
tution in this country"—whether
belonging to the Central Government,
State Government or to the Universi-
ties or private trusts, and they have
drawn up the requirements for the
improvement of all those institutions.
According to the report of the All
India Council for Technical Education,
Government has arranged for liberal
financial assistance for those institu-
tions, so that a fairly high standard
can be maintained.

Regarding the post-graduate course
researches, no facilities existed before
the year 1847. Now those facilities
are being introduced in a number of
institutions all over the country on a
wide range of subjects such as aero-
nautical engineering, power engineer-
ing, internal combustion engineering,
electrical engineering, communicat on
engineering, dam construction and
Irrigation engineering ete. Provision
has also been made for awarding
scholarships for post-graduate studies
and research,

At present nearly 500 post-graduate
students and research scholars in vari-
ous institutions are avalling this
scholarship. By the year 1961 facili-
ties will be made for over 1,500 stu~
dents to do advance research work.
In addition to this scholarship, there
is snother scholarship which iz avail-
able for research work alone. During

and today we have 880 scholarships-
in various centres. The value of each
scholarship is Rs. 200 per mensem and’
the period is three years. The targel
in the Second Plan is to have 800*
scholarships. In addition to the
research scholarship, it is proposed to+
increase the national research scholar~
ship from 48 to 80 in 1958-50. The-
value of each of these scholarships is:
Rs, 400 per month and this is given
only to brilliant scholars who are-
desirous of doing research at post--
doctorate level.

Now 1 come to the questions that
have been raised either by cut motions"
or speeches by the hmm. Members.
Professor Mukerjee from Calcutta has.
said that 511 trained engineers are-
waiting for employment in the rolls
of the employment exchange. Today
our actual production of engineers.
and diploma-holders is about 9,000
per year. These 9,000 engineers do-
not find any difficulty in getting
employment. Moreover, s¢ far as the
students of the Indian Institute of
Technology, Kharagpur, are concern-
ed, as soon as they appear for the
final examinations they get offers..
There may be some causes for this
negligible number of engineers being
unemployed. It may be that many of
them have not got suitable jobs of
their choice or jobs up to their ambi~
tion,

Then, complaint was made that
equipments worth lakhs of rupees are
lying idle in the Indian Institute of’
Technology, Kharagpur. It is true that.
these equipments are lying idle,
because new buildings are being cons-
tructed. As soon as a new building’
fs ready, these equipments will be
installed there. -

Then, it has been alleged that the
expenditure in the Kharagpur In-
stitute is much more in comparison
with other institutes and there are
more staff than in other institutions
in this country. Here I may state

that the Kharagpur Institute s =
unique institution, which has been

.
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‘modelled on the institutions in other
parta of the world such as the
Massachusetts Technological Institute
in U.SA. and the Federal Technical
Institute in Switzerland.  Moreover,
in an institution which has got re-
search and post-graduate courses the
.student-teacher ratio should be very
fow. In Kharagpur the student-
teacher ratio is 6:1. In the Calcutis
"University, which has got several
research departments, the teacher-
student ratio is 1:4:5. In the
Massachusetts Institute of Technology
it is 1:4. By this comparison we can
see that the number of staff in the
Indian Institute of Technology,
‘Kharagpur, is not abnormally high.

Mr. Mathur from Rajasthan referred
‘to the Prime Minister's resolution on
scientific policy and wanted to know
which particular Ministry is connecteg
with the implementation of the policy
-and how it is going to be implemented.
I may inform him, although he is not
here, that it is too premature to go
into a detailed discussion about this
policy and its implementation,

Bhrli Goray (Poona): When you
make a policy statement, do you mean
to say that the administration which
is going to be put into charge of its

-execution is going to be evolved after-
‘wards?

Shrl M. M. Das: The administration
‘that is going to implement that policy
is naturally the Government of India.
“The Education Ministry iz not the only
Ministry that deals with scientific
personnel. There are other Minis-
-tries—Communications Ministry, I. & B,
Ministry, Transport Ministry, Railway
Ministry, Food and Agriculture Minis-
try—that deal with scientific person=
nel. 8o, all these Ministries, and the
~Government of India-as a whole, are
responsible for implementing the
policy,

Mr. Mathur has also suggesied that
"higher technical institutes like the
Kharagpur Institute, the Bombay Ins.
titute and others should be establish-
-ed in backward areas only. 1 am
.sorry, we cannot share hiz views. The
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proximity of big industries is a very
important matters, so far as these
institutions are concerned. We want
that the students should get intimate
knowledge of the industries which
they will have to work in future.

Shrl 8. M. Banerjee (Kanpur): I
want a clarification. The hon. Minis=-
ter just now referred to higer tech-
nical institutes. I want to know from
the Minister where the higher techni-
cal institute is going to be estblished
in Kanpur. Even the site has not
been selected as yet, though an amount
of Rs. 2 crores has been sanctioned.
I should like to know the further
developments.

Shri M. M. Das: It is not quite
correct to say that the site has not
been selected. The U.P. Government
has selected the site, and our officers
have gone and seen the site. Most
probably, the site has been approved
also. But I am not quite surc about
that. We are trying our best to estab-
lish the higher technical institute as
early as possible in Kanpur, from
where my hon. friend comes.

Shri Narasimhan (Krishnagiri):
Will a time-schedule be fixed for all
the higher technical institutes?

Mr. Deputy-Speaker: The hon. Min-
ister is intervening. Let him proceed
as he wants. Then what is left will
be covered by the hon, Minister. He
has already taken half an hour. I
do not want to stop him.

Shrl M. M. Das: I am sorry, within
that time I shall not be able to do
justice to both the wings of scientific
research.

Dr. SBhusila Nayar (Jhansi): The
Minister should have taken the same
time as any other Member, because
another Minjster is giving the final
reply to the debate.

Mr. Deputy-Speaker: Therefore, he
thought he might take half an hour.

Dr. Shusila Nayar: Half an hour?



Mr. Depuly-Speaker: That is what
the leaders of groups have been tak-

ing.

Shri M. M. Das: The activities of
the Ministry in the fleld rf scientific
research is divided into three catego-
ries. First of all, there is the estab-
lishment and maintenance of the
Council of Scientific and Industrial
Research. Secondly., financial assist-
ance to private scientific organisations
such as the Indian Association for the
Cultivation of Science, Calcutta, the
Bose Institute, Calcutta, the Indian
Science Congress Association, Cal-
cutta, the Birbal Sahni [nstitute of
Palaeobotany, Lucknow, and others.
I have mentioned this because during
Question Hour also some pointg have
been raised on the subject,

During the wvear 1957-58 amounts
aggregating to Rs, 20 lakhs are likely
to be given as financial assistance to
these institutions, which are private
institutions. A budget provision of
Rs. 32'5 lakhs has been made for the
next year, ie., 1858-59. The C.S.LR.
was established in the year 1942 and
the first National Laboratory came into
existence in the year 1850, ie., the
National Chemical Laboratory, Poona,
From 1850 to 1957, within a span of
seven years, the number of labora-
tories has gone up to 18 and it has
been decided to establish three more
laboratories in the near future. These
laboratories which are going to be
established soon are the Central
Mechanical Engineering Research Ins-
titute, Durgapur (West Bengal), the
Public Health Engineerng Research
Institute and the Assam Regional Ins-
titute.

Some criticism has been made about
the working of the Council of Scienti-
fic and Industrial Regearch and, I
think, I have got no other alternative
but to go in some detail in placing
before hon, Members the activities of
thizg institution, i.e., the Council of
Scientific and Industrial Research.
Some reference has been made by
hon, Members to the contribution of
the National Laboratories towards

21 MARCH 1088 Demands for Graste 6oy

the implementstion of the Plan. In
short I would like to draw a picture
of what the National Laboratories
have done so far as our plans are
concerned.

Researches have been carried out,
results of which have been considered
extremely valuable in the expansion
of the coal mining industry and in the
setting up of three State-owned irom
and steel factories. The blast furnaces
of the Bhilai and other steel projects
will operate on iron sintera as their
charge. It is the research of the
Metallurgical Laboratory in Jamshed-
pur that has found the ingredients
and the type of sinters which will be
suitable for this factory. This s &
work of fundamental importance that
has been carried out by one of the
National Laboratories of India.

Researches have also been carried
out with highly satisfactory results
about iron ores, dolomite and refrac~
tory lining materials in connection
with the three stee] plants. Research
has been carried out with highly
satisfactory results on foundry sands,
which is to be used in the Rourkela
Steel Plant, Work has also been done
on the LD, process of steel making,
which will be operated in the Rour-
kela Steel Plant. The Pilot Plant was
designed in the Metallurgical Labora-
tory and is now being operated there.

Then highly important work about
coal blending and coal washing has
been carried out in the Central Fuel
Research Institute, Jealgora.  These
researches have shown that the
results of our coking and metallurgi-
cal coal are double the quantities cal-
culated before. Four central coal
washing plants are being established
upon the research work that has been
carried out in the Central Fuel Re-
search Institute.

Then, the Durgapur Coke Oven
Project of the West Bengal Govern-
ment has been planned by the Central
Fuel Research Institute, which is also
helping the execution of the project.
The Central Fuel Research Institute
also investigated the technical aspects
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of the Neyveli Lignite Project and
collected the technical data for the
planning of the project.

The Glass and Ceramic Research
Institute has invented a process of
manufecturing refractory bricks from
waste mica dust, which will be

largely wused in the Bhilai Steel
Plant,
Our hon. friend, Shri Mukerjee,

made some wild allegations against
the C.S.I.LR. He said that in a parti-
cular year the total expenditure of
the CSIR. came down but the
administrative expenditure went up.
He made a confusion between the
Capital and Recurring expenditure. I
may quote the figures, which will
convince him that what he stated is
not true. In the year 1953-54 the
recurring expenditure was Rs, 151
lakhg for the whole of the C.S.IR.
and the capital expenditure was
Rs. 45 lakhs, because some building
construction was going on. So, the
total expenditure came to Rs. 196
lakhs. The next year the recurring
expenditure went up from Rs. 151
lakhs to Rs. 169 lakhs—it went up—
but the capital expenditure came
.down from Rs. 45 lakhs to Rs. 19
lakhs. So, the total expenditure was
less than the year before. In the year
10563-54 the total cxpenditure was
Rs. 106 lakhs and the next year it
was Rs. 188 lakhs. But this is because
the capital expenditure came down,
This was mentioned by Shri Mukerjee
and he said that although the total
expenditure had come down the
administrative expenditure had gone
up.

Then Shri Mukerjee said something
about the appointment of an engineer
and a law officer. The engineer was
not newly appointed, There were
two posts, which were filled by two
gentlemen—one wag the post of an
architect and another was the post of
an engineer. Now both these gentle-
men resigned their jobg and went
away and in their place we appointed
only an engineer. So, instead of

increasing the expenditure, as alleged
by Shri Mukerjee, we made some
saving, because we appointed only
one man instead of two.

Then he said that a law officer was
unnecessarily appointed. According
to the bye-laws and rules and regu~
lations of C.S.LR. only cases, which
involve an amount of more than
Rs. 15,000, should be referred to the
Law Ministry of the Government of
India and cases, which involve lems
than Rs. 15,000 have to be decided by
the C.B.I.LR. Moreover, in order to
send flles to the Law Ministry of the
Government, we are to process the
matter in a way which could be dealt
with easily by the Law Ministry. Seo,
the services of a man, who knows
law, have become essential for the
CSIR. ...

Shrimati Renu Chakravartly
(Basirhat): 8o, for every Ministry
there should be a law officer,

Shri M. M, Das: . . . because most
of the officers of the C.SIR. are on
contractual basis.

Shri Mukerjee also said something
shout the auditing of accounts of
C.B.LR. and that they are not placed
on the Table of the House. Before
April, 1958, the practice was, of course
according to the bye-laws and rules
and regulations of CS.IR, that the
A.G.CR. will conduct the audit and
he will send reports to the Govemrn-
ment of India. There was no provi-
sion for placing these reports on the
Table of the House. But after April,
1956, the rules and regulations and
bye-laws were changed and the pre-
sent provision is that the accounts of
the Society, i.e.,, C.SLR., as certified
by the Controller and Auditor-General
together with the Audit Report
thereon should be forwarded annually
to the Central Government and the
Government shall cause the same to
be laid before the Houses of Parlin-
ment. So, I think, Shri Mukerjee was
wrongly briefed and his statement in

this regard was not correct.
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Shri Harish Chandra Mathur
(Pall): Who made these rules and re-
gulations and were they laid on the
Table of the House?

Shri M. M. Das: The Governing
Body of the CSIR. have changed
their rules and regulations.

Shri Harish Chandra Mathur; The
Ministry exercises no control over
that?

Shri M. M. Das: The Governing
Body of C.SIR. is under the Chair-
manskip of the hon. Prime Minister
and the Vice-Chairman is the hon.
Education Minister. Moreover, the
Director-General of CS8IR, who is
the Executive Officer of the C.SIR, is
appointed by the Government of India.
Moreover, no expenditure can be for-
mulated without an employee of the
Finance Ministry, who is closely asso-
ciated with the C.S.LR. So, it will not
be quite proper to say that the Gov-
ernment of India and the Ministry of
Education has got no control over
C.B.LR.

Can you give me a few minutes
more or shall I conclude?

Mr. Deputy-Speaker: He may con-
tinue.

Now I come to & point which is
more controversial and which involves
one of the hon, Members in the
House. A cut motion has been given
by my hon. friend, 8hri S. M. Baner-
jee, regarding the C.S.LR. Workers'
Union and the Karmachari Union of
the Survey of India. The Govern-
ment rules and regulations which are
applicable to the C.S.LR. stipulate
that two conditions must be fulfilled
for giving recognition to any union or
service association.

Dr. Sushila Nayar: Is there any
time left for other hon, Members?

Shrimati Renuka Ray (Malda): The
time may be extended because there
are some more hon. Members who
want to speak.
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Mr. Deputy-Speaker: The hon. De-
puty Minister might conclude, if he
can; he sees the impatience of the
hon. Members and it is right to some
extent.

Shri §. M. Banerjee! 1 am equally
impatient.

Shri M. M. Das: I will finish in a
minute. Those two conditions are
firstly that the union or association
must be formed by one class of em-
ployees and not two or some classes.
Class III and Class IV employees can-
not form any union jointly. The
second thing is that no outsider should
be allowed to continue as member or
hold any office in the union, without
the previous permission of the autho-
rities. I want to tell my hon. friend
who has given the cut motion that
unless and until these two conditions
are fulfilled, we cannot do anything
in this matter,

Shri 8. M, Banerjee: I want one
clarification. My object in moving the
cut motion was to impress on Gov-
ernment that there are many unions
among the Central Government em-
ployees where Members of Parliament
and outsiders are Presidents. May 1
«now whether this point is being
raised specifically because I belong to
the Opposition and I am their Presi-
dent?

Shri M, M. Das: I would request my
hon. friend to go through the rules
and regulations issued by the Minis-
try which are applicable to the
C.S..LR. Union, (Interruption).

Mr. Deputy-Speaker: The hon.
Members want to help the Deputy
Minister to conclude now.

Shri M. M. Das: If he has got any
doubt, he can come to me at any
moment; we will sit together and I
can explain it to him.

The hon. Member, Mr. Hem Barua,
from Assam made a personal refer-
ence to one of the high officials of the
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C.81R, namely the Director-General.
This is what he said:

41 hear that the Director Gene-
ral of this Council is a B.Be. in
Rlectrical Engineering. If that is
so, can we not have a research
scholar who really has a reputa-
tion all through the country?”

This sentence can be taken as an
attempt to lower down the high offi-
cial in the estimation of this House. I
beg to state that it is wunfair, unjust,
unwarranted and uncharitable for an
hon. Member of the House to make
such personal references to officers.
Our Constitution does not permit the
officers .to appear before this House
and explain their conduct, After all,
we are here as targets of hon. Mem-
bers to give the most patient and the
most respectful hearing to them. Bo,
I think this practice is not just...

Mr. Deputy-Speaker: That is &
privilege of mine.

Shri M. M. Das: Ours glso; we have
to keep dumb sitting in the benches
and patiently listening to the hon.

"Shrl Goray: What is the truth?

Shri M. M. Das: My hon. friend asks
what is the truth. I might say...

Mr. Deputy-Speaker: Would he be
able to answer every provocation?

Shri M. M. Das: No, Sir. The pre-
sent incumbent of the office of
Director-General of the C.8LR. is an
experienced man and he is the Chair-
man of some intermational commit-
tees. He is an acknowledged autho-
rity in pure technology in the whole
world and he is well known in the
country. He was director for a num-
ber of years in one of the most pre-
mier institutions of this country,
namely, the Indian Institute of Sci-
ence. Perhaps I cannot add more
than to say that he is a man who de-
serves the post he holds.
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I am thankful to you, Sir, for your
kind indulgence and to the hon.
Members for the patient hesring they
have given me.

Shrl Barrow (Nominated-—Anglo-
Indians): Mr, Deputy-Speaker, after
the rhythmical and exhausting—I am
sorry, exhaustive,—speech made by
the Hon, Deputy Minister, my own
speech will be short and brief.

Mr. Deputy-Speaker: He must
judge the temper of the House well

Shri Barrow: Sir, I have a cut mo-
tion in my name which reads:

*“To discuss the significance of
the changes proposed by the All-
India Council for Secondary Edu-
cation in the Scheme of Studies
suggested by the Secondary Edu-
cation Commission.”

This is apparently a technical mat-
ter, a matter for educational experts,
but I believe that as it will wvitally
affect the educational life of the whole
country, this is the proper forum in
which it should be discussed.

I believe, Sir, I will not be indulg-
ing in hyperbole when I say that it
the scheme as amended by the All-
India Council of Secondary Education
is implemented, then the whole struc-
ture of secondary education will totter
and collapse,—~the edifice which we
are trying to build anew will be as
a house built on sand.

The Secondary Education Commis-
sion was an expert team of eminent
educationists headed by no less a
person than Dr. Lakshmanaswami
Mudaliar and they put forward a pat-
tern and concept of secondary edu-
cation, which I believe is in line with
accepted ideasls of education, namely,
to foster and to develop the growth
of the individual within a unified and
coherent social pattern. The All-India
Council for Secondary Education has
sought to make a fundamental change
in this pattern. 1 am quoting from



‘6091 General Budget—

the report of the All-India Couneil
for Secondary Education from l1st
October, 1055 to S1st March, 1058:

“A significant decision taken at
the second meeting of the Council
was with regard to certain
amendments in the scheme of
studies suggested by the Second-
ary Education Commission.

The Council resolved that the
core subjects of Social Studies
and General Science (including
Mathematics) should be taught
right up to the end of Class XI
and that every pupil in the Higher
Secondary School should compul-
sorily study three languages.”

Sur, I will only briefly outline what
the Secondary Education Commis-
sion recommended, so as to bring out
the significance of these changes and
to convince the hon. Minister that my
own ideas are not half-digested.

The Secondary Education Commis-
sion recommended that there should
be a four-year course of studies, that
there should be two languages, that
there should be two core subjects,
namely, Social Studies and General
Science including Mathematics, that
there should be a Craft and there
should be three elective subjects.

I will endeavour to analyse the
changes proposed:

The Commission recommended that
there should be a four-year course;
and the Council has recommended
that there should be a three-year
course: I have no quarrel with this,
because it has also been accepted by
the Central Advisory Board of Edu-
cation that the standard should be
the same as that of the first year in-
termediate and not that of the second
year intermediate, as originally en-
visaged,

Secondly, the council recommend a
three language formula: Sir, I oppose
this on educational grounds—I stand
very firm against the imposition of a
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three-language formula at the Secon-
dary stage.

The Secondary Education Commis-
sion's view was this:

“We are definitely of the opi-
nion that the curriculum should
not be loaded with too many lan-
guages and while a majority
should only study languages
which are absolutely essential,
those who possess linguistic abil.
ity should be able to take an
additional third language.”

13 hrs.

Sir, it has been suggested by emi-
nent persons, from time to time, that
in countries like the United Kingdom,
Belgium and Switzerland the study of
three languages is normal. I would
respectfully submit that it it is in-
vestigated it will be found that enly
10 to 15 per cent of the students,—
those students within the highest In-
telligence Quotient bracket, those who
are labelled “Superior”, actually study
three languages at the Higher Second~
ary stage.

I am not opposed to the study of
the three languages, but I am opposed
to the study of the three languages at
the Higher Secondary Stage. I sug-
gest that we should in this matter
follow the pattern which has been
suggested by Dr. Wilder Penfleld, the
well known neuroligist and brain
surgeon. He has said that brain phy-
siology shows that between the ages
of four and ten, three languages can
be studied and that the
units” do not interfere with one an-
other; that is his theory. But I want
to bring practical evidence of this to
this House. Sir, I am connected with
about three hundred Anglo-Indian
schools throughout the country. For
nine years now we have been ex-
perimenting with the three-language
formula. But we have been trying it
between the ages of five and eleven.
What we do is this: the medium of
instruction in our schools is English,
it being the mother tongue of the
Community to which I belong—We
start with English; in the third year
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we introduce either Hindi or the
Regional language; in the fifth year
we introduce either the Regional lan-
guage or Hindi whichever was not
introduced in the third year and we
continue the study of these three lan-
guages right up to Standard IX. In
the last two years of school life the
child studies only two languages, I
say that this experiment has proved
successful. I do not say It has proved
entirely successful, but as pupils
coming to most schools are not select-
ed, to that extent the experiment has
been successful.

I want to repeat once again that if
three languages are to he studied they
should be studied from the primary
stage and not at the Higher Secondary
stage: for the last two years only two
languages should be studied.

Sir, thirdly the Council wants that
the two Core subjects, wviz., Social
Studies and General Science, includ-
ing Mathematics, should be studied
for all three years of the Secondary
stage. This recommendation has been
made not only in the face of the re-
commendation of the Secondary Edu-
cation Commission but I believe ailsu
in spite of the opinion of the Expert
Committee which was appointed by
the All India Council for Secondary
Education itself. I am reading from
the Report of the Central Coordination
Committee (Appendix D of the pro-
ceedings of the 2nd meeting of the
All India Council for Secondary Edu-
cation):

“As the Higher Secondary
course is now planned for three
years, it is suggested that the
syllabuses in these core subjects
be pursued in Standards VIII and
IX, as in view of the demands of
the differentiated courses under
Section D, there may not be time
enough to study these subjects in
Standard X

The Council has in fact made this
recommendation: that every pupil
shall study ten subjects. There will
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be three languages; there will be
Social Studies which include History,
Geography and Civics; there will be
General Science; there will be Mathe-
matics, which includes Arithmetic,
Alegbra, Geometry, Mensuration and
Statistics; there will be a Craft and
there will be three elective subjects
which may be Physics, Chemistry and
Biology, and for a candidate who is
taking the Technical subjects the
work-load will be heavier.

The best that 1 can say of this in
that, it is a table of contents which
some Deity, sitting in some celestial
sphere, might contemplate before he is
creating what he considers a well-
educated Indian. But the average
Indian will not be able to follow this
course of studies and get any degree
of satisfactory education.

1 place before the House an attempt
that I made of drawing up a time-
table for these ten subjects. It will
show how utterly inadequate such a
break-up is going to be for a full,
proper, sufficient and satisfactory
study of these ten subjects:

For the First Language : 5
periods a week;

For the Second Language : 5
periods a week;

For the Third Language : 2
periods a week;

For Social Studies 2 periods a
week;
For General Science : 2 periods

a week;

Elementary Mathematics, which
includes  Arithmetic, Algebra,
Geometry, Mensuration and Sta-
tisties ; 2 periods a week;

Craft : 4 periods a week;

P. T. Debates, Music Social Ber-
vice : 4 periods a week;

Then four periods each for three
elective subjects which may be
Physics, Chemistry and Biology.
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the House to consider wheth-
it will be possible for any degree
satisfactory work to be done with
break-up like that.

Ei

»2n

Sir, the danger is this: Because this
has the seal, because it has the im-
primatur of the All-India Council for
Secondary Education, Examination
Boards have already started imple~
menting the scheme and I know of
two Examination Boards that want to
have an external examination in nine
out of ten subjects. That goes against
the whole concept of diversified cour-
ses as was envisaged by the Second-
ary Education Commission. 1 regret
to say this that although the All India
Council did not recommend that all
the subjects should be examined ex-
ternally, a body closely associated
with the Central Government, that is,
the Central Board of Secondary Edu-
cation, has decided to examine in nine
out of ten subjects externally.

Sir, I do not want to expatiate upon
the evils and hampering effects of
the examination system, but I will
quote from the Secondary Education
Commission. This is what the Com-=-
mission says about examinations—

“Thus all circumstances cons-
pire today to put an undue and
unnatural emphasis on exami-
nations, specially the external
examinations, and they have come
to exercise a restricting influence
over the entire field of Indian edu-
cation to such an extent as almost
to nullity its real purpose.”

Sir, in spite of our Commissions and
Councils, and Seminars on Examina-
tions, we have come back to the point
at which we started. The . idea, the
concept of differentiated courses, or
diversified courses, all seem to have
been lost. I had the opportunity of
discussing this matter with the Sec-
retary of the All India Council for
Secondary Education, Dr, Bhan, and
some of his colleagues and I will say
that they showed a real appreciation
of the position. But I believe now
that & decision on these lines has been
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taken by the Central Advisory Board
of Education it will be necessary for
a person of the experience and stature
of our present Minister to ask them to
go back on that decision. I know that
our Minister with his practical ex-
perience of education will appreciate
the significance of this and I would
commend to him the pattern which
has been adopted by the Board of
Secondary Education in West Bengal.
At every stage, they drop certain sub-
jects so that the whole idea of diver-
sified courses and the need to foster
individuality may find expression
through the curriculum.

In this Sputnik age, I am reminded
of the words of Prof. Whitehead, the
great educationist: “the rule is abso-
lute, the race which does not wvalue
properly trained intelligence is doom-
ed. Not all your heroism, not all our
wit can move back the finger of fate.
Today we maintain ourselves. To-
morrow science will have moved for-
ward yet one more step and there will
be no appeal from the judgment which
will then be pronounced on the un-
educated.”

Wt dew Feg (OR)
AT I Wy

TR WPAR . WA wTE
%1 fod su e A ama swr

frgw @ @ & 0w
o e W foen Wi SRfEms
fomr wTdw Fuwr T ) @
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¢
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FAX ATEY AT & W ITHT T8 HTAR
g arfen R feedt a1 iy ey =Y
I WX 7 AR AT AR WY R
qg a1 WO w17 Y 6 Ifd wT W
1 = ot g8t X AR AT
Le I A G IS U
FTEA QA § AT g A S
¢ f& sg el wmar Y woAEr
oo % fod 1 % o® IR 9 fe
fezam & w7 o s ¥ surr
arerE # fet W ®Y e W)
IAX AT wL W oA § g
5| gAY ag wEWAT MY K AR F
T AT THAT & | AT S 2w F Wy
T FA F WX w ot Iy e oY
g FoagE e ¥ @ Ay
off oft aff =T 4 i g Xuy & war
fedt & Wl At 3w 7 = 571 =0w
T Wk wmEER Y 1 R faew
g ft frlt & at F ot Wy
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Chair]
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fafewr oo & a7 &Y e @A 9T T
wie agt wefedt & 3o o gt &t
T A g aer g e ww
rE w2 T et it et 4 oA
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X @ &, 2T F vy ¥ v I
fe wzfedi & oqFas wa fasgw
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AT WO ¥ WY A7 aga Ser ¥
a1

Mr. Chalrman: The hon'ble Mem.
ber has only one more minute,

Shrimati Luxml Bal: Bince yester-
day no lady Member has spoken on
Education,

0 Fwoi @& gf § ol §F T
TR ¥ X A A g wwT
TR FEfH] A ohae frer @ gafed
ae W e am Afd qi wer
Tg @ ffed 1 & oqvew frfrex
N 73 waww T oA § e few
@ A wefaat A woderT ¥ T
LU A

AT FY ==y Irfeq e wefeal
e & fod sorar esmefEor
" Tfgd R SEaT T
sifgr | arET ATeERE d o
Reeo & Yooo TFH FI IBTA ARV
g agt T qdew & fAd oF e
g gy wifF s aw W o
g g a W oA o e &R
fadd 1 Gz gadET # f S
aet g fed s Y Geee fivT
wd g fag w9 sw 1 0
fagrr & waar fgd | 95 ¥
¥FT Y AT A% o YAt oY 39 F
TaW ¥ fod gt R & amed a TR
siw & 3w omem @9 wifed
N FT T qq F qgd ¥ ANF
Fifgr | FT X W OF ArE SN
Y e grir AW Ay @ ¥ faw

g wa § e qodes @ e
W Few & sy o T
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wel Y oopba 3 ¥ oy gw
T d A e AT Qe ) A
S F g A wr sz ger g ?
wEST W gww ar fad der W
% fod & @t § ow s wefedl
TFT vy ) 3far @ & g et
oo W T < A ower
% w9 ot ¢ wife A gadaw o
39 F oAl & @2y v v €
oft A g A o & vy Wy off fis
fafew made @ Q‘ﬂ’nQoi’-’Fﬂ'&m
wife 2 @Y | AT g

Mr. Chairman: The hon. Member
should not waste her time giving
explanations,

Shrimati Laxmi Bai: I am not wast-
ing time.
Mr. Chairman: There is no more
time.

waft wet wf: & wow
oF g W & g o faadr
farfaa afgd & SowY wrq afat F o
&1 Srearg fiford 1 S TN €Y wemwy
T ®C awdt § et wat § storen
afed W ™ = & fag I T
o W faam aifgd 1w dar
g &Y aga Agfem @ om0
aga @ fafer o w0 F & @
&1 AR WY awer A T W
28 ¥ A w wr wafedt w39
s AT A E | WW agt ™
wrrfg & @ F wgr onar § &
Wi Wt #gy & fs oy @ sow
?, 9g W Wed § are § &g oann
ta st frag € sw ¢
oz & AT § | O WY e HTAe
ffem &< ®< § 1 WY WY &Y
N FA I AR A TAR
Q1T TBT 9T ¥H FT €97 q% $T @
1 | v s 9 f ws
D@y Avwyatsch gl
Ao oT faEa FAHeTT Wt § A
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[sirrer wwht aré]
fsfgwa’ & 4o dfw 1+ I
qATE & SraTaT AT g &Y Ty 6
ffad aife § i) § o sTHFW FT
T | wsH WG TR FY T KT
qgi & o wigd 7 f5 T
ug AT W 1 qgr 9¢ sifaw @
# sopee W W § Wi
TR E T NAEITER
AT AT § I 9T WT TAAALE
& e ] ¥ A o fanar e
¥ wq 7 0w &® a7 d7 q9 w0
qFar 2, 9 ¥@ & & fad e
foez T TE¥ & 1 wmOE W ®-
TAT W WA E ) IAHT IR A
3T oqEAT R

% andsr wer fif arowT S ¥
A Afaw qadma & wwe § AAr
T v Nfgd

w & & ag f sEw oA §
f a7 WX wEr A ST @
wF w2 Tifgd

Mr. Chairman: The hon. Member
should conclude now because she has
already taken more than her time.

sl W TWn  (WEAa): awER
a1, faindt gaf @1 AR T wRE &
q@TAT AT WA T 7Y 36T @ q|
am & 5 aei gk e inea
q 7 Ti9-2 A1 & AEC HIE AT FF
ad e g1 wfFT o F s aw W
7 faieft qefi & qa@ara) & wroor
g3 ¥R 7ef ox gaT afaat F 9 qmwr
for IR g o fag g1 man fs forat
&9 WTAT T&F 7 gufy Ay sfa A
gt ¢ foe ot sfeariai & araee
sife 1 faen § gamr Fzmaar g

Q% WA \Oeq . A9 A2 faar
|

oY W ol ¢ i 3@ wva T AR
o mfadt & aq @ wafs & fog
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oy & faeay & onw & g §% ofifeafat
FY &= gu 399 & fama F wgww
&1 aFar | SfFA W THH TH TR
F Ay @ AW @A ek oy A
O @ET  #7 3 arfag J§ ey
faurdtz o aega wiwdr ofe ) ar
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qaF FHIAE  $T WA fvar mar qr
JEwT dt ¥ 9y s g ) 9uq
§ gmwar AT faerfanr % g
e g\ F s frde aEm i 1@ v
% 7e9Al %139 &7 A1 gW feeedt & qUA
AT I T FWOr ZT T &)
T I AY ST A AT ZH A AT
% fcxr &t fd F w7 g9 )
frg a5z F307F fa7 2,80 000 TOOT
@ AT 9T | 97 I 4 ¥ @]
¥ Ty 7¢ fear mar & g fawfadr
7 74 g € 5 ag @ dav WK
whre afafam & &0 g o §
" @ m5) 3w & wWEw &&
& wow  f5d 9 & 3 @ @
FY W] T AT A |

ua gfr avg #% § wa: & 0w,
| fagg #1 AT g7 w7 ear A
wrearg | g9 Pl ofest agt wew &
T aTE ¥ wg o @ a1 fE g
Tu# faifedi & o sqmEAgTeT 1
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1 a7 < & <an faw were & Qe
o o faer F e A A &
waw g g & F fdew
< wearg fF 44 &t gt A
| € wAmEgieT 9§ @ §,
Afer ag 91 F grT AR g
q g W E T W w
ford aga famr 1 fawg § 1 o7 Ay
4 # frde wom aem g e o fea &
aAew WA gra N #Y gé
TE RAE Froral 7 wogn qfons
fegrar & W7 39T wET ¥ oUW
fFror waegEd ¥ 7@ W1 w=e
WX w70 Yo Hio &7 ¥z 77T § AR
¥ oA g f 534 feaar Anr e
¢ 7 T8 T wAITE Qe &
T I AT & Fry-gramdi &1 A
Faw ariifer @y w11 Amw g7 &,
afew 37q sfox-frmior, sfegaage aar
TATA-HAT FT qrEAT 421 R g AR
qaq wfys ag fiw fa @ oo
aTF T F WA, aiAm W wfre
% gft femm qm @A oo
g ¥ agr wegr & frar & oy
TR AT TAt W agA A fagedranft
& 3 W FAT kA & wEW A
A qf g AE 1 T WA AR
wATe # A& fmgr warar ) @z oAb
W v gf) SER A e 39
e Rl q v as g mn

AfGd § T wEEH ® UF 42
o frdeA wo wgang ) fagw ad
W QAT & fAU a2t 7w g7 AW E
£9,3¢,000 ®qqT T@T TAT 47 | qfHF
"I AE W7 aEw @ ), faare
fred & DT @ AR T § v AE
qTIE XOE § UF W w0 fr a9 A
0 arT 1 gz ¥ WA ¥ oA
W A g% 9T gs5,50,000 ®A4T
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et Tt § 1 v & 6 g ST R O

' I9ENT ENT | AW qgH KT AT AT

T, WA A ST ETHHH FTARAAE |

TH e { ¥ OF A G S
YEATE | TH W qr wy
ST % A T, qe W A ¥
I w & fra ¥ WP AF q/
g § wE a7 dvon fee, dom,
Jr-FTAT, TE, AT qIW, FOW
W IE AT F FF AT F AR
war ff | v FA TAR TIA TG H
wrd faqr w1 w0 @ A WA R A
Fia arfl § g &7 T 5747

§ A 7 g

me T o ff A & | 53
A &1 &qrer § f ag AT wwree,
wo 70 #ffo WX W0 Yo Hto wift &
fadra & e AT adr # | FiHT QWS
A &1 A T AR TAHE FAF
fam UF 9TF Tl F ®T F ICH
# 74T ¥ | ZW AT HIX X qvAT A
Feear arfl faama & a9 A
wift Z@A wEA F o

AT IAF AL FH T AAAHA @Y

© AT FTAATE ATIHF ATE W TR

fipds o T 7 AT FF FT—I
& Amrew Amfos &, W AR
AwT B AT A BT 7wl {—
A AT 9T IE A 9qAEA R
1 W WY, A A G A |
gaferg & farstr s & g A
wEar 5 o7 qrEr S A1 wEat
¥ & Afwa 7 @ amg ) WX WY
& wft &, 1 €9 TN {9 g
§ e go o & g fod & w7 & W
@ OF A= T w3 ded
T-EreE Wt A W v fw
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TETC qrat-graw & faoeft Frrpendy
§ W A o sy et §, oW
TR ded F g omidW A
AT A1 qTEAT B GATAT AT A
t @ ™ duE@g AT A
AT Yoo fe gFF 1 TFd Yoo %
i 3% 9K 7 W g &
" GATIT A1 FFAT 2 |

g & 59 A F g gERE #;
oY qggmr {war o1 9947 2 TSy TR
ur forar framii & gian erama-forast
mfs 77 TrRC REAT W FT G §
Tqz AeqiEl F o smmm-fnee
g WL I T &1 T ACE TEAE
FT fagr g, a1 S smmamn-foraad
FT fedo7 HF & T T AW S Z070
= &t qfzfaq ov feur I A1 w6 T
O & FIQ 47 qoAEr mT 29 0 &
aFar & |

WA 7 UT AR 4T AT AV A
o AT &1 4™ SAAA Fo+
TMEATg 1 am wF &1 e s few
LE i
Mr. Chairman: I would just remind

hon. Members that the Private Mem-
bers' Business should begin at 2.30. I
think the hon. Minister will require
at least three quarters of an hour or
so—he has told me so. So, I would
request hon. Members to be very

brief; otherwise, we shall have to
extend the sitting of the House.

Dr, Sushila Nayar: Even now, there
is not even threc quarters of an hour
left for the hon. Minister. It is near-
ing 2 o'clock now.

Mr, Chairman: We shall see.

ot wwm aele . wweAEr o, faedr
FT TI-AGT & X I AET T F
T F gad qer o1 7% fqur wrav ¢, az
77 ¢ fe =y uw efe wmar & 1 foedy
¥ OF 99% g & A9 ¥ 59 i
! @I A Fear g fom S A

frgg ff fowr dvew & @
wratfora feseft & danfas e nfafes
qernt &t wfat $7 gar g, e
1% ¥ feeeit Tomafagiaa 7 agem
far qar, ov% far ag oF wi@ |
3 gt & 4t ) far G ®
WreaRd & 5H I F 2t & S|
 faser mft & faugi o= 74 qwe
foet &, 9% 2T F9 § 99 T Fa
oo farer &r @ sy & 1 gaTr QY
seqEmi—ari faaddis Wl ega
FIEr  Fearia~# {3y sTeaw & gr
92d 7 Y o wo T oW fawr &
ST g ) e gg fuz § T Gl
F AR § I "R w IRAE
AT & Areydt & 300, IS H I
Tl AW fpar AW AT E ) qW
fam yz ot wrf AR Af T g

7 a3 faga @ =g fr
T AR g fas-A AT 1 790
it TeEfaea &) & T T
qris sevo ¥ 28YYy FAEH -4
mifzfee =r-mfonfas as-aw
AGT | RIA M AeuS AE W 9EH
i WP gamgarg e amg or-atar
18 T A€ g1 arar &« fawr afq & 48
T &1 @l &, 3991 T\ F0 A1 W
A A% WY 7 FT7 Q07 & 7w
09: 30 4w § § ©F 31 fA3E o
AETTE L

SET A% H M g, WeT-wem
fagat TFg e s fin g, ok
T A1 fasaw @ g, § faare
F G £ 1 P HAT T am f@
§ fag fasdlt qamar v & W SE
ymy g afawr @ & 9w g1 @
gafy ¥ W gR ad® & ¢ I 04T
FTH FX ADF £ 7 ITHT T AT FHE (
form g oty &7, fafqsr afe @ @
9 I 0 &, A3 A& frOeInE 2
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¥ forr savery § Frde T wrEn
fe Q" o & fag g
fifies @ ad s @
& ad 7, wivws & wfew o af &,
@ &9 ®1 qU T fiay 9w |

o sam mar ¢ fe ol e
WE T W qF § qw@ o F
¢ ¥ moft aF 97 = #fade N
qex A Wi § ) g @ A T
# 7 wre & 1 T W F
W AR & oot B § f5 o= oy
Rl w1 #fade ¥ araw ATy A oW
FEW E ! I H IH @A WA
e ag ol & @ i %1 W
o | @ fot o whew gz o
wfgd Wi ot gl T TEw § da
€, <7 w efgfa & awr Tifgd |

g Ay faegw ww @ R 9w
afonfas o @@ a@w  q@ qEa-
gE® &9 W W wEdY ) de W
cfogre T@ a9 &1 gt § fe wfec
Y AT AR A A A aa g |
fieer forg #Y &9 & ot @ s
Y @I AR W)
A 7 o ot fooe & awar @
fr grwl # e &1 s FEERR
W ¥ o ST fr aw oo @
a® ¥ arad Fedt o ¥ w9 wT A=
s W1 aw § 1y a9 s s B
T R IR | QF g W A
& &5 ¥ ug o7 A fvqr o7 a6

fiw fawg & #f7 T Sww 0 0

ATl oft, W o ¢ fe sl
Fops A dfamagea g, sad
wgE T & fad qw, aE, 9ng
% gl £ § v e wa faeR
#m, wEw 5@ &, N 3w A
wiemk it WX ag Sg ol &7
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A 4 47 Frator w3 Wi W Ay
=¥ wa! & ey w7 fawrw g @ )

W ol ¥ g § fisnsneg
¥ /I T FAGT KA § W A 9
AT A/ E |
Mr, Chalrman: Order, order; may

1 know how long the Minister will
take?

Dr. K. L. Shrimall: About forty-
five to fifty minutes.

Mr., Chairman: 1 would place it be-
fore the House whether we shall con-
tinue to sit, say, till 20 to 25 minutes
after five o'clock. Is the House will-
ing?

Some Hon, Members: No,

Mr, Chairman: I think it will be a
bad precedent to cut short the time
for Private Members' Business. And,
1 think, we should also hear the
reply of the hon. Minister. So, for
this purpose I would put the sugges-
tion to the House that we sit for an-
other 20 or 25 minutes after five
o'clock. What is the sense of the
House?

Shri Goray: Will that be enough?

Shri Braj Raj Singh: The hon. Min-
ister can continue the next day.

Mr. Chairman: I should have
expected that, when the Members
have made so many suggestions, they
would also be anxious to listen to the
hon. Minister. They have put certain
questions and asked for certain infor-
mation. Therefore, I think the House
will be agreeable to sit for another
20 or 25 minutes after 5 o'colck and
allow the hon. Minister sufficient

. time to reply.

Some Hon. Members: No, no.

Mr. Chairman: Then, 1 shall take
the opinion of the House.
The question is:

“That the House do sit for half
an hour after five o'clock”
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Those in favour will please say
‘Aye’.
Several Hon. Members: ‘Aye.’

Mr. Chairman: Those against will
please say, No'.

Some Hon. Members: No'.

Mr. Chalrman: I think the ‘Aye’
have it.

Some Hon. Members: No.

Mr. Chairman: Will the hon. Mem-
bers who are opposed to this kindly
rise in their seats? There are only a
few. The motion is adopted.

The motion was adopted.

Dr. K. L. Shrimali: In rising to
reply to this debate I am overwhelm-
ed with the feeling of desolation on
the passing away of Maulana Azad
who is no more with us. It was fortu-
nate for this Ministry that we should
have had an eminent leader like
Maulana Azad as our Minister immedi-
ately after independence. The Minis-
try has lost its anchor today; but, he
had laid the foundations of the nation-
al system of education. And, it is
our dutv and respnsibility to follow
his footprints so that we may reach
our destination.

One of the most significant develop-
ments that have taken place during
the last ten years under his leader-
ship in Indian education is that the
Central Government have taken an
increasing interest in the progress of
education though the Constitution has
laid limited responsibility on the
Centre.

The House is aware that the Central
CGovernment is now assisting the State
in all schemes of development begin-
ning from the pre-primary to the uni-
versity stage. I am sure this House
welcomes this development. The re-
sources of the States are limited and
while the Centre's resources are not
unlimited it is fair and just that
the Centre should contribute its share
for the development of the national
system of education.
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14 hrs.

The States are taday confronted with

a great dilemma. There is a great
pressure for the expansion of educs-
tion at all levels. At the primary
stage and secondary stage, expansion
to some extent is inevitable. In fact
we would like to accelerate the pro-
cess of expansion at the elementary
stage =o that the Directive of the Con-
stitution may be fulfilled as early as
possible. Some expansion at the
secondary stage is also inevitable’
since we shall need a large number
of young men and women for our in-
dustries and for our developing eco-
nomy with necessary skills and leader-
ship. At the university stage  our
policy has been to restrict a rapid ex-
pansion. But in spite of this, the num-
bers in the universities are swelling
as the House would learn from the
report of the University Grants Com-
mission.

The dilemma before the State Gov-
ernment is whether they should fin-
ance the expansion of education or
imorove the auality of education. I
do not think they can neglect either.
Exvansion has to take place both at
the elementary and the secondary
stage. At the xame time. if we are
to meet the challenge of the changing
society and if we are to reconstruct
a new socletv, a qualitative improve-
ment must also take place.

I shall briefly outline the special
measure which we propose to take
during the course of the next year
before I come to the eriticisms which
have been made in regard to the
Demands of this Ministry. The Gov-
ernment will continue to give the
greatest Importance to the improve-
ment of the gquality of the teachers
at all levels, The teacher iz working
today under difficult conditions in the
most improverished and unprotenti-
ous surroundings. We must all admit
that he belongs to that great profes-
sion which is toiling for the perfection
of mankind. His cause may appear
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modest at first sight but in the words
of a great educator, it is one of the
greatest causcs of history, a cause on
which kingdoms and generations rest.

The most importani step which the
Central Government have taken is
to give financial assistance to the State
Governments for improving the sala-
ries of teachers. I am glad to inform
the Housc that from next year, tho
State Governments will get  finaneial
assistance for teachers of all calegor-
ies: primary, secondary, university and
affiliated colleges. In 1956-57 and
1057-58, we gave grants tolalling
Rs. 2,74,18,741 for increasing the saja-
ries of primary school teachers at the
rate of 50 per cent of additional ex-
penditure. Last year, we also started
giving grants for incrcasing the sala-
ries of secondary school teachers which
totalled Rs. 42,61.400. Here also, the
Centre's contribution isx 50 per cent of
the increased ecxpenditure. But wu
wrole to the State Governments that
wherever they were unable to  find
their share, they might untilise the
Centra! Government's grant {o in-
crease the salaries of secondary school
teachers. During the last two years.
we have paid Rs. 748,614 to 18 uni-
versities for increasing the salaries of
university teachers. So far as the
teachers of affiliated colleges of the
universities are concerned. a reference
was made to this by several hon.
Members. These cases were not in-
cluded in any of the schemes. 1 am
glad to say that the University Grants
Commission has decided to upgrade
the salaries of full-time and perma-
nent teachers of affiliated colleges also
and the Commission will bear 50 per
cent of the jncreased cxpenditure in
the case of men’s celleges and 75 per
cent of the increased expenditure in
the case of women's colleges. The
Commission is also anxious to improve
the quality of teachers and, therefore,
it has laild down certain minimum
conditions for upgrading the salaries.
The conditions are as follows. The
college will be entitled to grant
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under the scheme when the number
of students in the college is below 1000
und in the case of other colleges if
the college agrees to a phased reduc-
tion of the number. The quality in
cducation has deteriorated because we
are at present admitting a larger num-
ber of studenis than we can manage.
Therefore, through this measure a
reduction of the numbers is aimed at.
The colleges receiving assistance
under this scheme would also be re-
quired to regulate private tuition work
undertaken by the teachers. I  am
sure these measures will not only give
relief to the teachers hut they would
also be able to concentrate on the
work better and thus improve the
academic standards.

Shri Hem Barua (Gauhati): In spite
of the fact that the teachers of these
affiliated colleges through their gov-
erning bodies have offered their co-
uperation, there is some difficulty. I
want to know whether the State Gov-
ernments are not co-operating. It was
also suggested on the floor of this
House on a previous occasion that this
should be decided. This proposal was
made by the University Grants Com-
mission on 15t April. 1957,

Dr. K. L. Shrimali: 1 am prepared
to answoer all such questions but you
may have to increase the time.

Shri Tangamani (Madurai): May I

axk one question?

Mr. Chairman: Order, order. He
ha: very little time. If he is inter-
rupted like this, he will take meore
time and then the House will hav> to
<il longer.

Shrl Tangamani: Where the State
Governments are not willing to con-
tribute their 50 per cent, will the
Commission give at least its 30 per
cent without asking the Governments
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to pay so that professors of the non-
Government colleges will get at least
that benefit?

Dr. K. L. Shrimall: Probably, hon
Members think that the Central Gov-
ernment has unlimited funds. We
have to approach this problem in #
realistic manner. It is not the direct
responsibility of the Centre. ‘The
Central Government realises the role
which the teachers have to play in a
society and had taken this step. I
think it is fair that the State Govern-
ments should play the game.

Another step which we propose to
take up next year is to institute a
scheme of national award for teachers.
Government has decided to give re-
cognition to the services of outstand-
ing teachers who have worked in a
spirit of dedication and service. A
scheme called the ‘National Award for
Teachers' has already been formulated

and under this scheme teachers will

be sclected from all the States and
given national awards. The amount
proposed for this award is insignifi-
cant, but 1 hope that through this
measure we would be able to raise
the prestige of tcachers and give re-
cognition 1o their services, and in this
way give impetus to do beiler work.

With regard to elementary educa-
tion, I am sorry to say that I cannot
place too rosy a picture before the
Housc. The House is aware, that re-
cently we had to reduce our targets
from 6:14 to 6:11. It will be now
our cndeavour to fulfil this target by
the end of the Third Five Year Plan.
According to our rough calculations
we shall require an expenditure of the
order of Rs. 320 crores during the
Third Five Year Plan in addition to
the level of expenditure that will be
reached by thc end of the Second
Pive Year Plan, and an additional
recurring expenditure of about Rs. 72
erores annually after that period. The
target can be achieved only when it is
fully understood by the country that
education is an integral part of the
core of the Plan,
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It is true that at present we do not
have adequate funds for education to
fulfil the directive of the Constitution,
but I must also confess that we have
not yet developed a suitable machi-
nery to carry on large scale educa-
tional expansion. In 1856-57, the first
year of the Plan, there was a short-
fall of expenditure of ncarly 50 per
cent in education. Therefore, great
efforts will have to be made both on
the part of the Central Government as
well as State Governments to set up a
suitable machinery to implement the
dircctive of the Constitution. With
this end in view the Ministry of Edu-
cation has reeently set up an All India
Council of Elementary Education
which will try to co-ordinate the work
at the Centre as well as in the States.

$hri C. K. Nair (Outer Delhi):
W.v 1 know what has been decided
ahyaat. ... ...

Mr. Chairman: Order, order. Hon.
Mcembers should not interrupt like
this. 1T have already requcsted hon.
Members not to do so, becausc in that
case we will have to extend the time.

Dr. K. L. Shrimali: The House will
rememper that the Government of
India had undertaken last year an all
India survey of elementary education.
The ficld work of the survey is over
in most of the Stales and it is ex-
pected that the survey would be com-
plete by the middle of 1958-59. This
fact finding statistical survey will give
us a complete picture of the areas
which are already being served by the
cxisting schools al the primary, mid-
dle and high school stages, and also
the areas where new schools are need-
ed. If the results of the survey are
properly utilised, it will be possible to
serve the maximum area through
minimum number of schools. The
schools will be planned in such a way
that no child may ordinarily be re-
quired to walk more than onc mile
for cducation at the primary stages,
not more than three miles for the
middle stage, not more than five miles
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M. R. Masani (Ranchi-East):
Is it each way or both ways?

Dr. K. L. 8hrimall: There is no
question of providing any conveyance;
we hope that chidren will be able to
walk at least this much of distance.

Bhri Braj Raj Singh: Five to ten
miles?

Dr. K, L. Bhrimali: Only 5 miles
for a high school student.

Shrl Barrow: Five miles each way.
Dr. K. L. Bhrimali: Madam.....

Mr. Chalrman: The hon. Minister
should not give way; he must conti-
nue to speak,

Dr. K. L. Shrimali: I have not given
way; 1 am on my legs.

With regard to girly’ education it
was pointed out that there is a great
disparity between the educailonal
facilities available for girls and boys.
It is quite true that this dispanty
exists, The number of girls attending
educational institutions was 74,86,886
in 1955-56 as compared to 1,70,24 645
boys attending the schools. Anmnxng
that 50 per cent of the schoal age
children are girls, the enrolment of
girls is only 30 per cent of the total
school population, We have, therefore,
decided to make up the leeway in
women's education both at the primary
and secondary levels. The Ministry
proposes to launch an important
scheme for the expansion of girl's
education which envisages provision of
free accommodation for women tea-
chers in rural aress, appointment of
school mothers, organisation of con-
densed and special courses in women
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teachers, award of satipends to girl
students in classes 8 to 11, organisa-
tion of refresher courses for trained
women, award of attendance, scholar-
ships and exemption from tuition foe
in all elementary schools. [ hope
some of these measures will help in
accelerating the expansion of gils
education.

1 would also like to inform the
House that the Government are ap-
pointing a special committee under
the chairmanship of Shrimati Durgs-
bai Deshmukh to survey the whole
gquestion of women's education. This
committee will examine the problem
of wastage in girls' education, and
also the problem of adult women who
have relapsed into illiteracy or who
have received inadequate education
and who need continuation of edu-
cation. The whole point is that we
are anxious to see that educated girls
should not be wasted to the society,
but they should be able to make their
own contribution to social and national
reconsiruction which they can ad-
mirably make,

In the fleld of secondary education
we shall continue to carry on the-
two major programmes relating to the
replacement of high school system by
the higher secondary system and the
conversion of a number of selected
schools to multi-purpose schools. So
far 575 schools have already been con-
verted to multi-purpose type and 109
to the higher secondary type. In order
to meet the special needs of the diver-
sification of secondary education in
rural areas, special provision has been
made for the next year for introduc-
tion of agricultural and science
courses.

There has been a general complaint
that there has been a growing dete-
rioration in the standards of teaching
of English both at the secondary as
well as university stages. Govern-
ment are greatly concerned about this
deterioration in teaching of English
and, therefore, to stem the deteriora-
ting standards of English teaching,
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Government are setting up an English
language teaching institute in Hyder-
abad. This institute will offer courses
te teachers of training colleges and
teachers in high schools and later on,
also for the university teachers.

An Hon. Member: What about
Sanskrit?

Dr. K. L, Shrimali: Ancther im-
portant step which the Government
propose to take is to Institute special
lectures on the philosophy of Gandhiji.
Persons who have been in close asso-
ciation with Gandhiji and who have
made a special study of his life and
philosophy are being selected for deli-
vering this course of lectures at the
various universities. In this connection
1 would like to inform the House
about the special achievement of the
All India Council of Secondary Edu-
cation. The most important problem
in education is to continue to educate
the teachers and to continue to imi-
prove their professional qualificatiod.
This can only be done through
training colleges. Most of the teachers
who go out of the training colleges
relapse into old habits of teaching
and forget all that they had learnt
in the training colleges. In order to
keep the trained teachers as well as
the other practising teachers in econ-
tact with the training colleges, the
Ministry has instituted
service departments in various train-
ing colleges and the universities. At
present there are 52 training colleges
and university departments of educa-
tion where the extension service
departments have been set up. The
main activities of this department
include holding of seminars, confer-
ences, special courses, publication of
special literature for teachers and
extension of library facilities. In the
year 1958-50 we hope to establish
more extension service departments
in the colleges and universities.

The House Js deeply concerned with,
and references were also made by
several hon, Membvers to, the delay
in implementing she recommendations

extension
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of the University Education Com-
mission as well as the BSecondary
Education Commission with regard to
the introduction of three-year degree
course, The House may remember that
the Government have appointed a
committee under the chairmanship of
Shri Chintaman Deshmukh to go into
the financial implications of this
reform. The report was submitted
sometime back, and I am glad to say
that the Government have given their
final aproval to this report. The total
amount which will be needed to in.
troduce the scheme in all the uni.
versities has been estimated at Re, 2§
crores. But during the second Five
Year Plan we need only Rs, 15 crores,
half of which would be borne by the
Centre and half by the States.

Along with the introduction of
the three-year degree course, the
committee has envisaged that several
other reforms will be introduced and
estimates for expenditure which have
to be made include expenditure which
may be incurred to improve the
quality of collegiate education in
general such as revision of syllabuses,
reduction of overcrowding in the
collcges concerned, improvement of
teacher-pupil ratio,
laboratories, replenishing libraries
and, wherever possible, instituting the
tutorial system. It is expected that
within the course of the next three
years 150 intermediate colleges
will be upgraded and 360 degree
colleges will be reorganised. The
optimum strength recommended for
the colleges is 800 to 1,000 students.
One of the important conditions
which has been laid down is that the
share of the Central Government will
be paid only when the university has
taken a decision to introduce the
three-year degree course, and either
the State Government or the uni-
versity or the college is to be pre-
pared to give the matching funds.

We also propose to take several
steps to improve the standards and
the amenities available in the physi-
cal education colleges, Grants will be
given from next year to selected
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institutions for improvement in their
development and also for the develop-
ment of indigenous physical institu-
tions like Akharas, Vyamshalas, etc.
to which reference was made by
some hon. Members.

Grants will also be given for re-
search and for award of research
scholarships lo competent scholars, We
also propose to start a national phy-
sical efficiency drive. A scheme is
under preparation and under this
drive, competitors who undergo
certain athletic and other physical
efficiency tests will be given medals
of merit in accordance with the
degree of their achievement.

The House is aware that the
Ministry has set up at Gwalior a
National College of Physical Educa-
tion. This college will become the
focal centre for research and higher
physical education.

1425 hrs.
[{Mg. DepPuTY-SPEAKER in the Chair)

We would like to increase our
assistance to the Kaivalayadham
Shreeman Madhava Yoga Mandira
Samiti, Lonavala, which is carrying on
research in the significance of yogic
asanas in terms of modern physiology.
The rescarches that are being carried
out in this institulion have been
recognised not only in this country
but outside this country also. The
Government propose to give grants to
other centres where yogic asanas and
yogic systems of cxercise are being
practised.

With regard to sports and games, 1
would like to say that we are pro-
posing to reorganise the All-India
Council of Sports. A comprehensive
scheme for the development of Sports
in educational institutions and the
development of facilities for the
encouragement of first-class  stand-
ards in sports and games among the
masses of the people is already under
consideration, and that scheme is
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expected to cost about Rs, 170 lakhs
during the next three years.

Reference was made in this House
about the national diseipline scheme.
I am glad to say that the Ministry of
Education, whicn took over the na-
tional discipline scheme in December,
1957, is proposing to expand and
widen the scope and introduce this
scheme in other educational institutions
n the States of Bombay, West Bengal
and Punjab. A scheme of expansion
which will cost Rs. 58 lakhs has
already been approved, and physical
training instructors are being selected
It is expected that by 1960-61 this
scheme would be introduced at least
in 300 schools.

With regard to the development and
propagation of Hindi, I would like
to say that we are going according to
plan, which was circulated to the
Members of Parliament. Over 1,10,000
terms have been evolved up to 15th
March, 1958 and 1 am hoping that by
the end of 1960 our target of evolving
3,67,000 words would be completed.
In the meanwhile, we have also start-
ed preparing manuals on the basis of
the terminology already evolved.

Another notable scheme which the
Ministry propose to take up mext
year is the translation of standard
text-books in science and technology
from English into Hindi. The House
is aware that there is a great dearth
of proper books on science &and
technology in Hindi to be used in the
universities and colieges. The Gov-
ernment is already preparing lists of
standard books which should be trans-
lated, and as soon as this list is
finalised, work will be undertaken in
co-operation with the universities,
eminent scholars and voluntary orga-
nisations.

The House is aware that India is
an active member of the UNESCO,
and in co-operation with the
UNESCO, it proposes to undertake

- several projects next year, and

among these I might mention the
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holding of two regional seminars on
Educational Reforms and Use of Audio-
Visual Aids in Fundamental Education
and Community Development. These
regional seminars are being held for
the countries of South-East Asia.
India is interested naturally in both
these seminars because we are inter-
ested in our educational reorganisation
and we arc also interested in the
audio-visual aids, for we can use
them in the development of Com-
munity Projects.

Another important project which
we propose to take next year, with
the co-operation of UNESCO, is the
Mutual Appreciation of Eastern and
Western Cultural Values. The major
project on the Mutual Appreciation of
Eastern and Western Cultural Values
includes a scheme which has been
prepared by the Indian Council of
World Affairs to bring out a History
of Asia in six volumes. It is expected
to cost nearly Rs. 10 lakhs.

The Indian National Commission
has recommended this project to
UNESCO for assistance for a penoud
of six years to cover one-third of
the total cost. UNESCO has also been
invited to participate in the celebra-
tion of the Centenary of Rabindra-
nath Tagore. As a part of the prog-
ramme under this project, UNESCO
has initiated action to bring out a
volume on Gandhiji's sayings.

UNESCO has formulated another
major project for the improvement
and co-ordination of research on
problems of arid lands, especially in
the regions stretching from the Eastern
Mediterranean to the Middle East
and South East Asia. This project will
continue for six years and is intended
to promote research in certain
member States in this region in
developing the resources to the better
living conditions and to enable them
to produce more food. Steps are
already being taken to set wup a
Central Desert Research Station at
Jodhpur. It is expected that the
UNESCO will give assistance for this
project in the form of experts,
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fellowships and equipment as weil as
financial aid.

These are some of the measures
which we propose to take to improve
the educational system and to work
out the national plan of education
which we have already drawn up. I
have a few minutes more at my
disposal, and I would like to utilize
that time by going into the points
which have been raised by hon.
Members during the course of the
debate.

My hon. friend, Mr. Mukerjee
raised a point with regard to the
expenditure which was incurred in
connection with taxies. I am sorry
he is not herc today; he has sent me
a note. He gave the impression that
the Ministry in its recuwrting expendi-
ture has incurred this expenditure.
This expenditure was incurred in con-
nection with the UNESCO conference
as one of the obligations of
the host country. I will make a
full statement and if there
is any further information which the
Housc would like to have, I would be
glad to furnish it.

As one of the obligations of the host
country, the Government of India was
required to provide transpori services
to the dclegates to the UNESCO
gencral conference. A large number
of cars were acquired and placed at
the disposal of UNESCO for a period
ranging from one to two months for
the use of the senior officials of the
UNESC(O Secretariat. Arrangements
were also made for the transportation
of the foreign delegates, numbering
about 800, and other UNESCO officials
from the place of their stay in New
Delhi to the Vigyan Bhawan in King
Edwards Road and back. For this
purpose, 40-50 cars and 25 buses were
taken on hire. The buses were hired
from the UP Roadways and the cars
were hired from a local firm of Taxi
Service in consultation with the
Ministry of Transport. The majority
of the vehicles were engaged for
full time. The buses were engaged for
a period of covering more than a
month. The rate of hire for cars was
Rs. 1,250/- per month per car up to a
mileage of 1,500. The rate for
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the buses was Rs. 150 per day up to
60 miles for 12 hours.

I am giving all these details because
the hon. Member had given
quite a wrong impression to the
House. These rates were fixed on
the basis of the lowest tender in
consultation with the Ministry of
Transport. The expenditure was
Rs. 1,06,003/- for the buses and
Rs. 1,44,847/- for the cars, the total
amount spent on transport being
Rs, 2,40,850/-, Considering the magni-
tude of the Conference and its dura-
tion, the expenditure incurred omn
trapsport services seems to be rea-
sonable,

1 will now come to the point which
was raised by my friend, Mr. Masani.
I am in full agreement with him that
in the field of art and literature, even
in the field of education, there should
be mno regimentation. We should
allow full autonomy to the artists,
writers and to the persons who are
engaged in creative activities. It 18
only a totalitarian society which
aims at regimentation. As the House
is aware, the very purpose of estab-
lishing these academies iz to avoid
that kind of regimentation.

Sometimes there is a great deal of
difference of opinion among the artists
themselves; but they are free to have
that difference of opinion. In fact, the
remedy which my friend, Mr, Masani,
has suggested would bring in greater
control and regimentation, that is, if
the Government were to interfere in
that matter, The Academy had full
freedom to select their artists and to
give their awards. There is no inter-
ference from the side of Govern-
ment.

I would like to tell my friend Mr.
Masani that he iy not well-informed
when he says that the Lalit Kala
Academy is not autonomous. Its
constitution will show that a great
majority of the members on its exe-
cutive bodies are not nominees of the
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Central Government. On the Gene-
ral Council as many as 15 members
are representatives of art interests
eminent Indian artists elected in
their individual capacity by the
General Council, 14 nominees of the
State Governments and only 5 nomi-
nees of the Central Government. In
their deliberations and decisions
Government have not given any
divective so far and have never Inter-
fered. Now, I hope my hon. friend
is satisfied that Government are as
keen as he is to maintain that auto-
nomy and freedom in the realm of
art and literature.

There are various other points
which have been given in the cut
motions and also in the speeches of
hron. Members. I have only dealt with
most of the important points, as I do
not like the Members sitting longer
after the scheduled time. In the
end I would like to thank all the
Members of the House who have
taken part in this debate. I have been
very happy that the House has in
general laid great emphasis on the
development of elementary education
and the implementation of the dir-
ective in the Constitution.

Government are at present work-
ing under very great limitations. The
task that we have undertaken is of
great magnitude and the resources
which are at our disposal are very
limited. But nobody can deny that
unless we place more funds resources
at the disposal of the Ministry for
the development of education, we can-
not realise the ideal of free and com-
pulsory education. Education has al-
ways been, not only in this country
but in other eountries also, a power-
ful instrument for social reconstruc-
tion. Very often people say that after
we have established factories and
mills, schools can follow; there can-
not be a greater fallacy than this. It
is true that we need more wealth and
more production in order that edu.
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cation might be financed. But we
must remember that we also need
men, men of character and vision and

skill, in order to run these factories
and industrial concerns.

1 am, therefore, very gratefu: to
the House for having given this
general support to my Demands.

Shri Braj Raj Bingh: May i ask
& Question?

Do you hope to fulfil the Directive
of the Constitution of giving free
and compulsory education to children
up to the age of 14 by the end of the
Fourth Five-Year Plan?

Dr. K. L, Shrimali: I have already
explained the position that the panel
in the Planning Commission wout
into this question very recently and
they have come to the conclusion that
it is not possible to provide free and
compulsory education to children
between the age group 6—I4 aad
that we do not know how many
years will it take. Therefore they
have suggested reduction of the age
limit. Instead of 6—14 they have
suggested that by the end of the
Third Five-Year Plan we might iry
to introduce free and compulsory
education in the whole country. 8o
1 am expecting by the end of the
Third Five-Year Plan if we get the
necessary resources, which we are
hoping to get......

Shri V. P. Nayar (Quilon): How
big is that “if”?

Dr. K. L. Shrimali:....to kring in
at least the age group 6—11, e, in-
troduce compulsory education at least
for that group. As far as the age
group 11—14 is concerned, it may
take ten or fifteen years. It all
depends on to what extent we con
produce more wealth and to what
extent we can place more resources
at the disposal of educationa] autho-
rities.
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Mr. Deputy-Speaker: The hon.
Minister has expressed his grateful-
ness to those hon. Members who have
contributed so nicely and I have to
express my regrets that I have not
been able to accommodite them all
This is all that I can say, but hon.
Members would sppreciate the Jdiffi-
culties of the Chair also. There 13
no other method that we have been
able to devise to solve them. There-
fore hon. Members sometimeg feel
aggrieved and they are right but
then the Chair's helplessness should
also be kept in view,

I now put all the cut motions to
the vote of the House,

The cut motions were put ond
negatived.

Mr. Deputy-Speaker: The ques-
tion is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums
necessary to defray the charges .
that will come in course of pay-
ment during the year ending the
31st day of March, 1858, in respect
of the heads of demands entered
in the second column thereof
against Demands Nos. 13, 14, 1B,
16, 17, 18, 18, 20, 21 and 108.”

The motion was adopted.
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[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—

Ed}

Demanp No. 13—MimnmsTay or Evu-
CATION AND SCIENTIFIC RESEARCH

“That a sum not exceeding
Rs. 63,81,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1859, in
respect of ‘Ministry of Education
and Scientific Research'”.

Demanp No. 14—ARCHAEQLOGY

“That a sum not exceeding
Rs. 1,00,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which will eome in course of pay-
ment during the year ending the
81st day of March, 1959, in res-
pect of ‘Archaeology’”™.

Demanp No. 15—Survey orF Inpia

“That a sum not exceeding
Hs. 1,56,85,000 be granted fo the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in res-
pext of ‘Survey of India'™.

Drmanp No. 16—BOTANICAL SURVE

“That a sum not exceeding Rs.
11,468,000 be granted to the Presi-
deni to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1958, in respect of
‘Botanical Survey'”.

DEmano No. 17—ZooLocIcAL Surve

“That a sum not exceeding Rs.
10,88,000 be granted to the Pre-
sident to complete the sum
necessary to defray the charges

which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Zoological Survey'™,

Demanp No. 18—ScENTIFICc REsEarcaE

“That a sum not exceeding Hs.
5,85,73,000 be granted to the Pre-
sident to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1859, in
respect of ‘Scientific Research'",

Jemanp No. 18—OTtHER ScIENTIFIC

DEPARTMENTS

“That a sum not exceeding Rs.
51,95,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1958, in respect of
‘Other Scientific Departments'".

DEMAND No. 20—EDUCATION

“That a sum not exceeding Rs.
23,25,68,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 19859, in
respect of ‘Education'".

JEMAND No. 21—MISCILLANEOUS
JEPARTMENTS AND EXPENDITURE UNDER

THE MINISTRY OF EDUCATION AND
ScenTiFIc RESEARCH

“That a sum not exceeding Rs.
2,21,74,000 be granted to the Pre-
sident to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1859, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under
the Ministry of Education and
Scientific Research'”.
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Members’ Rills and
Resolutions
Dxnann No. 108—Caprrar Outzay orF
tae MoneTry oF EDUCATION AND
ScrenTiric RESEARCH

“That & sum not exceeding Rs.
2,00,51,000 be granted to the Pre-
sident to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1859, in
respect of ‘Capital Outlay of the
Ministry of Education and
Scientific Research’”.

COMMITTEE ON PRIVATE MEM-
BERS’' BILLS AND RESOLUTIONS

SeEVENTEENTH REPORT

Sardar A. 8. Saigal (Janjgir): Sir,
beg to move:

“That this House agrees with
the Seventeenth Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 20th March,
1p58."

Mr. Deputy-Speaker: The ques-
tion is:

“That this House agrees with
the Seventeenth Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 20th March,
1D58".

The motion was adopted.

The House will now resume fur-
ther discussion on the motion moved
by Shri Raghunath Singh.

Shri Raghunath Singh (Varanasi):
No, Sir, introduction of bills has to
be taken up first.

REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL*

(Amendments of sections 554, 82 and
1164}

Shrl Tangamani (Madurai): Sir, 1
beg to move for leave to introduce
a Bill further to amend the Repre-
sentation of the People Act, 185l.

Mr, Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill further to amend
the Representation of the People
Act, 1951."

The motion was adopted.

Shri Tangamani: I introduce tne
Bill.

STATES’' REORGANISATION
(AMENDMENT) BILL*

(Amendment of section 51)

Shri Easwara Iyer (Trivandrum):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the
States’ Reorganisation Act, 1856.

Mr. Deputy-Speaker: The question

is:

“That leave be granted to in-
troduce a Bill further to amend
the States' Reorganisation Aet,
1956."

The motion was adopted.

Shri Easwhra Iyer: I introduce the
Bill.

SOCIAL CUSTOMS (CURTAIL-
MENT OF EXPENDITURE)
BILL*

Shri Jhalan Simha ( Siwan): Sir, I
beg to move for leave to introduce
o Bill to provide for curtailment of

" T *Published in the Gazette of India Extraordinary Part i1-Section 3, dated
21st March, 1858, pp. 395—97, 398-99 and 400—03.
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expenditure on social customs and for
matters connected therewith.

Mr. Deputy-Speaker: The question

“That leave be granted to in-
troduce a Bill to provide for cur-
tailment of expenditure on social
customs and for matters connect-
ed therewith.”

The motion was adopted.

Shri Jhulan Sinha; I introduce the
BilL

PREVENTION OF FOOD ADUL-
TERATION (AMENDMENT)
BILL®

(Amendment of section 20 and inser-
tion of new section 21A4)

Shri Jhulan Sinha (Siwan): Sir, I
beg to move for leave to introduce
a Bill further to amend the Preven-
tion of Food Adulteration Act, 1954

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill further to amend
the Prevention of Food Adulter-
ation Act, 1954

The motion was adopted.

Shri Jhulan Sinha: I introduce the
Bill

MIRZAPUR STONE MAHAL
(AMENDMENT) BILL*

(Amendment of section 8)

Shri Raghunath Bingk (Varanasi):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the
Mirzapur Stone Mahal Act, 1888.
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il.llr. Deputy-Speaker: The question

“That leave be granted to in-
troduce a Bill further to amend
the Mirzapur Stone Mahal Act,

The motion was adopted.

Shri Raghunath Singh: I introduce
the Bill,

UNION TERRITORIES (LAWS
AMENDMENT) BILL*

(Amendment of section 3)

Shri L. Achaw Bingh (Inner Alani-
pur): 8ir, I beg to move for leave
to introduce a Bill further to amend
the Union Territories (Laws) Act,
1950.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to In-
troduce a Bill further to amend
the Union Territories (Laws) Act,
1850.”

The motion was adopied.

Shri L. Achaw Singh: I Introauce
the Bill.

DOWRY RESTRAINT BILL*

Shri Mohan Swarup (Pilibhit): 8Sir,
[ beg to move for leave to introduce
a Bill to provide for restraining tha
taking or giving of dowry in connec-
tion with marriages snd for matters
incidental thereto.

*Published in the Gazette of India Extraordinary Part II—Section
dated 21st March, 1958, pp. 404-08, 408- 07, 408-00 and 41018,
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"ur Deputy-Speaker: The gquestion

“That leave be granted to
introduce a Bill to provide for
restraining the taking or giving of
dowry in connection with marri-
ages and for matters incidental
thereto.”

The motion was adopted.

Shri Mohan Swarup: I introduce
the Bill.

Mr. Deputy-Speaker: Shri Samanta
may introduce the Bill. I find he is
absent.

RESTRAINT OF DOWRY BILL*

Shrimati Renu Chakravartty
(Basirhat): Sir, I beg to move for
leave to introduce a Bill to provide
for restraining the taking or giving
of dowry in connection with betro-
thals and marriages and for matters
incidental thereto.

Mr. Deputy.Speaker: The guestion
is:

“That leave be granted to intro-
duce a Bill to provide for restrain-
ing the taking or giving of dowry
in connection with betrothals and
marriages and for matters inci-
dental thereto.”

The motion was adopted.

Shrimati Renu Chakravartty:
introduce the Bill.

INDIAN PENAL CODE (AMEND-
MENT) BILL
(Insertion of new section 124B)

Shrl Raghunath Singh: Sir, I beg to
move for leave to withdraw the Bill
further to amend the Indian Penal
Code, 1860,

Shri Braj Raj Singh: Which Bil*?
Does he want to withdraw the Bill
that has been introduced today?

Shri Raghunath Singh: No, not that
one but the previous-one.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw the Bill?

The Bill was, by leave, withdrawn.
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INDIAN PENAL CODE (AMEND-
MENT) BILL

(Omission of section 497)

Mr. Deputy-Speaker: The House
will now resume further discussion on
the motion moved by Shri Raghunath
Singh on the Tth March, 1958, that the
Bill- further to amend the Indian Penal
Code, 1860 be taken into considera-
tion.

Out of one and a half hours allotted
for discussion on the Bill, seven
minutes were taken up on the T7th
March, 1058, and one hour and 23
minutes are still available. .

I now call S8hri D. C. Sharma to
conclude his speech. The hon. Mem.
ber would be very brief because there
is a large number of hon. Members,
who want to participate in the dis-
cussion.

Shri V. P. Nayar (Quillon): Gov-
ernment business has taken a lot of
time.

Shri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker Sir, I said last
time that I would oppose this Bill. I
now rise to say that this Bill is ill-
conceived, ill-worded, ill-timed....

An Hon. Member: Ill-fated too.

Shri D. C. Sharma; First of all, I
want to look at this problem from a
judicial point of view, This question
had been discussed in some High
Courts and the Supreme Court also.
The High Courts and the Supreme
Court have given their verdict against
the substance of this Bill. It was
said:

“Sex is a sound classification
and although there can be no dis-
crimination in general on that
ground, the Constitution itself
provides for special provisions in
the case of women and children
by clause (3) of Article 15, Arti-
cles 14 and 15 thus read together
validate the last sentence of see-
tion 487, LP.C. which prohibits
the woman from being punished
as sn abettor of the offence of
adultery.”

*Published in the Gazetie of India Extraordinary Part Ii—Section 32,

dated 21st March, 1958, pp. 413—IT.
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Therefore, if we pass this Bill, we are
going against the provisions of the

Constitution, which has given special -

rights to women and children in this
country.

1 would submit that the Bombay
High Court took all these considera-
tions into account and came to the
conclusion that the framer of this
section in the Indian Penal Code
wanted that the mischief aimed at
under section 497 is only against men
and not against women, ‘Therefore,
the fundamental intention is also
against the provisions of this Bill. I
would submit again that there is no
discrimination in this country betwecn
man and woman. It had been alleged
that women in this country are so
situated that special legislation is
required in order to protect them and
it was from this point of view that
one finds in section 497 a position in
law which takes a sympathetic and
charitable view of the weakness of
women in this country.

This Bill is not constitutionally
wvalid. This Bill goes much beyond
the intention of the framers of the
IP.C. When we discuss this Bill, we
have to take into account the social
aspect of the whole matter. In the
Encyclopaedia of Social Seiences it i«
said:

“It may be safely predicted that
the future of marriage will be
shaped not merely by utilitarian-
ism, but largely on the basiz of
regnant ideologies.”

What are the regnant ideologies that
are to be found in our country at
present? I feel that though we have
glven equal rights to women in matters
of property and in other matters also,
still the social conditions in our coun-
try are such that the women of India,
though legally and politically the
equals of men, are not in substancc
equals of men.

For instance, fust now an hon. Mem-
ber from the opposition benches intro-
duced a Bill which draws our atten-
tion to the evils of the dowry system.
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I think the hon. Lady Member, Shri-
mati Uma Nehru also once brought
forward a Bill to this effect. The
dowry system is one of the most
revolting social inequities of the India
of today. It has been there through-
out these years. So many State Gov-
ernments are trying to pass legislation
and some of them have done it. Yet,
the dowry system is a chronic soecial
disease of our country and it has not
been eradicated. So long as the dowry
system is there, I do not think that
women enjoy any kind of equality
with men. This evil is there to
challenge it and to render all our
laws nugatory. You cannot proclaim
in the face of the dowry system that
women enjoy a kind of equality with
men.

Let us take the question of econo-
mic equality between men and women.
I think I can say this not only of our
own country, but other countries also.
I think the U.N. has appointed a com-
mittee where they are discussing the
problem that there shall be equal pay
in the case of women for equal work
with men. I do not say that this
cconomic equality is there in this
country only. It is found in other
progressive countries also. That is
why commissions are appointed to
bring  about economic  equality
between men and women.

Though in the province of law we
have granted social equality to
women, do they enjoy social equality
all along the line? I do not think so.
The regnant ideology of this country
is, of course, going along the right
line, guaranteeing political and social
equality and all that, but it will take
a lot of time before that equality is
practised in the fullest possible degree,
in the most unquestionable manner.

Therefore, I say that the basis of
this Bill which postulates equality
before law in this case between man
and woman is not necessitated either
by the time or the conditions of today.
As I have said, the social strueture in
this country and in other countries is
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such that this is not warranted I
tried to find out if this thing is being
done in other countriess. I am
afraid 1 have not been able to
lay my hand on the right kind of
material from that. 1f there are
some advanced countries where this
is being practised. I have nothing to
say against that. Here, in our coun-
try where marriage still continuesto
be a matter of negotiation, here in
this country where marriage still
continues to be along the old
traditional conformist lines, where
marriage i85 not very oftem
2 matter of free choice or
voluntary choice, when all these
social disabilities are there, in the
case of women, I do not think that
this Bill can be allowed io be passed
by the House. Of course, I would
thave given some instances. As you
pointed out, the time at mv disposal
is very short and I woculd only say
that this Bill is @ measure which will
g0 apainst the interests of the women
of our country.
15 hrs.

8hri Raghunath Singh (Varanasi):
‘What about men?

Shri D, C. Sharma: Instead of
levelling them up, it will level their
status down.

&t wxow fay (fedomame) -
IYTeaE WEIed, 3w ¢ o ot Tt
fag & fam =1 wwdn aff w2 g%
grimalw dagfar ar 7 §,
IuY g f o TgaTe Tag W &
AW A AT F1 GWHR ¥ GG
WE 1 gw aa o & 6 sy e
Q% T wHT T g g, ol ow ey
¥ &% g wgw iR, ogi Y
& s ¥ ST syaeet &7 Afew
# Wi oyt ot o dltg SR s
7 & 1 ¢feaw dAw SE w7 9@ vee
Nfwedsrad g b fe grd ot
Y oy g & Tt B, e g ge A
. wmgk ¥ 1 ¥ 7g v wer g
& aft o < o AN W g o),

- &Y o v ot fe wv fferw fw
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(Amendment) Bill - ai',.'_"-g_
wiv & o oo o ok ), @ aiw .
W1 97 | TF A0 W AR —

Whoever has sexual intercourse-

with a person who is and whom he
knows or has reason to believe to be
the wife of another man, without the -
consent or connivance of that man,
such sexua] intercourse not amount-
ing to the offence of rape, is guilty -
of the offence of adultery, and shall
be punished with imprisonment of .
either description for a term which -
may extend to five years, or with
finer or with both. In such case the
wife shall not be punishable as ar
abettor.

ofy gl e gl awg w
o et o 3w F oft Y feafr qay
& gur @ &, A @ aTq § qg vy
urar fr afe $r€ o et 7o o
¥ 91 gty &7, @ I 9t
' Far & It 1w W F QA
W o W A syEear fft 1 Ty
W 9T § faw ag war mar ¢ fv afe
w1 ey frdr ooft oft ¥ wma, o fis
fiedly g@ 7 o= B, T® A
70 s g ey gt oY ot &, safirac
AT §, @Y I B g & i, W
N I ¥ 9T g w1 wArw aff
ELOE R

W T & g7 g @ 3 § e
W 9T & aragy fe sa awac g
W ¥ gE™ ¥ gW ey 8 ag v
A tad ¢ A fesmwr fae
wfgd | g W A T Yoo W
T R @ A F o ol ¥ yar
wF ¥ 7 wWT Og 9T §W S %1 g@r
NENTFACRATEFE 7 gt
whsiewr § yy g § L WTEA Y
forgi wlsgw F oo § 7wl
g & frwrr gl W Ofd | g
¢ € war g et w Tl o ey
R o {1 o i § o O wy
v ot forw et & 1 -t Fordt
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N fufr g9 At f—%
O @ wovd e af 1, AT gt
T aist & @A A st wag feral
vy wmrmIifEwmEar ¥
arge ) Frew fogr o @ Wi #
SR F Tl it § 1 G g 7 98 FF
w1 wd 7@ waar & 6 T YRy w1 g
fegam o it €y Y oY 9T & AT —
e O F G & AT ¢ FH T
¢ e ag =1 wegp v WY 3, Afew
tfean v S1T § o o wow fod
g, §Euw & faers wead §
ot & fd 3w & fog god oot
g1 S & B gsl) T d—
® UqUY ¥ & IT H oon fraw
wifgd | ¥ gl a% @ woay &
g ¢, s ger fet ol v o QW
WETT T M9US FT ¢, a F9 9 5
g 5w oW § 26 T s
o & ¢ T AR §
g & &1 v ol S & Rl

e wgr et g, Forr wr oy
P & fick vhogre & fren g,
¥fer wor 7y ¢ fe war s 3 o
g I A Al | W ¥ el v
IMRE

78 W T aw oy g § fw
w faw ¥ wa< 9§y w73 § fs wiwr
¥y ®fqwa & s dY W QY
T IAGA FETE | T I A
% oy (4 (3) ® o forar g, ay
¢ 1% g1 9 f5 a3 s dfeer
® IEEA AG W@ T | WY
(1) F wgr ar d—
Nothing in this article shall pre-

vent the State from making any
special provision for women and
children.

o T ¥ qgen wifaww &, 99 W
WAL A AN A —
meeess to shops, public restaurants,

hotels and places of public entertain-
ment; or

the use of wells, tanks, bathing
ghats, roads and places of public re-
sort maintaimed wholly or partly out
of State funds or dedicated to the

it 5@ ooy gor v § fe &R et
%, gl fomt of-faet 7@ e
frai R grn s g or = &
9 AT g R e b
A feafa & afx o8 gy oma 5 @

T Y e foar o Wik qey v Use of the general public

o Y B &1 o fry, @ F aw WE T T 9TAF T qAO0T 8, ®
# 5 x@ = e § % g7 o woaw ) s § fr fawe-Frfarat & aferes
T WTEY & 1 A foree F v aw g vt 75 am aft v @i fy it

£ WICT ¥ FH &E@T IR7Y &, A
;g farer & & wwen @, ferd #1 g
o R—efew, gmfes, TRl
5 o ureEmtew & f—aaad W
WMWY, TN A= g
qgRIPEwTY) iy agam
eiere w0l wifgd s T & gee—
w dm—Feoa W g = R F ad
Rt oo g e
T & oy e wan gt Wik gwd

7z ft @ aEn fr el e eefad
we—wge—i faar ag fs
Jud oG e ger &, 0 5 wror &
aaw ¥ sgrer wed) #feqa coar 8,
sfiree firar @ Wi e B S swr 4
! wr # awady | ag i wenr
fe @ T w1 B ST W § v
o T ¥ feafir oY dew o, farw
forat § « ¥ o 75 W f W A,
¥ o B el weww aff R
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9 ¥ wrd ¥ ary o e ow qaw
% & oft ¥ are faarg %< qwr 8,
v O o e, forr o o & wameT
ofsrat § 1 et T g § oft W
W I ¥ 3T v 9 Wk mg
deard i ff Wl atar F ff & 5y
WAMT AT 9T | W Y A T oy
wim dMemawgmwiex i fe
ge o # frar w1 Ay o oy orrar 8,
T 5 sy w1 ) wat § oF g
dwrawr Nt E, P xw werw A
% T W e fwr g s
aed fae & o st am7 o ¥
R fear | SR W 7w )
& wgr fir frar & amr 7 48 &% qar
a6t I F F fafewa A g,
afer & woelr wTaY ® AW I
ot o 7 ¥ fafesr g, o9 § o A
§ gwar g 1 AT fred A sifeaR
§, T ag @ A fear Wi e
weEg A M W WEew A
fafewm firar fe avar &1 amr o e
o wEAT B

oo & AT oW dwa § fe foer

w7 W @ forw o @waT @, RTAT AT
are 78 Forar ATaT & 1 @R gaT ST
¥ e wga qow T SureT §, o o Ad
& 1w et o o I aEe @
gar, foreer fF wror qey &7 §, @Y A
waweT § 5 oqame fag off wr og
frwaa v *7 waEs 7 firea s ag
SRTIEY W e & fw § fefenfak-
ARG | e i e A feafy
# gl Ot ST 3 s e frew Ewd
® Y @ w e § 1 T o
oft on fegfa S aff § 1 & frder vy
§ fs @ wwar  fiat w@ T
@ A o W s oo ) o
twenr § fr o7 Wi ot & fafaer w3
Ry WA TR

anwmw-hmw
TR N W T e M A
o v QR Y 7 i gt feer
A wgET wre siwre } wawan § fw
AGT T AT ATH AYET A qw@w go
wfowa 8, ¥t @« a1 are awfedt

fr ey o wfem ) gEwTw
ot Y e o &y § TTR W e
g 91T § | I A IEET T WA
7 fady, T o ag o g, T AW W
s fi sufirare & seer g figeay
t Wik 3Ew ot axre o aor et
«fed, & awwar § 3% g Q)
g T 5 o ot &7 ot e
gafrm s e s dwadi 1

wToree 2T araT § e e AR ¥
A" g, WHT gl § a9 9, qgaw {
ot gewy &g e gor , SuE aw
9= feral & amg syl $tar g Wit
TUHT TFAATYE FT@T 8 | X AT W
AT T gaw & gk faa frdrere @,
§, €T Y o= Twer §f qaw gt ey
wifed, forat s 78 )

T qut 1 aq7 T v & fd
& AT F g sy o dar s g
AT T AfR WX S0 FAT Hom,
A &7 feww agen e 1 W
@ wee ot ofcfeafoai  wr fmfor
ST T foe & e ¢@ a<g & safae
& wrwdr A €1 1 S W qudr ot WY
AT WX AEA aHEAT e WK S
gz & Su%r Wi T g et
ot & avw feft o QO Frmrg & ol
T § R @ I 6 e e
WX cEer gafife AT ot
WX g WY gL ol W AT st agr
AT 6Y XF Y& WIr %) e
§ it w wgdt o el W o ew
Wwow f off ol
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7§ W dwd g A o Ay
W fe g W gfereer weemr
g, i feraf ®) gest ¥ aaT W
T, TAR ATAT §T W 3T g,
Fert qee o for F e ot #Y
WY I gWET AT 91, wwEw e
X g7 @ A ) afc fear @
18 e § fiF veo T & A AT
ST A @ anhh s fed
ouT Y A wf) 9 quT AR T g
& &

waferd & sft vy g off & smedam
e femgraag IeAHNIOw
v ot sifew 7 w9k af IR
T A #r i A &t R g e
§ e a7 xa ag ¥ WA Y Y X
i s

sfw it I Age (Famgz) -
srer i, Wik oAy fag A forer forer
@ 7t 9T ¥ fisar § sawr § A v aC
o ¥ ) ww SRR g e W oagt
qw e q7 9@ wHT §% I W E
fer g 5@ ¥ fagd i i
7 f 6T e UF £ TOF vg T A
s 0

B ogEd wEdl d W 9 T
Qe wreft & | & »t wATe fg o
¥ AT v wgar & s QaT wew
o § e g Towt qEd @ gfr &
o W & o T At g i
. § @ W annfwe gfdefaat §,
I Y vg fasga dwa

TR WEE : WTTHT TEE T
frr gt &

st ww Age : ag @ Hw Y
W armio w1 ¥ @
sz o o fie g gurh B ww §

oy dwa § gt e g
ag og favgw dwwzd | aw Y@
wr & FAQTw A A v R fe
& arfaTie § ag ¥ ETw s ER 4

gardr arw & aga & qfear §,
aga o wfaai §, P w1 @ g v
¢ e wEt g (G e gt

_ gurur | e e 9 war §, ag g

R STITE A, TS A ¥ w
&1 fomwt g wroraw freragford §
Ry & waa o ot aefrr
gt & 78 g awat & 1 Afe s A
gy i aTETe e frer Al a Y
2 i &k ow A fr R fawr Wy
fHhe@emy 9 ff 1 W
™ faw A wew § o aw@ ¥
WTETEA HE 91 g gew &1 g Wik
wgt 5 7 g arfer & o | oY T
grT 8 96 R A 7 9w et AR
faer ®1 anfew & foram o

WIS WIS #Y 4g grET 2 OF gara
forear @ = g1 mar @ 1 for WX
& suray wefat dar §1 AT §, W7 WY
aarg &1 mar § | w5 IO 1T TW g
yoag NI | WITRTF T
g & farer & it e r€ opTe g
ot 7wy § 7 WgAT § 95 919§y
A WA & T ®T AT WA @R |
s frsiss T ) waR
fors firar § fawrr w71 fawer & s
fongi Wi qReT W AT & wfwe
fi €1 T T w1 oA fer
wows o fgear femr & 1 & sy
g s wreqen & forgl & ot
forer oY aga g9 § e Frad T Y
o A W@ o, woey der
grn fr dfewwr s A W A €
# %o Wk % qoern wph § e s
ot g o g Tl e & SRl



. tfo fndién Penel Cofe U MARCH IS8 (Amendment) Bil 616,

wrre v ¥ o Frery Y gt gorony
it e § e o v § fie ot e}
ofy ot Aerifedy § afy gogrdt Avafordt
¢ 1 ay A vy § e oo A1
fepfdt £ = v ff &
w1 ag e ol # g
) word e @ WA
& fawr o qu %A # ave oww F At
Wt § 1 e AT e g o ag A
. foga & sk fawr Wi fammr
% og v wik 5 w@ faw WY i
wgt dw fipar | I Wfgd @ fe ag
AT S W Re o ag A T
fie ey Faperefy wrrt gy § ot wofty Sy
art w & fad feed  ofom &
qraeRT ¢ |

g &% ¢ s afeway warw gw &
a2 ¢ 1 Xt o 3 s gramede
¥ A dfirelrE o I §, 3T g
g § T wore et day et § oY W
el § Mo e @ Ty
wrger & fe swer @Y 1 7 g gt
wreT # @}, gl o o g
oy ¥ fefradagd ol ool
Wy afed guw fear & 5 oo e
At g & 1 T g i o frer e ey
Wit g wen feeft we ot ¥
ary 9 g g A Swwr oA

war g wfg?, dwedr i s

wraw g

wgt aw Afaréwfes wr areqe
tonfecfar v g gt T 81 g
gl am § 1wt < A v g faeew
gy for ¥ ¥ werd
O, T ¥ TN WY TR qr T
o, wree #r wrsfeie o st
v v, annfaw ofdenfadt
wi ¥ e G T g

: . wrohw o prl TRl
. .__mmmmmw,tw

arft | sl off ® @ agr Wi -
T €T XTI | Ao
fefr @ wrome warar & s o for
o6y folt 3 oo W s g,
Marw R e dard ) Fogwfd -
w&t § fr el oft s R o
RO W A BT IR W oy ol
G § W €Y sl & e gee o ok
W g ST G § ) W W
B & W Ier wrrdy v o
7% =9 @ avg & § fe ferat fegifen
i AW Y A W, koW
o w §, R Guwd § 1 ST
wTE Y A wry Aot

s gATe fag o & A oF fm
¥ fear § | o A & gew and
Nxgfeer®.....

T AT : TP fag oft X
Ty q7 fe Wt I agrr w6 T
feht 3 Y ot st wrret vy +ft ferwraey
t

ot Fr Age: g N W Y
o I g | weew sl |
¥ ¥ T R I werT § 0 ag
LU SRR LB g R
0 wee ot ca e w7 § i werr
+r iR T Y § st e gy fe §
figr foarc st wror It apR fie & qyonr
wa k)

Wi gy vl ot & 1 3 s
T won wgh | I ¥ it e
ATl w T F & o & wf won
¥, TW R wre ag aawd o §
oY g At wiferer o, e o vy
W Ty § W el ot
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[t I xe)
wg Tt § fin wror ferdt o gt &
qeTad § g 1t Hfeaar adi 4

R wit gt qw Ak { g e
wx ®1f a=ar 2 v ¥ ar ag Ak
gt wgav s 72g wopr ww W gT }
s g W §§ A @ g
{frmfen foew & qor & § A
wam § o w #E am A
¥ greve F§ ©ft & A AT a9 §
Wi & wgelt g f aro gew o W
¥R TR AT

Mr. Deputy-Speaker: Is there any
hon, Member who is going to support
Bhri Raghunath Singh?

Shri Harish Chandra Mathar
(Pali): He should be given a chance,

Mr. Depaty-Speaker: 1 do not
think aenybody can dare do that,

S8hri V. P. Nayar: He is stout-
hearted enough to continue his battle
even without support; he will not
withdraw.

Bhri Tangamani: (Madurai): In
this amending Bill which has been
moved by Shri Raghunath Singh, he
seexg to delete the whole of section
407, L

1 would like to mention the back-
ground under which the various sec-
tions have been put in. Even the
framers of the Indian Penal Code
conceded the sanctity of marriage,
and on that basis, sections 483 to 408
have been introduced, which deal
mainly with offences relating to
marriage. The first section deals
with cohabitation, that is, cases where

Section 496 deals with marrisges
fraudulently gone through. Sectin.
407 deals with adultery, and section
408 with enticement. So, there iIs a
certain purpose in this set-up also.

In India, we have always attached
great importance to the sanctity aof
marriage, and unlike in the West,
these offences have been deliberately
created. 1 would like to mention
certain verses from Kautilya's Arthe-
sastra- translated by Dr. R, Sharma
Sastri (Second Edition). At page 280
and the following, the verse 232 s
given. In the earlier part of the
verse, he deals with what we may
call rape; and various instances of
how a woman can be molested are
given. Then, he comes to an offence
which is very similar to what we are
considering, namely adultery. This
is what he says:

“A relative or servant of an
absentee husband may take the
latter’s wite of loose character
under his own protection. Being
under such protection, she shall
wait for the return of her hus-
band. I her husband on his
return entertains no objection,
both the protector and the woman
shall be acquitted. If he raises
any objection, the woman shall
have her ears and nose cut off,
while her keeper shall be put to
death as adulterer”,

Of courze, now, it is not possible to
cut off the ears or nose of a woman
or to put the adulterer to death.



8o, the various aspects have been

“In such case, the wife shall not
be punishable as an abettor.”

is taken away, the spirit of the section
is not lost. A person who is an adul-
derer comes under this section,
‘Whether a particular person has
sbetted the offence or not will be a
question of fact; and there will be
extenuating circumstances =zlso, and
when the extenuating circumstances
are so powerful, then there is a chance
of the abettor being let off. So, there
is no harm in deleting this particular
sentence. If it is deleted, the spirit
«of this particular chapter also will not
‘be lost. 3

Several High Courts have also
expressed certain doubts about this.
For instance, the Bombay High Court
held in 1952 in Yusuf Abdul Aziz why
when the evidence against the woman
was really so much she was not
punished as an abettor.

Shrl Easwara Iyer (Trivandrum):
1t has been confirmed in the Supreme
Court also in 1854,

‘Shrl Tangamani: That is more ‘in
consonance with Indian ideas also. 1
Believe that Manu also has provided
some kind of punishment for women.
Even in old China and in the French
law also there is equal punishment for
both the parties. Before Partition, in
the North West Frontier Province, in
several cases the woman was also
«dragged into the court of law.

area.
-certain instances also.

chastity of women, all that we have
stated, and all that some of our books
have stated is that it is more incum-
bent on the man to respect a married

g
g
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the will of the woman, if
stations take place, then, of course,
there is the offerce of rape; and in
‘that process, if the -woman resists and
instead of submitting to the adul
she comes out, then she is longer to
be an abettor, but she would be the
real ¢hampion of the cause of women.
1 feel that that aspect also must be
tdken into consideration.

i
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{Stri Tangamani]
is that there must be the overt act by

overt act must take place without the
consent or connivance of the husband.
The third is that such overt act must

small. So, I think that the deletion
of that last sentence will not in any
way take away the spirit of that
And it Is about time that
this question also is raised that the
woman is made to feel that she is also
an equal partner not only in the
family but in the future of our coun-
also,
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On the other hand, what is the
result of the present amendment? As
2 consequence, the whole sectiom ‘goes.
The result 1s that sdultery will no
longer be a crime. Is that the inten-
tion? My submission is that so far
as the present society is concernedel
mean our Indian society—we are not
in favour of such a legislation. We
are not inclined to abolish adultery
from the list of crimes. If that is the
position, I would submit this amend
ment is harmful.

I do not wish to say anything more
especially in view of the fact that
other Members have spoken, some of
whom in Hindi; I do not know what
exactly they spoke, and I do npt want
to repeat their observations. But }
do feel that this Bill should go.

Shri Jaganatha Rao (Koraput): I
fall in line with other speakers in
opposing the Bill moved by Shri
Raghunath Singh. In his Statement
of Objects and Reasons, he says that
under section 497, as it stands in the
IPC, the wife is being exempted from
being punished as abettor; this is dis-
crimination in favour of women im,
the matter of punishment for adultery
which contravenes the provisions of
articles 14(1) and I6 of the Constitu~
tion. Hence the necessity for deleting
section 497.

Firstly, we have to see whether
section 497 should be deleted
Secondly, we have to find out
whether there is any discrimination at
all. As my hon, friend, Shri Achar,.
has put it, if section 487 is removed
trom the statute-book, the offence of
ndultery will be exempted and the
adulterer wil go scot-free.

Mr. Deputy-Speaker: Perhaps M
might be the intention of Bhsh
Raghunath Singh. -

Shri Jaganatha Reo: My hon. friend
wants adulterers to go scot-free.

Mr. Deputy-Speaker: [ think be
wants aqual opportunities for men snd
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Bhri Jaganatha Ras: The Mover
to think that there is discrimi-
in favour of women. But we
t in all or most cases, it is
who ig the aggressor. It is
commits the dffence. In most
women is the victim of adul-

in cases where overtures

SHH;
At
:

_E

:

punished as abettor. The framers of
the section envisaged . this position
and gave immunity to women. Article
15 also gives the same immunity. The
Yusuf Abdul Aziz case came to the
Supreme Court in 1054 and the court
held that articles 14 and 15 were not
at all contravened, the classification
was reasonable and there was a nexus
between the classification and the
object of the Act. The classification in
section 497 is a sound classification
and articles 14 and 15 are not
attracted,

Sbri Tangamani has said that

women also should be made equally
liable under this section. But as I
submitted earlier, in all cases, even
in cases where woman is the aggres-
sor, certainly immunity is intended to
be given to her, because she forms
the weaker section of soclety.

In any view of the case, I am afraid
Shri Raghunath Singh's Bill is ill-

Bupreme Court was given in 1954 and
my hon. friend, who is a lawyer him-
self, comes forward in 1057 with this
Bill on the ground that section
violative of articles 14 and

Constitution! I feel he will be well
advised to withdraw the Bill,

Shri Easwara Iyer: Mr. Deputy-
~ Speaker, Bir, I shall not take more
_Mamm

Mr. Deputy-Speaker;: That is the
utmost that can be given.
Shrl Exswura Iyer: That is what I. ..
mean. : i

Shri V. P. Nayar: Some allowarice-
also may be made for size.

Shri Easwars Iyer: As already
pointed out by other friends, the Bl -
apparently is based on the point that" -
section 487 of the IPC is discrimina~
tory. That is what the Statement of
Objects and Reasons says. The Mover-
says that it infringes articles 14 and.
15 of the Constitution. Of course, it is.
open to him to say that he does not
agree with the decision of the-
Supreme Court. Bo far as India is
concerned, the highest tribunal in the
land has decided that section 497 Is-
not discriminatory. If he feels that.
it is otherwise than legal discrimina- -

woman either punishable under this.
:;:““"“‘mmwmmemm-

equal opportunity of escaping.
punishment for adultery.

1 would say that there are some-
inherent disabilities so far as woman .
is concerned—my sisters will pardon

saying this—which will make-
it absolutely impracticable for women
to claim equality in all matters. That .
was why article 15 of the Constitutien
provided that ‘Nothing in this article -
shall prevent the State from making .
any provision for women and
children’,
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declare as regards equality between § wdm
man andn;;mm for social, pontic;le .

on ot .

ot Do B ey ey S e g
women are not entitled to appoint~ & g 4 ¥ gre fefexwfidur wor

ment in the Navy because of certain
‘peculiar circumstances, as ratin Wt““ﬂ‘“‘*tﬂ'ﬂqﬁﬂm
¢ e rEhen s g | AT faftes s ¥ S}

So, it Is idle tco late in the
dqt;uytha:l?:;:mw::mar TR AW F ag Wt qrntaw e F

in the field of politics or economics R AR & 7 ur ok ¢ | whE &

or in legal status man should claim
equality with woman and woman ¥4 VT Fa & fafgy &9 & ard

should claim equality with man. sy eI @ W
“What we are saying is this. Those gy A # fefesfiiom & &

-m a t:nmh 'pmf:“ﬂﬁdw? gt ARl Y ag wxd i A¥ wemfir

4hould not be denied to a woman on #1 9T WENYE § AHE qo9 faqr
‘the ground only of her being of that ; B
sex. That is what Article 15 says. ST &, W< S (@R W A e
“The discrimination must not be on gaiwet ¥ wiys @ foar sman 2
‘the ground of sex only. . ag | e 9 gl e at fefes
1 would submit that this amend- fidam & 1 afew g8 @ @ f
‘ment is hardly necessary and 1 would AT ZH g7 F 41 757 i fasr
also say that it has dangerous con- ._.@, 2

sequences also. He suys that the en-
tire adultery section should be taken
-away. If he were to say that the in- o’ faer g =1 ¥ AT a sq ¥

cidence of adultery so far as modern , .
India is concerned is so low or there A RATTH AR § | STHER W

is no known case so far and therefore T & 1 nx mer w1 ) 2w frar
the section need not find a place in -

the Indian Penal Code, and it has i g 9 A w4 @0 S @
become absolete, certainly, I would @ AAE F OFAT WS & v
‘have agrced with him. But, so long UTEE 48 41T HTREE 4 @ | W
as the incidence of adultery is there e e .

and it is an offence, I would respect- ¥t 1 a1 fvew famr s a1 Ay
fully submit that the section must be F §AU @M W guFT qfw=qT F
retained in the Penal Code and the ay ¥ ST ATy @ T
benefit given to women must be q_:q'zﬁv[ .r T‘?fqa !
there. W Tawg ar fuw g At s

g AT $fET I | S UE 9

R wgleg, 7¥ At faw wa ¥ ﬁ‘ﬁfa“ﬁ““ﬁﬁf’iﬁm
ved vty Rk

amd Ty fearmar 2 & Se feow
'ﬂa*ﬁﬁﬁ'ﬂiq{ﬁ'l faw 1 d3T w0 & o A oA w
gfrga ®aaT g 1 Wi gEer |-
wRem A g s @ fas d @iw oI & %R d w9 el
fefexlaign & w@ar &1 R & YTREST A EN TSR
a1 oY g 7€ 8, AT W< g qEer wrfarare & gf € g awdt § 1 @il
qra ®T T @ fefesfiriug @t s ¥ o F ay faw awg § 1 F TN

dfen waro wo witfet (arme) :
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The Minister of State in the
Ministry of Home Affairs (Shri
Datar): Mr. Deputy-Speaker, Sir, the
hon. Mover of this Bill bids fair to be
a prolific law-maker. He hag been
studying a number of laws and has
been bringing in Bills after Bills with
a view to have the posilion corrected.
But, may I point out to him in this
respect that greater study is essential
before any such Bill is brought for-
ward?

Hon. Members on thig side and the
other have pointed out the clear
inconsistency between the object of
the hon. Member and the wording of
the Bill proper. If we read the State-
ment of Objects and Reasons, all that
he points out is that there ought to
be no discrimination in any sense and
that whenever such an offence against
marriage is committed, both parties
ought to be liable criminally. In other
words, he desires to extend the
doctrine of equality to the members
of both the sexes. That is how the
Statement of Objects and Reasons
stands.

But, what he has done is to have
the whole section 487 omitted alto-
gether, My  hon. friend, Shri
Tangamani, rightly pointed out that
if, for example, the hon. Mover had
had this desire only, ag expressed in
the Statement of Objects and Reasons,
then, perhaps the last sentence in
section 487 ought to have been
deleted. This is understandable
though we may not agree with it
But, what the hon. Mover of thig Bill
has done is to scrap section 487 alto-
gether.

There are two points. One s,
whether adultery should cease to be
an offence; and, the second Is,
whether adultery or disloyalty by
both the sexeg should be an offence
and both of them ought to be made
tiable. These two points have been
" sonfused here—one referred to in the

(Amendment) Bl 6rya

Statement of Objects and Reasons and
the other in the clause.

Under these circumstances, so far
as the first point of alleged equality
between the two sexes ig concerned,
almost all the hon. Members have
pointed out—and Shrimati Uma
Nehru has very forcibly pointed out—
how such an objective is not desirable
in view of the conditions in which
women are living at present. Often-
times, we bring the picture before our
eyes of women only in urban areas.
But, there are crores and crores of
women living all over the country
and their condition requires some
protection. That is the reason whv
when this question was under cons
deration more than 100 years ago, il
point was stressed that some protec-
tion was essential so far as the woman
was concerned.

Then, on the question of adultery .
itself, I do not know whether the hon.
Member desires that the offence of
adultery should go altogether. But,
inasmuch as that question has arisem,
whether he wants it or not, may I
very briefly refer to the position of
adultery so far as the penal law is
concerned?

It has rightly been pointed out that
there are countries where it is not an
offence but it is only a civil action or
tort. In England or the United States,
for example, there is no offence of
adultery as such. The aggrieved party
can file an action for divorce on the
ground of adultery, and, as all the
lawyers at least are aware, the para-
mour is added or impleaded as a con-

respondent.

When 120 years ago, this question
of the preparation of the pena] law
for India was taken up, the first
Commissioners were of the view thal
the conditions in India and England
were the same and, therefore, there
ought to be no offence of adultery.
That was the view of the frst Law
Commissicners appointed for the pur-
pose of framing the penal laws of
India,
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Then, there appears to have been
considerable commotion in India,
because, as you are aware, from times
immemorial, we have been attaching
the greatest value to the sanctity of
married life and this sanctity has to
be maintained both by the husband
as also by the wife. As we are aware,
it is not merely that a wife has to
maintain pathivratham or loyality to
the husband but the husband also has
to maintain what is known asEka pathni
vratham. He has to be loyal to his
wife, That is why the great Rama is
revered throughout the country, down
the ages. So, in our former society
loyalty was expected on both sides.
But subsequently on account of the
degradation and low position of the
women, it was considered that adul-
tery ought to be a penal offence under
the Indian law. 8o, the Second Com-
missien recognised the offence of adul-
tery only in a limited form that it
alone would be adultery where a
man has sexual intercourse with a
married women, husband living. If
for instance, the husband is dead, if
there is a widow or a virgin or an
unmarried girl, then naturally there
would be no offence of adultery at all.

In other words, out of deference to
the sentiments in India, adultery in a
contracted form came to be recognised
as an offence and that is what we
have in section 487. That section
should =also be understood as an
offence against the husband. There-
fore, it is absolutely essential that, in
view of the public opinion, then and
now, adultery ought to continue om
the statute book as an offence punish-
able by criminal courts. A time has
not come when adultery should be
dispensed with altogether,

nion, it was made an

Indian Penal Code and has remained
as such, So, 1 am gquite-confident that
the hon. Mover has no desire 10 acrap
it as an offence altogether though thas
object of his Bill is exactly as what I
have pointed out.

Now, so far as the question of
making woman also the other party
to this offence, that is a different
question. An effective answer has
been given by Shrimati Uma Nehru
and by a number of other hon. Mem-
bers. A time has not come when
women also should be made eco-
offenders so far as this is concerned.
On a number of occasions, there are
women who are ngt the aggressive
party but who are led into it, It will
not exactly be a case of rape. But, all
the same, there may not be the active
and willing consent which is essential
in all such cases, Women are to &
large extent still in the same condi-
tion where they require the support
or the protection of law. That is why
I submit that section 487 has got to
remain and no points have been made
by him for taking it away from the
offences recognised by the IPC.

So far as the women are concerned,

they are purposely and positively
given the protection in the section. It
is stated that they would not be
punished as abettors in view of their
condition in India, then and now. In
these circumstances, so far as the
merits are concerned, I am afraid that
he is out of court as they say in law.
The case that he has made out is
extremely poor and week,



ajg mmam

mper rishtl An en:ephm or reum-
' wation has to be made in the case of
- women, The Lordships of the Supreme
Court came to the conclusion that
such a reservation was a perfectly
legitimate one and was perfectly a
<canstitutional one under the Consti-
tution. Assuming that on merits or on
grounds of propriety my hon. friend
has something to say in its favour,
atill so far ag the constitutional point
is concerned, that point has been
decided. Section 497 was the specific
section in issue at the Supreme Court
and the conclusion was that it was
not in any way against any provisions
-of our Constitution. In these circumns-
‘tances, when the whole House is
against him, both on the question of
Constitution as also on the question
of propriety of this particular Bill, I
would request him not to press this
Bill to a division and take a defeat.

Shrl 8. M. Banerjee (Kanpur): 1
want to ask only one question. Is the
hon. Member who is moving the Bill,
aware of the historic judgment of
Jesus Christ? When a lady was found
to have committed adultery and she
was punished under the law of the
‘Moses—she was to be stoned to
death—she was taken to Jesus Christ.
Do you know what he said: “Let a
man who has never committed a sin
<cast his stone” There was nobody.
‘She was forgiven.

Mr. Deputy-Speaker: But he never
«claimed that nobody would come even
afterwards!

st wgww  fex A
awedl 4 aga @ ol wiew
fad & fmd fad § o v
R F | thew e Fre W ¥ W
too ad GEX RW FWT 9T | Iq IW
wrad o ferar  wdt Wt g o,
ferdY § e A WrET YR saE
X o 5 A g wE
& fir. qw Te & wrRfa fiegem §
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it | wrer Fudar o1 o aga wrr gy -
mar 1 el o ferat o e it
ot T o Srawfegrandwr
GEgA oMo v graw 1
&% ag %@ wx qeaw gwr fe forat
g fF W fi—wtrauaw A 2a #
o 9T WiE q7 o 1 gHA wEr
fie ww fgg &1 &, sy orae e &
WTT®! $3AT ST Y & 1 FFA w4
fis ag ot wraw &1 BaT &, ag 1§
q| ama Ad | ¥ 7 w7 gwar e
et ferar oo 9t & 1| ot aw
™ faw &1 o=y §, 7 oW Wil
amr a1 fr fggern # sfware W@
qfz &1, Taar w1 I17 AT 77 T
oF qFar §, o f5 que &1 o 147 8
Tog faar 9% | I aF CESr &
qETE &, A W A@ A AR & fad
&are 4 § f Fawr g5 7t & Frov
oY giir ¥ 1 s AT w9y g,
@ w2 waeqy 3, ag A @ awd
&, 97 9T AT, W ¥ I R WA
waafa a8 2 1 gafad o qEd
¥ 3% grit § oA feeft 7 et e @
FAET ET & W qa wadeE grav &,
& AT B @O g wfegd

gark ol 4 1% gveq § wee
ary w1 fyw frar &1 & ag g g
g fr wrew S § e & gew
¥ g% weor WaT & 1 xgd qtfew
7 ag g1 o1 5w w1f E W
WYY ¥, §1 O 789 AT F) Fw
%< fear ard wafy Tt n-dE WY
I8 A AT wifgd 1 Agher
AT AW AT gOT A 39X A Hawre N
qor Y ) FER Y WTT e 3O QIR
& Rt W § A et B ow R H
a1 g fiwdt S F a6 far e
a1 ofs TEwr {g 0 @ T q9
forem W7 ST § IE IT EF T R



‘bryy . indliom Penal Code nmm |

(Amondmant) B30 e of chens e,

B

[+ vy e
® | MFHTA 71 WK aEw SRy @ W
I B N FQ@ § WK qaA &
WS AT qardry g5« q @
THTC & war 6 fe o gu1 DA 6

generalisation without any facts?
Has the hon. Member got any social
study to meke a statement like this
that adultery and immorality s

all over in India? I strongly

v & wE )
16 hrs.

wgr a% 3@ faw & fagwii &1
aeeE §, T AT Fg R ug o
gk o & daw o wwifer § ) oW
Fa7 W nfmgmie & oo ¢ Wit
I awt 7l ¥ N ¥ A
Y za fa= &1 9ef 39 Prr ar . wm
qf ag w5| adl @ wAlaw =R
% 91 AF fomr & W< oy @ fe &
s fee & 72t ¥ w6 ) fegrer
w3 @ qgi syfeqa far &

Wei a% o faw w7 qweqs § 7
o wgm (% &AT A1 o it wfga
¥ faw A FT UF qRG 954 U 9T
fiF Wt WAay § 99 % &G0 H 540
&7 gt o @ Wi fexdai &
TIwEY Wit o @Y &, SEwy e
A, 99 T TIH A>T G | g
fome ot @87 wedi 7 @ feawaw 7
Wi fom &, ¥ I g4 $7 geUarg T
§ W & fF fafrer aea 7 war @
¥ %@ faw o1 ams ¥ § 1 R @
X §ra ¥ WO TgAT § AEA H@T
& & off omi aw afed WY Sur v
& ATEE §, TAW TE MR 4T
waT wfgd  «dife  wrews sfvare
wET AT @I R 1 I S A K A
s g & wifed o

gt 9T A gAY IOV A 48 g §
i ag fermm d gk & e ¥ Wt
wifew! & fams @i a® | aga A
Wit & f=r G

Shri Khadilkar (Ahmednsagar):
May I point out, Bir, that this iz a

oll:ij:ct to a generalised statement like
this.

INUN WMERY : HAAT TRE
%7 9% TWT F7 IG7QT 99 A€ (qaw
w1 e fasr s A arge gy ara ofr
qTRY W T |

&t vy feg - wIo g @ WE
fr fmr & oo s faqdze & sror
AT AT IA@ A T 93 @I § TEEE
ux AT ST AT . . . ..

IATEqN AT : TA |IT £ A9
w2 & oY aard f #3719 g8 faw
amg J& g ?

st o feg - o 4 e ont fuger
FTATE |
Mr. Deputy-Speaker: Has the hon.

Member leave of the House to with-
draw his Bill?

The Bill was, by leave, withdrawn.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL
(Omission of section 144)

Mr, Deputy-Speaker: The House
will now take up the Code of Criminal
Procedure (Amendment) Bill—omis-
sion of section 144,

Shri Braj Raj Singh: Up to what
time are we golng to sit today?

Mr. Deputy-Speaker: It was
decided by the House that it would
sit up to 5.15 or 5.20.

Shei Datar: May I know how
much time is allotted for this Bill? -

Mr. Deputy-Speaker: Two hours’
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war g § | oA wgan f e o
Ty warereAY adveT § W T wlt a3g
I AW ¥ WY T g aY
THAT ¥ ITHAY | W qTEE T A
o v N WK Sek A i
T ¥ giNgsa S 1w
¥ weph dfew @ W g WR
rftegfer & o4 9 wfeed #
Ny@rg P s @ gy
T g § fe Wy arew = e
Ry Ty ..

Shri Sonavane (Sholapur-Reserv-
ed-Sch. Castes): There is no quorum.

Mr. Deputy-Speaker: The bell s
being rung....Now there is quorum,
Shri Jagdish Awasthi may continue
his speech.

ft it wwedt W frEw
w W@ 91 f5 W R % ue e
duryT wc &, fsfime a1 & oo
a2ur wfirfal wr A sfas
AR F WIT @ A ® wweiw ]
fed m@ § 1 g ¥ a¥r aw@ @ ww W@
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THY ¢ ad W twv wht ot §
e gt 4 7 WA I s wTX e
# W wff @ W e § ¥ Wy
FEIGYT WYC JTw WA g § ot ag
IE R § gt @, R IRy §
oY W ST T AT ST ¥ W
s faay ar § &Y ag g e
frqrmar | a agt aw g TR
f§ HTAgT AR A 9w LYY F WAy
QF T 8T AT AT Y | WU WY Sq7
¥ 2F oY form oo # w19 & Ty T
Ay faEwm e g § ¥
TG FTAY TR § Twr QvY it gk
& e i gt sy wrr w g€ &
WY § ara w5y afed fv g oy Y
e % g wdw g § s Q@
T ao T o 99 § fw fm
ag o e § & x@ ¥ @ oA
w2 % Tz foe awr {vy o & s
2 | W T #, W s A gfe
# A gy ¥ o w€m faw ¥ 7 @
& wram e wror faremier svr e
T A O W FR E |

TR T B ArE o fE de-
foaee qEt 7, fom &1 & WY @& W=
Faw §, o fadeft qpferi off 37 W1 e
¥ fod go 7k, teyo ¥ e SARY
# oF gy fear o ag A 4@
ATomae AT T AT GHAT &, TW AR
# wg g1 T &, ¥ W R Ty
# w@ W W few e ¥ gEam
6T T, W B W TS 3 A w5
wr wie o arddy | wor v e
fis agi % e foemdie Wit g
®RiT & YL § 9€ GWG 6@ T W
s geamw fear 1. & W SR
Qg FET AW E | W W o AL
LN WY TE VY B vt g gé o

© e {ec & A7 TR 6 G WX Koo
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e gt o sy 9k 1o Q@ €1 W o )
syt & wies o v F wee fisar mar ) wrafer #r oy gl o o Prdity
& A A duew 02 F e ) oW Sfwrafidt) e rdoad
39 o # fkg Yy 2w | to ok T AT & wrifer s R ot W
W wfaforr s e @ Twr gearrar ol f, wfies ¥ afies
1Y ® wReE @ gy fad W@ ¥ AT ® TF 7T 0 I AR AT
I ikt Nfira fiway | oror & Forarr aTaRAR "
" arcfra gx P SfgET £ o
. g ¥ wiforr o smamdre, srge
tev(3) ® e AT ® w fvte ot 99 ] ¢9 geew § far

foemsir @ & @€, gewy
W fqar o Wt wivafie
a1 wifE I% 9 & v
HIVRY JaT A fREy s
fasie qT s & QT AT FqEHT
& W fr dqet w1 e o
wqr fade aft , qoad fran-
i gra ard & af e
vivafaa oa sy 4t (*

wq oo & qg o # ok 9w F
AT FH W G A 4 qY 99 F &%
13 42 A% foemdfta wgie -t o ark
N W, dwTE S
¥g & aw foemdr F qF ffar
% widw fear f6 2o gk & oF 7R
% fdt 9T (¥Y AMMT WIAEE &Y
Tt & 1 g W S @ 7w ge
wgi aTag X9 @ § | fawfa § vy
vy i Ty |TAT AT AT, €T FT,
wafey faear<s a7 & AN ST At
R 3w gEt & famw O gl w0
WY ff 37 o fof 3 g wiafonr
o AT A TE VY WY A HTAY
wfmi i TR A { oy :

“ grafee E ® ot F €& T
i o v g § 1 -
ifere e st § STECR
GTOAT A FT T T Sfw
N wfeerc ¢ 3 (dfeee
TagY) SR T I ¥
wraitvs wRw § W W

Wi amdm, dard o d
frdee frar, s or s @ dwew
w12 w Q¥ frofr ¥ @ ¢, g el Y
A oA v g, o gEd o
Srrge ® fremdfier agt & scgw oW
AT H 0

16.25 hrs.

[PAnDIT THAKUR DAs BHARGAVA in the
Chair]

QI & Wk g g fe
W g W few a@ At o W
AR SR C@ITER & K T T
a% FAR T 7 fead qoeifes
fordvdy 3 1fie @, urae § A€ orfiry dgr
g frw @ dx weopft v ¥
T ¥ frrer T Q0 awg ¥ o « fwar
Tar g | W W 3 ek wrow fiear
U g, G W XA} F ZAv oA T
sR & v for # qw Qfrgfee
geaner g€ 1 Qav S qyen ay fon it
THT {¥Y &7 TANT WA AT ¥ Ay
@ R oAyt F aeeretr foremefter
AWk 3@ 9T W ag ¥
gifdfe gfmm @, SR qv
wRT AT YT ff g safiwl Wt
% Rar W WK 99 ¥ g § e
o wEl | & WA & W s e
FT I F ¥ v gk fior o aonoff agt
BEmiNnfeagy@weat
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[ wrfrwr wwedt]
T a finar WX (W S safer e | AT oW firr & A fis wdodt o

w1 foret o & @ wX FACS
of W WA W weaw fiear mar o
TE NI A4 W@ 91, AAiTE 9
tvy wit gE @, afer waw P
qfwew 2 et ff, 3@ w9 0w
T2 & w7 § o i aepreiter Foramefer
¥ faaa mar, @Y & A G o 2@l
fogh grfedz ghm @ s &%
ardt ¥ fad ekl w7 sqagr< fvar
Remes s O

“We are politicals, Behave like
a gentleman. Do not abuse any-

body.”

aE OF AT %52 § & IR QT
AN AT | IHET AZAT AT B AT
o AR WX ¥ 9wy ¥ o% feqr
W uRy fF @ AR w1 o faar
arq fie gfewr feadT deai gt & 1
T ur weifees foné o1 ) Ev,
SEAF gOT | Ra T TH I gf @
g, fir Y s < Fratfom &Y st s
T |} A H | TR WY S N @
a1 A S guw gk frm, gwife ws
N 7T T T A F AT FI AT
T wo1 9, Ffer g § PR e
us a1 A 7R 0@ & v & @
AT AWAT 74T AT FTA B AR R,
TE Y FT W W ¥ ¥ s
e g g A A gur § oy X &
werat WERT 7 7R & A< Ao o §,
o T faeme afid = W
¥ wge wrgen g e wTgR T F o
¥ &1 foreT geanT guT & I
wrR W F wft ol ff @ g haw
& g ¥ amey ot o gl § o Tt
for @Y ¥ wxen 37 & g e
s foet aman &, orr fis o & wgd
U wffrfag & arg gefmge fem

T wF ® § o ¥ Ao
fag fer qome o whowy g ofr @,
d fer o el e & qw v
T HTE ) AT | IEE T T TR
ot doraft oft fir e & agi Qo dro
§, 9 Tw8T mT WK 3 Ay =fwr
& wq N s omar w1 afafafe & .
FgTR foer Ty | W W Qe ww

Y § @ weR gu A fr ) A
I faremdrar wgew w1 foer & farems
TAAT WA T @, IAT q2W &
e dft 7w ag watey o 2
T ¢ | W gufceee ofew & St
&ro wrko o w T TR G 1M AT H
weX W &, fo & g F ara g,
T s SN o T g @ AETT A
W AT ¥ w40 ;o B
¥y Tk ¥ wocifes sfvefe
& oy fisar oA § 1 F e AT
f fafesr ron & o &, o f waw
aat @, g 7 AR avee & g fdw
fear | % @ & wewd § o w=
ST HT R I ¥ wAw A adr ¥

WS T 4Ta &1 XA £ §a
go ety fadfugt #t a= v
gy § 1 afe g wOw wAE
ragAs  ya fear s @t s w
fasg O AT F FAaT G A
7 Jorft | F ¥ A W Ay www R E
A S LR AL
wfer 1 S T FT § ) T WK
¥ W TH VY W EAIT AT F
TR Y T )

o A ) e @ g
ar o wa aff 1 seR mw
' FOeTC R Yo w %Y Wi 9y g &
fr oofegfer st el wemr
s § 1 fomfie widw dar § R
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gfere freeme st § W v sfe
w yffirae wfadz & wrod dor vt

g & wgm wgm fr & qhfems

e W & g qofgfe & s
growdag frm o e g fs
a whfege afogde fge fisd 1@ §
I AR q grarn FoE foeemdr
T | W g A Ay foremdi & w¥T
# ¥ § 37 o foemirer w1 o gfes
TEH NI @ Y wfn g & e
w1 & &Y gfee o Wt § s Qa2
af fraeft ff werf & I wom AT
& ot § 1 F Pz % fr farg o
A AT TR AT @47 aY §3
qrdmgfer (v & w7 fF oEA
gt AT § @ A v e owa
R w7 e wgwt oY qwur LR
ST X qF g W FT A g
fie Rt Y woar o  gwr o gw
WHTC ) WA qF} T FAHAT &Y GG |
ST T T FTAGL AT §T TAANH
e frsge Y @1 § 1 F gm fe
WIS ¥ 419 FT ST § I | w9 G
LR QR SR GR i E R ol ]
YA TG TF I TG B A I
T WA T A B § WK agw s
3@ T 5@ § ) T w T
AN g aT A § agr g v
] 4

#3 %9 faras #7130 % €% A9
% frar #Y e A 2 e sfrarr &
gz ¥, w1q7 ¥ {f &, W -
form A gfe o N awr Qve i
syt srRe g ond § & fead mea €
oy wrdw fadt o § ¥ fvad e €
& TG FT AF FI goRwr fear o
@ § 1 % & o g A wg wiw
o Y Aty wae g o wa freme
ST FAT AT § | Tg TN @AY T
# wft or oft § fs ag wetwlin g

21 MARCH 1088

Criminal Procedure 6192
~ (Amendment) Bill

Y g 1 2w F iy 7w § Pt e
o &7 & a & 1 TF A TH5 VR0
T gedl TW LYV T AT A F
AN £ THET T AT IHT AT
FAE AT TER AT IO W
THA IYATT o @ET AT g
aaw ff faar & 1 & sz g fw
WETEAT T T w ¥ fe w1 @
wOETe Y ar faddlr woRTe gt W
AR WE WA O FA § o IHWT
Tewe fadw wonm wfgy g o
ferd & arefia ®f gt ) 7 &
TF | WTH AT A T FA & G=wi
foremdveli #1 g wfierx fear gon
& s fom NI T STew geanT
T @ ¢ AR 2@ T X T T 6T
wfewmn F7 W [ § 7O gwn
FIT F21 AT THAT § | TH TCH AT
¥ [ T § WX FED O W
Fq AT A o wwwlr g W
A WE § §F 6T § e fir aw
% 4§ WU LYY AT gw wfw
dfgen & g1 At &Y omd aw ow g
W T #9774 43 913 3t aga & A
Aeer o fay & & 1 g
TR g & Wit gor W
¢ e & W1 7 %2 T | wror A7 A
anvergel & & welt amy wg W ¢
IJTHT W TH qATQ N e
vt e § 1 woTC ®E Gl e g R
foamd awror w1 W< dn g gy Y
Iaer et § g o & age @
THE WX § | I wanr fieay o
oot & 1 e gE wTO W o a
ofiaged &t & faare Qar § 1
A QAR L X A
¥T T GUAT ATHT FATA HEAT | G
¥ wer & 9g wgm wgen § e wg
W 9T i & 9 gl & e
farT % WX i wren ween § e wor
¥ AT e S e frere e @
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[sfr wrfrer wrwedl]

W W f g e dh o
o fremam ¥ A, & & oy o
6 €@ O %Y W 2w ¥ o word
¥ g fear am@

W Wl & wv & @ frdgw ®
A won st w=iix s g fs ara
G O ST ¥ T §ada s W
Fer & ¥ fog ag T (v firere &
wrfY WY o g wg W i v g
TR F ATy &, WH T wHrorArdy
gy Y et @ QY A W A
TR TF W ST WO
¥ § | 3T g qa A W T |
# wrn w3 § ¥R W faw W
e woft Wit o At W
fritmes w1 Tl wom

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Code of Criminal Procedure,

1898, be taken into considera-
tion.”

ot wo wo waat (IR : wATIf
W, wht O faw oW & ww
Ifeqa § & Iwe gwds @ & fag
o g 1 AT i et v off 3
WA aBETe & w9 gwr LvyY w7 e
Tl & O T & IEET OF AW
e & wEel & gm0 w o
T STU & WA STH e e §
o F qud far Y aal W fee &
TECAT Y WTgaT | F w9 ey dof
ot w1 s R Wy sTehEy ¢
G ¥t ot wrsfor sTFn
§ R R O ol weedt o @
fieqr § 1| SO fem }

“This provision essentially arms
the executive with powers to be
used only in an emergency, such

21 MARCH 1958
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as, in epidemics ete, but the
Government resorts to it in nor-
mal times for political purposes,
which has resulted in its groms
abuse.”

# wr aafifer 0% ¥ wfer ot
W % w7 ¥ g o A g g |
W X AR T ww gr fiw e
g § | 2wy wrondy e & aw,
LY W A QYo ¥ a2 o e a
W& A A oI for qaft Y W
2y Y ot &Y IR w3 & AR TR
% amfeai q ft 7 & qair 7 .
3y ot ot W1 S N A o
faram aemd & 1 3feT W teved
T Y LELS TH WTE & § g
QW T 7 S Qe A gr e Fg
# ag T Q6 A A G Q) W™
FTOT W7 47 7 IO N2W & v Ak
g Al gwr e fe asad
¥ g1 | @ @w aw wdt?
# wont faE g & s
TR gfF @ # hfes el
ot o fredt A o e g
wR AT A g afew g I
SR A AW T IO F A0 Ay
o 7 fire i o T ag ger
fir Ta wiw A e & wgl w7/
¥ a7 ¥ fardndt arwen [ FX W &
T AT LYY ST 7 gAY Ry
¥ faddt weedl #7 qem oA V3 &
wr e (Y w3 fram e T gy
¥ Tome W & wo
firam oo gT W FARd A e
wik | o sy e i gware ww Y o,
W I FYL WET TF WwrAred a7
o1 a1 i A W wrrnfedi F
gl graw gt o | Al A off
% 3 §7 W W gen fe o &
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gt g &, ww fin g wamifes
IEA W AT § W) AR
T T 0 1 @Y, wgt & e
3, 9 fr qafeerh ¥ @ % SR
A § wifs a8 aoRd ¥ A
qwAH § A feur o @, qwr oy &
s, dwe o, fefie o1 wassE
TR, ¥ Aragy o3X wihaat &7 a4
& | wag ¥ faems ag Wt a7 fn 3
X it & s gra ARG
¥y gEATT Wy oY, A, T @/
7 1@ oy ¥ 7Y qw Agan g | W
THI LYY % ATIET W9 S0 BT -
X FW § WK TW tes ¥ wena
WY I7 &) gar 84 §, 7, &
7R ar §: W A 'ar | S et
1§, 37 # auirwr T F7 W A
frer w%aT | W7 Y 77 T FT A
g fr FgR MR R L.

Shri Achar (Mangalore): May I
point out, Sir, that there is no quorum
in the House?

Shri 5, M. Banerjee: You will also
face it from there.

€ WA STE © AT A7 g
gt =rfgr g7 9¢

Mr. Chairman: The bell is being

rung. Now, there is quorum. The

hon. Member Shri §. M. Banerjee
may continue.

ot ®o wo wrAl : wAfy APy,
& ag *g @ @ s qwr LYy w few
firw a<g T 7% & R fier
Tar | # wre S e | ag g
fo ag T8 @ w1 R T | wfee
e wTe W W G g
& wre ® 7@ & firare & § | I
wge 7 g afeae § aueh afem
oy v et g F &, gt < fpg e
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qaes QAT Wik W € 1 fyani
HTEw ® guw ¥ oW wrw art fr at
9T #YE FAGA FT FT qRT™ B
¢ 1 7T o gur B T Qv AR
W & s &k o7 g # ored
W oy | W fag g, faarfied
¥ oo W aqw O R wg, T
gL ¥ W W T wwar o1, wfew
fefaore sidw=w 7T garer | foawr Y
g & ydwe q1, ffvog @
Y AT fear fagar mar, dfieT grarfas
e 1 e 37w e mar arfae
TR ST T & Forg am weft =it wy
T % oy A Wit gas ot @
wepg &7 ¢ fag 7 1 F ag frdew v
T fetgag & fefesfite
qRede wTE dwT XY & qW W
&ETT A T | W Wy § e
gt faemie qige =@ @ ¢
a7 o wa fasqra &4 &, dfer v
Y THr vy it gk & | g AT g
G fi§ TG AW $T K, §7 & & AqW
frsrer w2 awlht i w7 gEC W%
WX ofsew wrfae wr arfeemee
w3, S g B wF @ W e @
foram 1 o g1k F1E & soniE W dfag )
oY ¥@ T aT qgan e e Qvy
s flt W g e ot &

afy feft wET o gt ®
g awr vy ey et odaTer fear
aaT §, oY A 9T 1 ST W
® Wil s Ow & fag
TH VY BT A g 8, Y A AW
favare feomer § fin fiodt & o Qur
gt gom & 1wy e § e e
I &, wft e § oy ) 2w
 gufeert & o axfrerdtd Wi
T W F Y ag e & qufeerft
ter g A TR gk g
firgem we & qforg @ wferaron—
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[s e 7o wwdi ]
st & & o fedt gqufcdde aw making thereof; unless, in case

qfrw o T ¥ wiemoman (T
g 1 Wt e s B F I S A,
hﬁfu«mﬂmmiﬂ{fmx
afesrdt ® agrar a1 weram | T
frer-smifiret iR wegdl # wE & A
¥ g frare aq v w@t @ O
forg ® W waEl &7 gEwTT e
@ wmr a1 W AR Y awRs
o | vy 2fere e SR T F qfee
& wfe< wzrg ar gy | Wi Wiy Y
T gfawr) # #ff g €, ¥ & w
® fraw famn g fe e &
4frem @ s A ofr W Wk
o T N gifew 8, @ wa Af
anrt wie ad fggemm # dfawma W
frere @ ey qufcde s gfia
I T @7 | @I A TZ FAT GRS
¢, o e & Aforg 1 s Ty wEAS £
I F saraifaw ITAT Forr T
o, o st w1 o ot A AT
fe vo ol & gvit

# WIT % YA WEq § g g
§ % g ) f o e § gfew @
wifsdi & g wfwa o faar g, d
o A &, /T F v T §
s wrg o w2w, & ar aewd fedt
o STy F amed WK e fr S o
iR ferrds dqad § 1 A #
T Ag ST § WR i g ?
firg ® wmy o ow w g § 7
o et g0 A s ag w@= o
s aos e vk swF
tfwde age A @ I@ FH WK
e arge & FATH Ly )
ot fe f& o s oW —
“Now order under this section

shall remain in force for more
than two months from the

of danger to human life, health
or safety, or likelihood of a riot,
or an affray, the State Govern-
ment, by notification in the Offi-
cial Gazette, otherwise directs.”

wf‘mﬁmﬂ‘wm

3
:
ET)
,,%,
L

wew s fede 8, 9 dw A ww W
iR, g (@ Wk W= e
w1 Wt @ 1 & gEe 3T W W
ZRNEfor w3 § W wgd § s Ay
o Uowam &, a7 fF gurt agi @@
Iy g1 AR A uaEr |mr g 7
A WA § G20 X A W
MEY §, W A GrATe X AT
wr e, @ o gET A e Wi AT
&3, A o &, 7 [t ¢ fe A
T F WY TF WA 9 FIO9E T
g | weare &Y T @ A ger /A
wifgg we wre ag e 4 §, @
w § &7 g9 71 § 3afsfenfitie qma-
¥ F1 @ew $T A1Fg0) W Fgrgean
T% =T w & R aw aR O we
#) mfe ol & g9 FAT 4RI & |
¥ 7y frder s mgen ¢ far wro o
9 WO WEOT WE £ | Whr W WY
ATETE FATE WTRA & | 9T W TAAA
& s faerg ga-adig Do *r STy
W T o s w1 o fgerger &,
A ferag e e it feamat
W EaT wT, 9T & feAd @ odww
¥, IT ¥ W F A o w7 frda
I¥-adfa AT 9T wEraN™ 7 fwar
1A gENE ofeige §, W9
I 9T Tg T LYY FOTET | g Aqer
3T WX Aae cewnt € A FQ
&1 7 frrr et § T firlr dweifly
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TV Y HEOW A1 & fog g 6w T SHI 1YY &7 ek g o faegT Wrg

e W Uy ffewmr & 2
W WY IEEY §EAn agd § o
TR YV WY WIOET  gIrAT @ oo
TAHY oTAT R FAT AT FI IAW AW
AR § T I @ wEER T
§ 1 Y T o AT R TWT T vt
T g1 R § A ag a0 gz A R
@ THT K W9 K A% T 7 qg
2 gf, woft g€, s gl awmed  ford oft
A W4T R TG § AR Ay g A
Tt §, <% % S g wue & wy aE
& A% R Afgm @1 W R I
Aar a8 ¥ o1 wa dw 391 wfew

% a¥ waw & a9 wd v §
T X 9TT ¥ AR A T § FH A9
fra w3 W R W AN W
gfeswr & 1 O fis ag o fadt
o fY aCh F T w € ¥ 1 wew
wifgd fe w9 @ 9T Al # |y
T % | TR afg W Finsdt T W
WX UIT 9@ FAT WER & A w3
#f6 a8 7 ¥ 6 2w w@w I A
gawaT § W1 wrgar ¢ e gEwr v
& frrerer forar oo | M EE EwI T

o F7% @, ¥ 18¥e ® wIT Ay o
# wraw awT ot w9 Levoe T I §

W TEe BT aivw & faar ang o

shri V. P. Nayar (Quilon): 1 wel-
come this Bill. You will remember
that in 1854 we bad m very long dis-
cussion on the amendments to the
Criminal Procedure Code, which were
brought forward by the then Hume
Minister, Dr. Katju, I am glad parti-
cularly because on that occasion when
we took part in the general discus-
sion, we made the point that if any
provigion of the Criminal Procedure
Code required revision, if not repeal.,
that was the provision contained in
section 144 That Bill was a very
long one, and I remember that Shri
Datar who followed immediately after
me did not choose to answer the point
at all. Now at least I am glad that
because section 144 alone is before us,
Shri Datar will certainly give us a
reply.

I do not want to go into the merits
or the history of this because we have
had a discussion on that. All the
same, I would remind the House that
although this particular section was
in our Criminal Procedure Code from
the year 1808 when the Code itseM
was promulgated, the first instance
when recourse was taken to it es-
pecially in the banning of meetings
was as late ag in 1921, 1 remember
that in 1928 when there was a debate
in this House, some hon. Members—
certainly he was not from the Con-
gress Benches—said that it was only
after the ingenious use of this parti-
cular provision in Burma that we
started using it for all unholy pur-
poses. We remember that during the
year 1921 when the Congress move-
ment itself had assumed such pro-
portions, there was the most indis.
criminate use of this obnoxious pro-
vision against all people. I am not
going into that because it has already
been discussed

Very often, I have heard it said
that for the maintenance of law and
order, this provision is a very malu-
tary provision. I think the Minister
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[Shri V, P. Nayar]

will also be of this view. And the
argument is very often advanced that
prevention of crime is much better
than punishment. This is one of the pre-
ventive provisions, no doubt; but
how has it been used? I do not want
to go into this, because all the High
Courts in India have expressed them-
selves in several cases as to how these
provisions have also been misused.
Any text-book on the Criminal Pro-
cedure Code will give a number of
instances, quoting High Court deci-
sions, on the different aspects of the
misuse of this particular section. But
the fact remains that even today, this
obnoxious provision is being resorted
to not as much for the purpose of
preventing a crime as for the oppres-
sion of political parties, and for the
suppression of the labour movement.
You will see that it is used against
strikers. We had it in Burnpur; we
had it in Kanpur. We have it all
over the country—we had it recently
in Bangalore also—that whenever
there is a strike, this provision is used
and will be used against the striking
workers.

Apart from that, whenever there is
a movement, we hear of section 144
being used. It is used before elections
and after elections. For two months,
the entire Punjab had this section 144
clamped on it, for the reason that
there was a fanatic Hindi agitation.
Is it after all necessary that we should
have such a provision in our Crimi-
nal Procedure Code to maintain law
and order? I want to pose this ques-
tion, because I have some figures.

Very often, it has been stated by
leaders of the Party in power that in
the State of Kerala, for example,
after the present Government took
office, the law and order situation
has very much deteriorated. It is not
confined to the leaders of the Congress
Party. My hon. friend, Shri Asoka
Mehta, who had gone there for three
or four days’ visit, and probably went
from one place to another in car,
after he left the State, came out with
a statement that wherever he went,
he found complete chaos and complete
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deterioration of the law and order
situation.

Section 144 is there in our Criminal
Procedure Code. Is it necessary to
prevent the deterioration of the law
and other situation by resorting to
this nefarious provision of law? That
is the question I want to pose before
the House, because I have a source
which is unimpeachable, at least to
my hon. friend, Shri Datar; I have
got some figures, published in the
Monthly Abstract of Statistics which
acknowledges its source in the Intelli-
gence Bureau, Ministry of Home
Affairs, which is a very very intelli-
gent organisation, according to Shri
Datar—which is infallible, which will
not give out at all anything which is
incorrect (Interruption).

There is a statement of cognisable
crimes in India. What are the cogni-
sable crimes listed? Dacoity, robbery,
house-breaking, theft, rioting and
other crimes. It is very significant.
It cannot at all be said that these are
the figures furnished by each State
Government because the source is the
Intelligence Bureau, which has its
own apparatus and its own machinery
in each State, irrespective of the
police force under that Government.
That is accepted. It.is said that the
figures relate to the crimes recorded
under each category and not only to
the cases charge-sheeted or convicted.
That 1s the difference. It is not mere- -
ly as if these are the figures
furnished by the State Governments
as having been either charge-sheeted
or have ended in conviction. This is
the information of the Intelligence
Bureau about the cognisable erimes
collected perhaps by an independent
machinery through independent sour-
ces.

What do they indicate? The charge
is that in Karala State, there is a
deterioration of law and order. Actu-
ally, I find that we stand at the back-
most position in regard to all these



times that of Kerala, where the law
and order situation is said to be

Then there is the nelghbouring
State, Madras, whose population is
about double that of Kerala. There,
against Kerala’s 70, you have 218 in
one year,

This applies in the case of dacoity,
in the case of robbery, in the case of
house-breaking, theft, rioting and
everything. How is it then that
Kerala, after the present government
has come into power, has not had an
occasion to use it at least once—this
nefarious provision? We are not us-
ing section 144. That does not mean
that there are no troubles.

17 hrs.
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Socialist Party was in government, the
main roads were all having section 144
nobody could demonstrate in front of
the Secretariat building. It was there
for over 1} years. It was there at the
time of Shri Thanu Pillai’s Ministry;
it was there at the time of President’s
rule. And, only when the present
government came to power, the order
was lifted. But, what do we find?

When the Education Bill was in the
Legislature, a very large crowd, seve-
ral thousands of people belonging to
an organisation styled the ‘Christo-
phers’ an organisation consisting meain-
ly of hired and paid gondas, living
mostly on the money of the vested
interests there and subsidised to a
large extent by the priesthood—we all
know what it is—demonstrated. We
did not use section 144¢. We did not in
fact, have any trouble in meeting the
situation. At a place where there was
Section 144 for a period of 2 years,
it was not necessary for the Govern-
ment of Kerala to use it ageinst a
very provocative demonstration, a
demonstration in which all people
were armed to our knowledge, from
which, apart from those residing in
the city, entire India thought that
there will be a clash. By properly
controlling the crowd it was possible,

Then, again, look at the other trou-
bles, I ro not, for & moment, say that
there is no trouble at all because peo-
ple belonging to my hon. friend's par-
ty there also indulge in all sorts of
trouble. They want to create every
trouble to overthrow the government
there. But, in spite of that, there was
no occasion to use this extraordinary
provision, this reactionary provision,
in section 144.

Kerala, I submit, has shown the ex-
ample that this provision is not at all
necessary in the Criminal Procedure
Code. No other country to my know-
ledge—you will be knowing it better
because I remember the marathon
speech which you made—has it; and
you will, certainly, agree that there is
no provision in any other Criminal
Procedure Code corresponding to our
section 144
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Why is it that we have section 144
still? The time has come when tnis
provision should certainly be taken
away because it is not merely obnox-
ious but it is being used in such a way
that wherever is in power gets an
advantage in order to suppress all
types of movements which may aim
at bringing another party into power.

It also applles in the case of very
peaceful demonstrations. As a mat-
ter of fact, I am yet to find out a case
where section 144 has been properly
used. I was submitting that at a time
when the Kerala Government demon-
strated that section 144 is no longer
necessary—that they had not used it
in an area which had section 144 con-
tinuously for a period of two years—
the Heavens are not going to fall.

What we saw in Delhi was an en-
tirely different episode. In Delhi we
had a demonstration of bhangis. What
did the Government do? They not
merely clamped section 144 but they
also shot down people like dogs in the
streets. This was the way in which
only 300 or 400 demonstrators were
managed here, while a few thousands
who demonstrated in the most pro-
vocative way in the capital of Kerala
were handled without the use either
of section 144 or of any violence.

Therefore, when we want to do away
with section 144, no technical objec-
tion can stand. No amount of argu-
ment can justify this obnoxious provi-
sion,

If the Government are keen they
could certainly have done away with
this provision. It is not merely an in-
sult but an injury to our society.

I_would end by citing only one
point. I do not have the time to read
from the dissenting minute. When
the Criminal Procedure Code
{Amendment) Bill was passed it was
our Party's representatives, Shri
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Sundarayya and Shri Sadhan Gupta
who sgid in their dissenting minute,
that if a complete repeal was not
possible, at least it should be modifi-
ed to such an extent that the mischief
would be taken away. I have it here
but I do not read it because the hon.
Minister also will have it. In that
connection, I want to remind the hon.
Minister. When he took part in the
general discussion on the Budget, he
was kind enough to give the House a
quotation from Manu—a very sug-
gestive one in this context. Interven-
ing in the debate, he said that Manu
had said:

WA U IR ATAL AT
wagRgaeAfy aon afyregfa

I am not as much well versed in
Sanskrit as he is, but to my mind its
meaning appears to be this. Who
punish the non-guilty or those who
do not punish the guilty do not mere-
ly deserve obloguy but must neces-
sarily go to hell. I hope that the hon.
Minister who knows the way to heli
very well will avoid it.

Shri Naushir Bharuchs (Esast Khan-
desh): 8ir, there is no quorum in the
House and there iz no hope of getting
one.

MrChairman: The bell is being
rung. Now there is gquorum.

Shri B. Dass Gupts (Purulia): Mr.
Chairman, Sir, section 144 is rather a
historical section. It is our experience
in the old days that there was unani-
mous resentment by the Congress
against this section 144. During the
British regime we have experienced
that this section was rather the main
weapon in the hands of the Govern-
ment to suppress the political activi-
ties and the political aspirations of
India. After independence we at least
expected that the Congress which
came into power would at least bury
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this section 144. But, unfortunately,
we found it quite otherwise.

Sir, I need not cite quotations from
speeches or other references regard-
ing this section 144 If I remember
quite well, in our old days in the
Central Assembly, all our leaders
time and again protested against this
section 144 After attaining indepen-
dence we find that that very party,
practically speaking, is using or ulti.
lising this section in the same way as
the British Government did, as our
then masters did. The application of
this section 144 in all the areas of
India is going on unabated, and the
application has become a mis-appli-
cation in every way.

In political matters [ think we are
the worst sufferers as far as this sec-
tin 144 is concerned. I can speak of
my district which was in Bihar. 1
think Shri Datar knows it very well
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how this section 144 was applied in
that district to suppress the language
movement in that district. I remem-
ber that many meetings of Bengalis
were banned by applying this section
144, Ii was applied outright without
any consideration and there are scores
of such instances. Not only that
While we have found goondas and
hooligans hired by Government......

Mr. Chalrman: Order, order. I
believe the hon. Member would like
to take some more time.

Shri B. Das Gupta: Yes.

Mr. Chalrman: He may continue
on the next day.

17-15 hrs.
The Lok Sabha then adjourned #I1

Eleven of the Clock on Monday, the
24th March, 1958.
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